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CORRIGENDU M. 

In the, Legislative Assembly Debates, Budget Session, 1936, V ()[ullle I, 
dated the 10th February, 1936, page 471, faT the subject ~  

"DEMAND OF .• SECURITY .. FROM THE .dBHYUD.AY.A OF ALLAHABAD." 

svvstitu't the following independent heading, namely:-

"MOO'lON TO DISCUSS A .. QUESTION OF PRIVILEGE, NAMELY, 
HOW' FAIt PRESS PUBLICATION OF A·MEMBER'S SPEECH. 
IN" THE-ASSEMBLY IS.PRIVILEGED." 



LEGISLATIVE ASSEMB1AY. 

Wednesday, 29th Octobor, 1941. 

The Assembly met in the Assembly Chamber of the Council House at 
Efeven of the Clock, Mr. President (The Honourable Sir Abdur H:iliim) in 
the Chair. 

MEMBERS SWORN: 

The Honourable Mr. Nalini Ranjan Sarker (Member for Education, 
Health and Lands); and 

Mr. Venilal Tribhovandas Dehejiu, M.L.A. (Government of India: 
Nominated Official). 

STABRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

Xl. Pre&idellt (The Honourable Sir Abdur Rahim): Questions. I am 
not going to ~  the questions in the names of Members of the Muslim 
League Party. Mr. Boyle-Question No .. 36. 

t34- and 35-. 
CESSATION OF THE BROADCASTS OF KEN MAc's BAND J'BOH BOMBAY 

BROADCASTING STATION-. 

38. -Mr. I. D. Boyle: Will the Member representing the Information 
and ~  Department be pleased to state: 

,(a) how long Ken Mac's band has been broadcasting from the All-
India Radio Station at Bombay; 

I(b) whether he is aware that Ken Mac's broodcasts were among the 
Dl06t popular items of the Bombay programme; 

«(I) why these broadcasts suddenly stopped altogether; and 
(d) whether M is aware of the resentme:lt caused by the cessation 

of tmeee broadcasts which was voiced by the public and in 
the Jft8s1 

'l'lleBoDouratile B1r AIlc1rew Olow: (8) Since 21st July, 1931. 

tTb_ two queiltiOll8 were not asked by the Cl!air as th_ wen from MeJIlben 
of the Muslim League Party (ria remarlm of the Honourable the P1'8IIidflllt aboft).-
Ed. oj D. 

( 111) 
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(b) There is no reason to believe that Mr. Ken Mac's broadcasts Wt1re 
more popular than those of the other jazz bands in Bombay. 

(c) The broadcasw were stopped because of Mr. Ken Mac's behaviour 
towards the officers and staff of the Bombay Station OJ;l more than one 
occasion, which could not be tolerated in the interests of discipline. 

(d) Some comments have appeared in the press which were presum-
ably made in ignorance of the circumstances leading to the cessation. of 
these broadcasts. 

1Ir. J. D. Boyle: With reference to the answer to part (c) of the ques-
tion, is it not a fact that on two consecutive occasions when this band was 
broadcasting it was found subsequently that the microphone was dead 
and that was the reason why Mr. Ken Mac complained that on two occa-
sions something like 40 minutes were wasted while he had been broad-
casting to a dead microphone? 

The Bonourable Sir Andrew Clow: The only information I have OD 
that point is that on one occasion Mr. Ken Mac had reason to believe that 
one of the microphones was not working, that he made a scene, and made 
accusations of inefficiency and indifference all round, summoned the 
engineer of the station and said what he thought of him in the presence 
of everybody. 

:Mr. J. D. Boyle: If there was considerable inefficienq:y in that he 
should have had to broadcast to.a dead microphone, surely he had every 
right to bring the matter to the notice of the authorities. 

The Bonourable Sir .Andrew Clow: I have done the same myself. I 
have broadcast to a dead microphone, but I do not think thst justifies a 
person in any offensive behaviour. 

JIr. J. D. Boyle: So far as offensive behaviour is concerned, my in-
formation is' that the offence was largely caused by the Station Director 
himself, and Mr, Ken Mac suggested in writing that the matter should 
be dropped. But the Station Director said rather like to a school boy 
that the apology should be presented in writing. And is that sufficient 
reason for stopping a broadcast which, despite what the R ~ 
Member has said, is extremely popular? 

The Bonourable Sir Andrew mow: Mr. Ken Mac's suggestion to let 
by-gones be by-gones was coupled with the suggestion that his iee should 
be raised by over 66 per cent. 

111'. J •. D. Boyle: That, if I may say 80. is ·pot cor;reQt. kilave seen 
the ori.ginal letter and the correspondence in. regard to the increase in the 
fee. They are completely separate and had no relation whatever to the 
incident conoemed. 

The BODo1l1'&ble Sir Andrew 0l01r: The Honourable Member is giving 
information rather than asking for it. 



STARRED QUBSTIONS AND ANSWBBa ~ 

Kr. I. D. B011e: The Honourable Member made a statement to the-
effect that the two were coupled together, and I am asking him whether 
l1e has seen the correspondence and whether 'it is correct. 

The Honourable. Sir Andrew Olow: I have seen a copy of his letter. 

Pandit L&kshmi Kana Kattra: May I ask the Honourable Member 
who .is the authority who judges the merits or demerits of Ii. ~  
-musical programme? How do Government come to know that one partI-
cular form of music is popular, and another form is unpopular? 

The Honourable Sir Andrew mow: They receive a certain amount of 
what is called "fan mail" and there are at t:mes enquiries made from 
listeners with a view to ascertain what items they like and what items 
they dislike. 

Pandit Laksbmi B:a.na Jlaiua: Are listeners invited to give their 
opin'ions on any particular programme, or talks, or are Rny iittempts 
made to elicit their opinion? 

The Honourable Sir Andrew Olow: They are not asked in a guestion-
naire to state whether they like this or that particular item, but the de-
partment does ask them on occasions to indicate their general preferences. 

Pandit LalrIbml KaDa Maitra: Is there any agency set up by the' 
Broadcasting ntpartment to go into the question of programmes, etc.? 

The Honourable Sir Andrew 0109: That is a matter to which constant 
attention is being paid. 

1Ir. I. D. Boyle: Has the attention of _the Government of India beeD' 
drawn to the fact that without exception every newspaper in Bombay wrote. 
demanding the return of Mr. Ken Mac's band to the studio? 

The Honourable Sir Andrew Olow: There has been a certain IUllOUllt. 
I)f press campaigning on the subject. 

Kr. I. D: BO)'le: Is it not a ~  that' this is not, a matter of just ~  
small campaign, but that there are bundles of cuttings several feet deep .. 
of complaints, and they are continuing to complr.in? 

'!"be HOiDOarable Sir Andrew Olov: I am ready'to believe that th" 
campaign is of considerable magnitude. . 

8&rcIar Sant smp: May I ask 'whether the broadcasting management 
has not been the subjert of criticism by all rummunities, and now that 
the European Group has alllo joined will the Honoura,ble Member go into 
the question of management and review the subject ~  for aU? 

Kr. Pre8ident (The Honourable Sir Abdur Rahim): T~  ~  not arise. ." ''''. ::,: .'., -, .... :,.,:. , .... : .. ,. ' .. " 
A 2 



too LEGISLATIVE AS8EJ11BLY [29TH OCT. 1941 

Ill. I. D. Boyle: May I ask, in view of what has taken place, whether 
the Honourable Member will now see -that sufficient punishment has been 
. meted out and that the interests of listeners who pay for the station 
-may be considered again and Mr. Ken Mac restored? 

The Honourable Sir Andrew Olow: There are ~  5 or 6 other jazz 
-bands, several of which, I understand, are as popular as Mr. Ken Mac's, 
but I shall convey the supplementaries and the answers I have given, to 
-the Honourable Member in charge of this Department. 

Mr. La.1cband lfavalral: May I know whether it was the offensive 
behaviour of only one person, which brought about the stoppage of the 
broadcast 'immediately? -

The Honourable Sli Andrew Olow: He was the leader of thn band. 1 
-do not think the first occasion led to the stoppage. I think the behaviour 
--to which exception was taken was shown on more than one occasion. 

Mr. President (The Honourable Sir Abdur Rahim):_ Next ~ 

DESIRABILITY OF RELEASING POLITICAL PRISONERS. 

-fi. *JIr. Lalchand lfava.1r&i: (a) Will the Honourable the Home Mem-
'ber be pleased to state whether, in view of the fact that His Excellency the 
'Viceroy's ea-binet has been expanded, and in order to create more confl-
-dence in the public to secure their co-operation, Government propose to 
;release the political prisoners now in jail? If not, why not? 

(b) Has the attention of the Honourable Member ~  drawn to t.he 
-statement of ari Honourable Labour Member of Parliament in his speech on 
the debate in the British Parliament on the: In!lian and Burma estimatcs, 

:asking the Right Honourable Mr, Amery to consider, if not a general 
amnest.y, at least a substantial release of political prisoners and to make 

it clear to the Indian National Congress and the Muslim League that, if 
at any subsequent dat-e, they desire to accept seats on the Viceroy's Council, 
%e will provide them? 

(n) If the answer to part (b) be in the affirmative, will the Honourable 
Memhcr he pleased to state if Government propose to follow that advice? 
if not, why not? 

The Honourable Sir BeJlnald llawell: (a) No. 
(b) No. -
(c) Does not arise. 

JIr. Laleband lI'avalral: May I kaow from. the Honourable Member why 
'he says, "No" to (a), "No" to (b), and "Does not arise" to (c)? . 

'l'be JIoDoarable Sir ~  Becaul!ie 1Jiose are'the eorrect 
:answers. 

JIr. Lllclauld Bavab'ai.: ~ should like to have a subatQntive reply, ,..he-
<tiler the Government of IndIa are going to make that gesture or not. 

,"lbe Hemovable Sir BetJDIlcl 1Iuwell: I have said No. 
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Ill. LalchaDd Jlavalr&t: What is the reason? 

The Honourable Sir BegiDald Jlaxwell: I cannot linswer a question as· 
to why a thingha1J not been done. If I 80m asked why I have done some-
thing I can give reasons. But if I am asked to give reasons for not doing. 
a thing, which is open to me to do or not to do, I may equally ~  ask the-
Honourable Membll; why he does not stand on his head in the middle of' 
the House. 

111'. Lalchand Jlavalrai: The public wants 80 oertain thing to,lJe done,. 
but the Government are not doing it, and we are entitled to ask why it. 
is not being done. 

The HODDIllable Sir Reginald Jlaxwell: The question has nothing to do· 
with the public. 

1Ir. Lalchand Jlavalr&l.: My question is whether th!is matter has. 
attracted the attention of the expanded Council and whether it has ·been. 
considered by them or not? 

The Honourable Sir B.egiDald :Kuwell: I do not quite understand the· 
Honourable Member's question. 

Mr. Lalchand Jlavalr&l.: I am asking whether the expanded Council is. 
of that view-that a gesture should be made and these men released? 

The Honourable Sir B.egiDald Jluwell: It is for the Honourable· 
Member to sho .... why they should be. 

Sardar Smt Singh: Has this question received the attention of Gov-· 
emment in recent years or not in view of the critical Rituation in the inter-· 
Tlational sphere? 

The Honourable Sir RegiDald Jluwell: What question? 

Sardar Smt Singh: The desirability of releasing the detenus and the: 
other political prisoners in the country . 

. The Honourable Sir B.egiDald Kuwell: There is a Resolution in the· 
Honourable Member's name on the paper today on this subject. 

Mr. Govind V. Deshmukh: The latter half of part (a) of the queaticma 
seeks the reasons for not releasing the political pris.:>ners. I submit that, 
we must be given the reasons on the floor of the House as to why you are 
not releasing the political prisoners? 

'I'Ile Honourable Sir Reginald Jluwell: I have explained already that 
T can only be asked for reasons why I have done a particular thing and' 
not reasons why any conceivable thing has not been done. 

Mr. CJoviDd V. Deshmukh: Is it in the interest of the public toot: 
reasons are not being given? 
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Mr. Pr8lident (The Honourable Sir Abdur Rahim): The Honourable 
Member has given' the reasons. 

Paudlt, LakIdlml Kana Kalwa: In view of the fact that many of the 
detenus and politlical prisoners were detained or imprisoned for communis-
tic activitiel! or leanings and in view of the fact that, Russia is now an 
ally of the British, do Government propose. to release tihese people, whe-
ther they have been detained or convicted? 

"rhe Honourable Sir Begblald Kuwell: The Honourable Membel! will 
have an opportunity of expressing his views on that when Mr. Joshi's 
Resolution which is first on the Agenda for the 12th November comes up 
hefore the House. 

Co. ORDINATION BETWEEN W AB AND PEACE Tnm lNDUSTBIBS. 

38. *JIr. LalchaDcl Bavalrat: (a) Has the attention of the Honourable 
the Home Member been drawn to the statement of Sir Muhammad 
Zafrullah Khan in his broadcast speech on Wednesday, the 16th July, 1941, 
to the effect that co·ordination between war and peace time production 
must be taken on hand now and simultaneously and not be left for the 
iuture? If so, will Government be pleased to make a full statement as to 
which industries, particularly major ones they have established, which 
have chances of survival after the war and which are of great importance 
to ~  country? 

(b) Will the Honourable Member also be pleased to state which of such 
industries Government propose to start further and when? 

(c) Is it a fact that the Board of Scientific and Industrial Research 
has recently declared that a list of schemes has been drawn up, which 
might resuft in the· future in the establishment on a commercial scale of 
"new industries? If '"0, how many schemes have been drawn up, and 
which are they? 

(d) Will G ~  be pleased to state the terms on which industrialists 
Nould be given the right to make commercial use of Researches made by 

the Board and the names of any to which Government have grllDted the 
rights of the use of the researches made by the Board? 

(e) Is the programme of Research, in which the Board of Scientific and 
Industrial Research are now engaged, confined mainly or largely to the 
"war t,ime industries, or is it of a permanent character? 

The Honourable SIr :&eginald J(uwell: The question should have been 
:addressed to the Honourable the Commerce Member. 

DBL&Y IN OPENING A RADIO STATION AT K.ABAOBI. 

39. *JIr. LalchaDcl Bavalrai: (a) Will the Member representing the 
Information and Broadcasting, Departnlent be pleased to state the nature 
.of the dE-lay in opening a radio station at Karachi, when funds were provided 
in the current year't! budget? 

(b) When is the Karachi radio station expected to start working? 
(c) Will it be on medium wave band? If so, on which metre and how 

far would it be able to operate? ' 
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(d) What action does the ~ ~  Member propose ~  take to 
expedite construction of the Radio Stat:.ion, so as to save the CB:Pltal grant 
for construction from being surrendered at the close of the finanCIal year? 

The HOIlO1I1'&ble Sir Andrew 010w: (a) It will not be possible to open 
the Karachi Station as early as had' been hoped owing to the difficulty ex-
perienced in obtaining suitable accommodation for the transmitter and 
,;tudios and also in getting studio and other equipment from ahroad, 

(b) So far as can be foreseen at present, the station is likely to start 
.working.in less than a year's time, . . 

(c) Yes. The transmitter will operate on a wavelength of 225 ~  
It will ordinarily provide a satisfactory service to the city of Karachi, but, 
under favourable conditions, its range will be considerably greater. 

(d) No difficulty is anticipated in arranging that capital funds already 
allotted, which are not utilised during the current year, will he provided 
next financial year. 

111'. x.IchaDd B'avalra1: May I know from the Honourable Member 
"Whether a house has been secured and why should there be a delay of 12 
months? 

The Honourable Sir .&D.drew 01ow: The Officers of the All India Radio 
have selected a house which they consider suitable. Enquiries are at 
present in progress regarding rent . 

. 111'. LalqJJand B'av&1ral: But why one year's delay? 

·'l'he Honourable Sir Andrew mow: The delay is largely in thE> matter of 
securing equipment which has been ordered from the United States. 

:1Ir. Lalclland B'avalral: Is not the equipment available? 

'The HOD01II'&bie Sir Andrew O1ow: No. 

:JIr. LalchaDd B'aVllral: It is a small machine. 

. "IIr. PreIldeJlt (The Honourable Sir Abdur Rahim): The Honourable 
Member is arguing. , 

JIr. LalchaDd B'avalral: I am putting a question. In view of that, ill 
the Honourable Member going to hurry up this? 

lIr. President (The Honourable Sir Abdur Rahim): That is only a pug-
gestion. 

NEW FORM OF THE RETURN 01' INCOME. 

40. *lItIr. LalchaDd B'ava1r&i: (8') Is the Honourable Member for Finance 
aware that the new form of the Return of Income required under section 
22 of the amended Income-tax Act with its explanation, is too complicat-
ed, }ahorioll!; ~ ~~  to be filled in except by trained persons? 
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(b) What departmental aid have Government provided to enable the 
ordinaryassessees to fill in the form pt'operly and conectly? If none, ~  
Government propose to provide some such means? If not, why not? 

(c) Do G ~  propose to simplify the form and make the explana:-
ti"o easier to follow? If not, why not? 

'!'he Honoura.ble Sir.Teremy B&iSmaD: (a) The new form of return is 
necessarily more elaborate than the old owing to the changes introdueed by 
the Indian Income-tax (Amendment) Act, 1939. Complete instructions fer 
filling in the-lorm have, however, been given in the shape of notes on the 
form for the guiaance of assessees. . 

(b) Assessees who find it difficult to fill up the form satisfactorify can 
ulways obtain the aBBistanee of their Income-tax Officer. 

(c) No. The Iucome-tux Act. is in itself :J. complex piece of legislation 
and the Honourable Member will no doubt appreciate the diiiculty of devi-
sing a form which is both legally accurate and complete and readily com-
prehensible at the same time. While Government are satisfied that the 
form adequately fulfils; these requirements they are always prepared to-
consider any specific suggestions that may be made for its improvement. 

lIr. Lalchand lII"avalra.t: Hus the Honourable Melllber ever had to fill up 
this form himself? 

The Honourable Sir .Teremy Baisman: Yes, Sir. I do BO at least once 
Il year. 

Mr. Lalchand lII"avalrai: Does not the Honourable Member feel any diffi-
culty on account of the form being complicated and complex? 

The ~  Sir. Jeremy Batsman: Having beeu 'a Commissioner of 
Iucome-tax for three years, I just manage to do it. 

Mr. Lalcband lII"avalrai: Does the Honourable Member expect everyone 
tu have the experiem·e of the Commissioner of Income-tax? 

Sir Oowaaji .Tehangir: May I ask the ~ M;ember whether the 
Income Tax Officer has got the extra staff to assist the assessees to fin up 
this form? 

The Honourable Sir .Teremy Baiaman: In the form issued by the Depart-
ment under section 22 (2) it is said 'This form contuins instructions required 
for the preparation of the return. If you desire Mly further information, 
you should apply to this office'. That is one of the duties which the staff 
is prepared to carry out. 

Sir Oowaajl .JehllDgir: Does the Honourable Member suggest that the 
Department has got sufficient staff to give the assessees all the assistance 
that they require? 

The Honourable Sir .T1tl'8my BaIsm&ll: Well, Sir, I know that the staff 
of the department is not excessive but I have not heard that there iii Gny 
inadequacy in regard to fulfilling this particular requirement? 
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Sir Oowalji'.JeJumgir:, Does the Honourable Member realise that there are' 
several complai.ti.'t$ that the assesseeii do not get, that assistance in Indiat 
which the aSBessees get in England? 

The Honounble Sir .Jeremy BaillDlan: I do not admit that. I know that:. 
is one of the charges .that is regularly brought against the department but I 
do not admit that 'that is so. 

Sir 1' .•. .James: May I ask whether the Honourable Member has cm-· 
sidered the question of redrafting the Income-tax Act in basic English? 

fte BOIlOurablt Sir .Jeremy ..... an: I doubt whether the 'limited, 
voce.bulary of basic English will be equal to all the requirements of the 
Income-tax Act. 

Sir OowUii .JehangIr: May I know whether the lionourable Member will' 
entrust this work to Sir F. E. James? ' 

POLICY OF RECRUlTJIIENT TO THE ROYAL INDIAN NAVY. 

41. *1Ir. Akhil Chandra Datta: (a) Will the Defence Secretary be 
pleased to state how many officers have tQl IlOW been, recruited to the Royal 
Indian Navy from the Royal Indian Naval Reserves? 

(b) How many officers have been directly recruited to the RQyal Indian 
Navy from the British Reserves, and how many from the "Duft'erin" 
cadets? 

(c) Is it a fact that the personnel of the Royal Indian Navy has been' 
more than doub"d during the last two years of war? 

(d) Is it a hct that toe claims of duly ~  Indians, already 
serving iu the Royal Indian Naval Reserves, are ignored and preference 
given to Britishers from British Reserves? 

(e) Is it a fact that officers serving in the Royal Indian Naval Resbrves 
have not till now been granted permanent commissions? 

(f) Is it 8 fact that officers serving in the British R ~  have not 
only beell given peml8nent commil38ionsbut that their position h8'8 been 
made ~  even for the post-war period? _ 

(g) Is it a mct that some non-Indi"n officers who joined the Royal 
Indian Naval Reserves and the Royal Indian Naval Volunteer Reserves as' 
Lieutenants and were placed as junior to the Indian Bo,yal Indian Naval 
Reserves Sub-Lieutenants. have been allowed to supersede the latter, even' 
though they (the latter) had some years' training at sea and higher techni--
cal qualifications? 

(h) ArC' Government prepared to consider the desirability of altering, 
their policy of recruitment to the Royal Indian Navy fmd taking increading-
ly more Indians therein from the trained Bnd qualified men of the Royar 
Indian Naval Reserves? ' 

(i) Are Government prepared to consdier the desirability of increasing 
the number of direct appointments from "Dufferin" to the Royal Indian 
Navy? 

Sir GUl'1IIl&th Bewoor: (II.) Two. 
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(b) The reply to the first part of ,the question is none. , All regards the 
second,part, the two officers mentioned in the reply to, part (a) above were 

.. , Dufferin " cadets. 
(c) Yes. 
(d) No. 
(e) Four permanent commissions had ~  granted' in the Royal Indian 

-Naval Reserve and 31 in the Royal Indian Naval Volunteer Reserve on t.he 
-dat.e of outbreak of war. Since that date all recruitment to the reserves 
-has been on a temporary basis. 

(f) So far as Government are aware, no officers serving in the British 
Reserves have been granted permanent commissions since the outbreak 
-of war. 

(g) No. 
(h) Not during the period of the war. 
(i) I presume the Honourable Member refers to the selection of ~  

for the ~ Indian ~  Government do not propose at present to 
increase the number of vacancies now offered to candidates from t.he 

-" Dufferin' , . 

Pandit Laklbmt ltanta. M&tva.: May I know whether all the cadets of 
the 'Dufferin' have been absorbed in the Royal Indian Navy? 

Sir Gunmath Bewoor: I do not see how the cadets of the 'Dufferin' 
'can be absorbed in the Hoysl Indian Navy. There is now no direct recruit-
:ment to the Royal Indian Navy. The recruitment is to the Royal Indian 
Naval Reserve. .. 

Lieut.-OoloDel Sir Henry (lldney: With reference to part. (f) of this 
·question, the Honourable Member made a specific statement in basic English 
by saying "as far as the Government are aware". M;ay I ask the Gov-
~  Member to state whether or not that is an improbable truth? 

Sir Gunmath BewOOl": This is the information that is now available with 
-the Government of India and that is what I have given. The question is 
whether any officers serving in the British reserves have been granted per-
manent commissions. We know that as a matter of general policv His 
Majesty's Government are not giving any permanent commissions· ~  
the outbreak of the war, but there may be exceptions under very special 
,circumstances. That is why I have qualified my 'reply by saying that 60 far 
.as we are aware no officers serving in the British reserves have been grout-
oed permanent oommissions. 

Lieut.-Oolonel Sir Henry Gidney: Will the Honourable Member please 
make it his business to find out how many officers are so serving? I do 
not say that there are many who are serving but the answer 'as far as the 
Government is aware' seems to be so ambiguous and so frequently express-
ed as to convey no information. I would like the Honourable Member to 
find out definitely how many are serving. Would he give that undertaking? 

Sir GUf1III&th Bewoor: I cannot give that undertaking. It is His 
l\lajelilty's Government from whom we have to obtain information. The 
British Navy is a very big organisation and we may not be able to find very 
ftccurate information. I b!love ~  what the general policy is. 
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Lieut.-OOlonel Sir B8DIJ Cllduy: May I implement that by telling the 
Honourable Member that it is his duty as Member in charge of the Defence 
Department to find that out. May I ask him to do so? 

Sir Cl1Il'U.II&th Bewoor: r am not in charge of the British Navy. 

Sardar Sant ·S¥: With reference to part (d) of the question, may I 
:ask the number of qualified Indians who are in Royal Indian Naval 
Reserves? 

• Sir Cl1I1'IID&th B.wOOl': I will have to ask for notice of that question. 

Pandit Lakahmi Kanta Kalka: With reference to parts (a.) and (b) of 
the question, the Honourable M;ember will see that two distinct sets of 
services are contemplated, the Royal Indian Navy and the Royal Indian 
Nayal Reserves. I want to know from the Honourable Member whether 
all the ex-Dufferiu cadets have been absorbed in one way or the other? 

Sir G1II'1JD&Ul Bewoar: I believe they have been absorbed either in the 
Indian Mercantile Marine or in the Royal Indian Navy. I cannot say 
whether an'YbocIy has remained unemployed. The question will have to 
be addressed to the Commerce Department. 

ABOLITION OF THE CIVIL SIDE OF THE INDIAN MEDICAL SERVICE. 

42. *1Ir. Govind V. Deabm1lkb: Will the Defence Secretary please 
state if the ci.il side of the Indian Medical Service has now been abolished? 
If not, why not? 

Sir GUl'UD&tb. Bewoor: 1'his question should have been addreflsed to 
the Secretary for Education, Health and Lauds. 

DISTINCTIONS BETWEEN THE INDIAN AND EUROPEAN MEKBERS OJ' THE 
INDIAN MEDICAL SERVICE. 

43. *1Ir. Govind V. Deshmukh: Will the Defence Secretary pleuhl' 
.state what, if any, distinctions are even now made between the Indian and 
European members of the Indian Medical Service holding permunent 
Commissions, and the reasons for doing so? 

Sir G1I1'UD&th Bewoor: No, Sir, there are no dietinctions except such 
dl:! arise from the fact that certain allowances are pai.d in Rupees to Iudian 

()fficers and in sterling to Europeans and tlillt theft' are slight differences 
in leave and passage concessions. 

Lieut.-Oolcmel K. A. .Rabman: May I know if there is any dUIerenee 
i;n the type of commissions of these two kinds of officers. Indians and 
Europeans? 

Sir Cl11l'1Ul&th Bewoor: The type of commlSSlon that the European 
officers get is in His Majesty's land forces and the Indian officers get 
only !n the Indian rand forcea. 
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1Ir. LalcbaDd Kava1rai: May I ask if the' payment. in sterling iamade-
tu the Europeans in India or' whether it is sent to them in 'England? If 
it iE- not sent to them in England, then why are tlrey not paid in rupees?' 

Sir G1ll1Ul&U1 BewOOJ': It is paid in England. 

Lieut.-Ooloul Sir HeDrJ CHdIley: la it or is. it 1l9t· II fact that the-
British members of the 1. M. S. and the Indian members of the I.M.S., 
even for temporary commissions, have a great difference as far as their 
hOllorarium is concerned for services which they render? They get. a 
certain amount after 5 years of service and I am asking whether there 
is a difference or not in the amount that is paid to the Indian and 
British services? 

Sir Gurunatb BewOM: I believe the Honourable Member is referring 
to the gratuities. The European officers are paid 10 sterling. and the-
Indian officers are paid in rupees. 

Lieut.-Oolonel Sir B.eDrJ Gidney: I am asking what is the difference? 

Sir GUl'UJ1&tl4 ~  I shall have to ask for notioe of that question. 

1Ir. Govind V. Deahmukh: What are the distinctions and why is 
t.here a difference with regard to leave? 

Sir GUl'UJ1&th Bewoor: There are naturally differences in leave and in 
such concessions for Indian officers and European officers because of 
their domicile. 

Pandit Lakshmi Xanta Kattra: Is the Honourable Member aware that 
the Indian members of the Indian Medical Service were not permitted 
to treat British officers? 

Sir Gurunath Bewoor: Not so far as I am aware. I do not think 
therp is any such distinction. 

PERCENTAGE OF OFFICERS OF THE INDIAN MEDICAL SERVICE ON THE Crvn. 
SIDE RECALLED TO THE ARMy. 

44. *1Ir. Govind V. Deshmukh: (a) Will the Defence Secretary please 
state if all officers belonging to the Indian Medical Service working on the 
civil ~ have been recalled to the army? If not, what percentage has 
been recalled? 

(b) What are the reasons for not recalling the rest? 
(c) How are the vacancies going to be ftlled up? 

Sir CJUl'1Ul&th Bewoor: (a) Approximately fiB per cent. of the officers 
se-rving in the civil branch of the Indian Medical Service have been re .. 
ealled k military duty. 

(b) Of the remaining 42 per cent about two-thirds, are holding resi-
duary posts Rnd do not form part of the war reserve, and about one-third 
!Ire officers whom it is considered desirable to retain in their present posts 



STARHBD QUESTIONS AND ANSWERS 199 

either beea-usB they are employed on work directly connected with the 
war or bee.ause their services are of more value in their present posts than 
ill the armed forces. The latter figure includes officers who are at 

~  unfit for military duty. 
(e) 'l'he T ~  are filled by the appointment of persons other than 

cfiicers of the Indian Medical Service on the active list . 

• Xr. LalchaDd IravaIral: May I ask if the officers of the 1. M. D. 
arc still working on the civil side and in the civil services and why they 
:are not being recalled seeing that you are recalling all the 1. M. S . 
.officers from civil duties? 

Sir Guruna.th Bewoor: I have replied to that question in my answer 
to part (b) of the question. 

Mr. Govind V. Deshmukh: Why such a· big percentage as 42 not been 
Tel'alled? 

Sir Gurunath Bewoor: I have explained that in reply to part (b) of 
the question. 

Xr. Govtnd V. Desbmakh: Was the matter gone into recently? If 
"So. why is there such a high percentage of reserves? 

Sir Gurunath Bewoor: I have explained in my answer to part (h) that 
-two-thirds of this 42 per cent. are holding residuary posts and they do 
not fonn part of the war reserye and the remainder consif;ts of )losts in 
whieh the officers are employed on work directly oonnected with the war 
.or because their servioes are considered more valuable in their present 
posts than in the armed forces. 

Kr. GoviDd V. Deshmukh: Is it necessary to reserve suoh a high 
'porcentage even in these war times when you are asking for the recruit-
ment for the Medical Departmellt and when you are obtaining the ser-
vices of private practitioners and others? 

Sir G1Il'1lD&th Bewoor: 'fhey do not form part of the ~ reserve: 

Lieut.-OoloDel Sir Henry Gidney: . May I ask whether it is not 11 fllct 
that the I. M. S. in civil is a war reserve? 

Sir Gura.nat.h Bewoor: Not the whole of it. 

Ueut.-OoioIlel Sir Henry Gidney: What does the Honourable Member 
Toally mean by 'resiquary posts '1 Are these re&iduary posts in addition 
to the Civil Department? If so, will he kindly inform this House how 
many men in the I. M. S. a.na the I. M. D. who had retired have been 
Tecalled to active service as dug-outs? 

. . Sir G~ Bswoor: I O~ possibly reply. to tlUs ~~  and it 
t'enlly _does' not seem to arise out Of the question. However, I sball 

~ ~ . IJ,otice of it. But so fal' as tJa.. ~  are coooemed, 
'f woliTddraw the attention of the. Honourable Member to the Resolution . 
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of the Defence Department issued in March 1937 on which there was a 
very prolonged debate in this House in that year. He will find all the 
information in that Resolution. 

Sir Oowaaji .Teh&ngtl': May I ask whether the Honow:aple Member will 
give an assurance that certain officers of the I. M. S. who are now serv· 
iug in some important posts on the civil side will not be removed? I am 
forced to ask this question on account of the questions that have been 
asked on this subject. ( 

Sir Gurunath Bewoor: Each case is always considered on its merits: 
hf'fore an officer is recalled. 

Lieut . .oolonel II. A.. Rahman: Out of this 42 per cent. who are left 
behind and who are not requisitioned for military duty, will the Honour-
able Member give the percentage of Indians and Europeans in the 
T. M. S.? 

Sir Gurunath Bewoor: I shall require notice of that question. 

Mr. Hu&enbhal A.bduIlabhal Laljee: How do you value the services in 
the civil as more important than those on the military? Is there any cri-
t.'l"i011, is there any basis for valuing the services in civil side? My Honour-
able friend, Sir Cowasji Jehangir, just now said that they are doing more 
irul'ortant work on the civil side? I do not know how service on the 
civil side i8 better than service in war. How do you assess the value? 

Kr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member is arguing. .Next question. 

AUSTRALIAN OFFICERS IN THE INDIAN ARMY. 

'5. *1Ir. Govlnd V. Deshmukh: (a) Will the Defence Secretary please 
state if UllY Australian:s have been appo:nted as officers in the Indian Army? 
If so, what were the circumstances necessitating such a step? 

(b) Are any Indians appointed as officers in the Australian army? 

Sir Gvunath Bewoor: (a) Yes, Sir. The resson was the acute 
~  of officers required for the expanded Indian Army and the need 
for making up this shortage urgently. 

(b) None, Sir, 88 far as Government is aware. 

Kr. CJovind V. Duhmukh: How mailV and when were these Austra-
Iiull officers appointed? .. 

Sir Guranath Bewoor: Only eight Australian cadets have been grant-
ed emergency commissions in the Indian lIorIDy? . 

1Ir. GovIDd V. Delhm1lkh: When? 

Sir GuranaUl· •• woor: I cannot give the euct date, but quite recently. 

Lieu\.-OoIOile1 SIr ...,. ~  Apart ~ the eight AuatrJ,lian 
. . 



STARRED QUESTIONS AND ANSWERS 201 

officers recruited from Australia, may I ask the Honourable M.8!Dber to-
inform the House whether any British officers have been ~  ~ 
Hong-Kong, Burma, Ceylon, Egypt, Malaya and other colomes mto Jndia, 
ami posted as officers of the Indian army? If so how many? 

Sir Gurunat.h .iwoor: I was asked only about Australians. I C&llDOt. 
give information about others. 

Jk. GoviDd V. Deshmukb.: What is the answer to part (b)? 

Sir Gurunath Bewoor: "None, Sir, as far as Government is aware". 

Kr. Lalchand lI'avalra1: Was it because that Indians were not avail-
able and therefore Australians were appointed? 

Sir Gurunath Bewoor: Indians were not aV8Jlable in sufficient numbers. 
We are still wanting as many suitable candidates as can come up. The 
demand is far greater than the supply. 

Sardar Sant Singh: May I know if the question of appointing subjects 
of other parts of the British Empire was considered in all its implica-
tions before these appointments were made? May I know whether any 
such appointment was made in the British army as officers where Aus-
tralians have been appointed in the British army? 

Sir Gunma.th BewOOl: That does not arise out of this question. I 
was asked only. about Australians in the Indian army and I have given 
thE" answer. 

Sardar Sant Singh: May I know whether the appointment of out-
siders as officers in the Indian army has been considered in all its aspects 
before it is made? 

Sir GU1"UJl&t.h Bewoor: Tbey belong to the British Commonwealth of 
NationR. 

Lteut.-Oolonel K. A. Jl.ahman: Are Indians eligible for appointments 
ill the A ustralian army? 

Sir Gurunath Bewoor: I have no information. 

. )[r. ~ AbduIlabhat Lallee: Will the Government make 
E'llquiries? 

Sir Guruna.th BeWOOf: If a question is put, I will see whet4er we oan 
enquire. . 

Pandit T.abhmi Kanta Kattra: May I know whether it is within t.be 
competence of the Honourable Member's ilapartmcmt to appoint an In-
dian officer to command an Australian army, or whether it is within the 
~  only of the Australian Government? 

Sir Guranatb Bewoor: It is in the hiinda of the ~  Gnvm:n-
mplIt. 
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l'aM" X ... mt ~  -.utn.: ·llay I then take it; that the position 
.is that it; is not within the competence ~  the Defence Department; in 
India to. make any appointment to command Australian army? 18 that 
the position? 

Sir Gu:nma.U1 Bewoar: That is the position. 

JIIr. Govind V. Deshmukh: Did the Government of India request the 
.Australian Government to send any Australian cadets to serve .in the 
rIndian army? 

Mr. President (The Honourable Sir Abdur Rahim): Next question. 

t48*. 

DESlRABn.lTY OF COMPOSING AND BROADOASTING OF WAR NEWS, ETC., BY 
INDIANS IN INDIAN LANGUAGES. 

47. *Mr. Govind V. Deshmukh: Will the Member representing the 
iInformation and Broadcasting Department please state: 

(a) if the star war: ~  of the news is the broadcast composed 
and produced by non-Indian intellectuals; 

(b) the languageR in which Tadio dramatics are originally composed 
and the languages in which thec:;e are given; and 

(c) if all the time and money that is a"ailable for broadcasting war 
matter will be devoted by the All-India Radio,to do it through 
Indians in Indian languages in their own ways instead of 
translations from English? 

'!he Honourable Sir Andrew mow: (a) I presume the Honourable 
Member is referring to item8 giving important news of the day in a 

..dl'amatised form which are broadcast from the stations of All-India Radio. 
'l.'he majority of such items are composed by Indian authors. 

(b) Dramatic representations of war publicity themes are written 
;and broadcast in English, Hindustani, Bengali, Mahratti, Gujerati, Tamll, 
Telugu and variou8 other Indiun laH"uages. depenrling upon programme 
requirements. Some of them ,are adaptations of English originals, but 
-the majority are originally written in the Indian language in which they 
:are broadcast. 

(c) Yes, as far as possible. 

Ilr. I.-lallaDd Bava1lal: Are they broadcast in Sindhi? 

TIle lIaIloarr.ble Sir AD4rew Olow: I do not know of any. 

Ill. fIaiItB4 T. DeIIuDu1dl: With reference to part (a> are DODe of the 
star war feature neWA produred or composed or hl'08d('f\st by nOD-
lndians? 

tTbill ~ 'waanet aeked ~  tlteCbair'" it.· -wufn.l & lMmber 
-of the Mulil'l1 League Party (tome remark. of the Honourable the Preeident above).-
.'Btl. oj D. 
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The BOIi01Ir&ble Sir AIicJreW Olow: A fe,,' ~  in English have 
been composed by non-Indians. Many of the English ones are done in 
,col1r.boration by Indians and non-IndliloDs. 

Kr. INCiu.ad .Jf&valrai: If there is no broadcast in ~  ~  the 
Honourable Member give instructions that it should be done m Smdhi also. 
because there is no Radio station in Bind? 

fte Bonour&ble Sir Andrew Olow: I am not prepared to give a promise 
t·o that effect. 

lIr. Lalchand XjP.valrai: Are you in no way concerned with Bind? 

The Bonourable Sir Andrew 010w: It must depend upon the number_ 
.of licences in particular language areas. 

1Ir. Lalchand If&va1r&l: Will the Honourable Member find out the 
,number of licences in Sind? 

(No reply.) 
Sir F. E. James: Mav I ask if the Honourable Member is aware that 

with regard to broadcasts in Tamil, there has been a complaint from 
industrial and plantation arens that the Tamil used is not understood by 
the people who are supposed to listen? The Tamil used in the broad-
CRtits from Madras and Trichy stations is much too high flown for the 
'workers, particw:larly in industrial and plantation areas for whom these 
broadcasts are really intended. That is the complaint which has been 
made Several times to the local stations by those who are in a position 
to ·know. . 

The Honourable Sir Andrew mow: I was not aware of that. I think 
'it is the habit of broadcast stations all through the world tobroadc!l.f!.t 
more or less in the language of the educated persons. There is naturally 
difficulty if one is to adopt what would be regarded as ~  dialects 
instead of a pure folBil. 

Sir r. ~  James: Surely my Honourable friend is aware that there arc 
.cven in the B. B. C. occasional broadcasts bv Lancashire lads for Lanca-

~ people and would. he not therefore consider the a.dvisability of 
~  people on the aIr who could speak the Tamil of the country and 

not only the '1'ami1 of. literature" . 

"I'Ile BODOUrable SIr Andrew OIow: The Tamil spoken ~ thp TRmil 
.of the country but not necessarily the Tamil of every citizen . 

. Sir r .. 1:. lames: My Hon()urable friend might perhaps consult his 
.(:olleague, who knows what I am talking about. 

The BOD01Ir&ble SIr .&D4rew OJOW': I think he agrees with me. 

~ •• A. l"'mu: May I know why amongst the list of. 
~ ~~ ]s Urdu ~  Will the Honourable Member consiaer the 

,adVIsability of hrosde8sting the news in Urdu also? • 
11 
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!'be ...... ble 8ir ~ Olow: '''Hindustani'' is inclucied. 

Lteul.-CJokmel K. A. 'Rahman: Hindustani is difterent from Urdu . 

. 'DBStBABu:.rrY O:JI' APPOINTING' INDIAN NAVAL ABoB::trECTS UNDER THE 
ROYAL iNDIAN NAVY OR IN THB MABINB DBPARTMENT • 

. 48. *1Ir. .AkhU Chandra Datt.a: til.) Will the Defence Secretary be 
pleased to state whether there are any' Bppointmentsof naval. aroh1tects. 
under the Department of the Royal Indian Navy or under the Indian 
Marine Department? 

(b) Will he be pleased to state how many appointments for naval 
architects are there in India, whose pay is borne on the estimates of the 
Central Government of India? 

(c) Will he be pleased to state whether there are any Indian naval 
urchitects employed under the said Departments? If not, will he be 
pleased to statE' whether he is aware that Indians trained and qualified alit 
naval architects in the United Kingdom are available in India? If so, did 
Government consider the desirability of appointing such Indian naval archi-
tects under the Royal Indian Navy or in the Marine Department? If not. 
why not? 

(d) Is he aware that there are som(l qualified Indian naval architects 
employed in India under British shipping firms engaged in ~  Govern-
ment mails from India to the United Kingdom, who have got ship-building 
workshops in Calcutta and other ports and who are now Ellgaged in manu-

facturing war materials for the Navy? If not, doe!! he propose to enquire 
into the matter and take steps for recruiting such Indian naval architects 
under the Royal Indian Navy? If not, why not? 

8u Gunma\h Bewoor: (a) No. 

(b) None. 

(c) The reply to the first part is in the negative. 

Alil regards the second part, Government have 00 m<*Jn&tioo. 

Parts three and four do not arise. 
(d) As regards the first part. so far WI -Gowemmel!li areanvare, there 

are no such 'lrchitects. As regards the last pllrt. th{, reply is ill thE' 
E ~  in view of the reply to peri '(a)., 

, Lieut.-OoiOlltl Sir Beld'J Gld1llJ: Will the Honourable M~  
"lease state whether he is prepared to advertise this appointment in vieW' 
of the fact that thE'J'e 8re Indianal'ChiteMi8? Will 'he be prepared to 
ad \'E'ttisE'? 

, Sir Gurunath Bewoor: Tn -reply. to ~  Ca) J ¥ that there is no 
JIOSt of, 'Naval G ~  and. ~  I oa.nnot advertise for a post 
wl1ich dOE'S not exist. 



STARRED· QUUll'IO!JS AND ANSWBBS 

ABBBsT OF SARD .... lLuiGAL N~  

49. ·Sa.rdar Sant SfDgh: Will the Honourable the Home Member please 
state: 

(8) whether it is 8 faetthat Sardar Mangal Singh, M.L.A., was 
arreflted on the 14th August, 1941, under Rule 129 of the 
Defence of India Rules, two days before he was to offer 
.lIatya,ra.ha of which he had already given due notice on the 

• 11th August, that he would offer satyagraha on the 16tb 
August, 1941; 

(b) whether it isa fact that in May last the Punjab High Court. 
had held that a mere giving of a notice of one's intention to 
offer satyagraha is no offence under the Defence of India Act; 

(c) whether it is also a fact that, in pursuance of that High Court'. 
decision, a large number of satyagrahi prisoners were released. 
including Dr. Gopichand Bhargava and Mrs. Duni Chand, 
M.L.A., who were detained under Rule 129/26 of the Defence 
of India Rules; and 

(d) what orders Government contemplate to pass, or have already 
passed in the case of Sardllr Mangal Singh, M.L.A., who was 
also arrested under exactly similar c:rcumstances? 

fte Boooura.ble Sir Reginald llazwell: (a) Sardar Mangal Singh was 
arrested under rule 129 of the Defence of India Rules under the orders of 
the Provincial Government, on account, it is understood, of certain acti-
vities aimed af reviving the 8atyagraha campaign and not for giving notice· 
of his inientioll to offer Saty4graha. I understand that he has Bince beeD 
released. 

(b) Yes. 
(c) In view of the ruling of the Punjab High Court the Government of 

the Punjab released certain prisoners who had been convicted under rule 
121 of the Defence of India Rules for giving notice of their intention to 
offer slltllagra#ta. The ruling did not affect the cases of persons detained 
under rule 129 or rule 26; and I understand that Dr. Gopi Chand Bharpva 
had been detained under the latter rule. I have no information regarding 
Mrs. Duni Chand. 

(d) Does not arise. 

Patti' I.aJnshmt ][anti. Kattn.: In view of this ruling of the Punjab 
High Court do Government propose to release cases of this nature in other 
provinces I!O 8S ~ bring about uniformity in this respect? 

The BoDD1Il'&ble Sir BeglDald KuweU: It iR for the Provincial Govem-
ments to consider; they have the powers. 

QUi Mubammad Ahmad K&md: With regad to prisoners under the 
Central Government, do Government propose to apply thisrulinr,? 

~ IlOU01l1'&ble Sir BegiDald 1Iu1raIl: It does not apply to any prison-
ers detained under orders of the Centrsl Government. 

B 2 
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ALLEGBD PuFDBNOBJ'OB EuBOPBds IN SBLBCTING TlIB SEOBBTABIBS 
OF TllE GOVEBNKENT OF bDIA DEPARTMENTS. 

50. ·Sa.rdar Sant Singh: (a) Will the HODourable the Home Member 
please state if it is a fact that Secretaries to the various Departments of 
the Government of India are appointed by the Home Department? If not, 
what is the procedure for selecting such Secretaries? 

(b) Are thebe Secretaries selected from amongst the I. O. S. members? 
If so, is it u fact that all of them are Europeans? If so, what is the ~  
for this preference for Europeans? 

(c) Will the Honourable Member please lay on the table of the House a 
statement showing the number of 1. C. S. officers working as (1) Secretaries 
and (2) in offices other than Secretaries in the Government of India, the 
number of Europeans, Hindus, Muslims, Sikhs, Christians, Parsis and 
others, and also the number from each Province? 

The Honourable Sir Reginald JluweU: (a) The recommendations for 
appointments-are made to the Governor General in Council by a Selection 
Board which consists of three Secretaries to the Government of India and 
the Secretary of the Department in which the appointment is to be made 
if he is not already a member of the Board. 

(b) Secretaries are normally selected from the 1. C. S. except in certain 
·E. G., Legisla.tive Assembly, Departments.* The answer to the second 

Railwa.y and E~  Affairs part of the question is in the negative . 
. Departments. 

• 
{{l) I place a statement on the table. 

StatementB ahowing the Nv.mb8f" oj 1.0.8. OJlicera aemng IJ8 8ecretarifllt and in oJlicea oth8f" 
than 8eantarju in the Government oj India. 

Europeans· 
HinduB. 
MIlRlimR 
Sikhs 
Indian Christians 
PanliR and others 

"Europeaau 
"Hindus. 
·MW!lims 
Sikh" 

~ ChnatiaDs . 
ParsiR and otbe.rs 

A.-DISTRIBUTION BY OOIDlUNnIBS. 

(a) Secretanu. 

'. 

(b) Other •. 
.. . . 

13 
I 
o 
o 
o 
o 

14 

·31t 
22 
6 



Madras . 
Punjab. 
U.P. 
Bengal • 
Bihar • 
Bombay 
C.P. 

·.Assam • 
Bunna. 

Madras . 
Punjab. 
U.P. 
Bengal . 
Bihar . 
Bombay 
C.P. 
A88&Dl • 

Burma • 

• 

STARUD QUBSTIONS' AND ANSWERS 

B.-DJBTBIBt/TION BY !'BovINe.s. 

: 

(6) Other". 

s 
jj 

1 
3 
1 

1 

l' 

9 
7 

11 
10 

• I 
I 
4 
J 

Sa.rciar Sant SiDgh: May I know how many of them are Indiana? 

J07 

"1"he Honourable Sir BeglDald Kazwe1l: That is contained in the atate-
ment which I have laid on the table. 

Sardar Sant SiDgh: Does this selection board consist entirely of Britiah 
members of the Indian Civil Service? 

'l'he Hononr&ble Sir BegiDald Kazwe1l: No, Sir. 
Sardar Sant SlDgh: May I know how many of them are Indiana? 

The Honourable Sir BeJinald Kowall: I understand there are t.wOt 
Europeans and one Indian. 

'STOPPAGB 011' THE OvBBSEA.S ALLoWANCB OF TBJ: INDIA..'!ir PILoT OJ'lI'IClIlB8 
AMALG.AJ4ATBD WITH THE Roy.u. Am FORCB IN ENGLAND. 

51. ·Sardar Sant SiDgh: (a) Will the DE'fence Secretary please state if 
it is a fact that a batch of 24 Indian Pilot Officers was sent to England last 
year? What emoluments, salary and allowances wel."e they drawing at the 
time of their departure? What overseas allowance was paid to them? 

. (b) Is it a fact that these Pilot Officers were subsequently amalgamated 
WIth the Royal Air Force in England and their overseas allowance was. 

~  resulting in their emoluments being reduoed to a level below that. 
whIch their colleagues in Indian Air Force are getting? 

(0) What steps are Government ~  to remove this hardship? 
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Sir Gunmatb. B.wOCll':· (a) Yes. Their pay at the time of departure 
was Rs. 385 per menst:;m plus a messing allowance of Us. 40 per mensem 
(Total Rs. 425 per mensem). They were paid an overseas allowance of 
£25 per annum in the first instance. This was later increased to £50 per 
annum and again to £100 per annum, in both cases with retrospective effect. 

(b) They were seconded to the Royal Air Force ana 'not amalgamated 
with it. Their overseas allowance was at no time stopped; but the grant 
-of the emergency allowance to officers of the Indian Air Force in . India 
xesulted in their arawiIig less than the latter for a short time. With. the 
retrospective increase in overseas allowance however their emoluments 
(including the value of certain free services) have become more than those 
of officers of the same rank in India. 

(c) Does not arise. 

UNSTARRED QUESTIONS AND ANSWERS. 

PBUONS DBTAINBD, INTBRNBD, BXTBBNBD OR RBLEASBD UNDER THE 
DBFBNCB OF INDIA. RULES. 

23. JIr. B ••. .Joshi: Will the Honourfli,le the Home Member be 
pleased to lay on the table a statement showing-giving separate figures 
10r each tlategory-the number of persons-

(a) detained, or 
(b) interned. ?r 
(c) externed, 

unde:r the Defenoe of India Rules with or without irial, from the beginning 
·of the war up to as late a date as practicable, and also giving the number 
·of persons of each category since released or freed from restrictions? 

The Honourable Sir BeglD&1d Kuwell: (a) The total number of persons 
-detained without trial under Defence of India Rule 26 from the beginning « the war up to Sep1;embt)!' 15th, ~  was 1724, of whom. at the begin-
ning of that month, 1653 were still in custody. 

(b) and (c). The Government of India have no precise information, as 
various types of restrictive order may be passed under rule 26 in addition 
to what the Honourable Member refers to as externments and intern-
ments, and the action has been taken by Provincial Governments. By the 
15th September, 1941, 2006 restrictive orders had been passed since the 
beginning of the war. of which 1610 ,had been passed in Bengal. The 
Government of India are not aware how many of these orders are still in 
force. The collection of the information required would necessitate a refer-
ence to all Provincial Governments and would involve much labour and 
.delay. 

tNot. included in these debates as these were from Membera of the Mualim League 
:Party (vide remarks of the Honourable the President on p. 1119, tmte}-Ed. of D __ 



VNSTARRE]) . ~T ON  AND ANSWDS 

.APPLI<lATION5FOR FAJlILY OR PaBSONAL ALLoWANCES DOJl PBBsOJ(S 
DETAINED, INTERNED OR EXTlDBlJlm UNDO THEDBFENOB OF, INDIA. . 
RULEs. 

H. JIr. If. K. loshl: (a) Will the Honourable the Home Member be 
pleased to state how many -of the persons detained, interned or externed 
under the Defence.of India Rules without trial for an indefinite period, had 

. applied for a family or personal allowance, I'.nd in how many of these cases 
the applicationR had been granted? 

(h) How many have been given a monthly allowance of Rs. 50 or more, 
Low many between Re. 50 and Rs. 20; how many between Rs. 20 and 
Rs. 10, and how many less than Re. 101 

The lIonourable Sir Kepnald JluweU:(a) and (b). So far as the 29 
prisoners detained under the orders of the Central Government are con-
cerned, ten individual applications for the grant of allowances have been 
Teceived. An allowance of Rs. 150 per month has been granted for the 
D18intenance of the prisoner's family in one case; three cases are still under 
-consideration; and the remaining applications have been rejected after 
~  into .the circumstances of the family. As regards persons de-

tamed or restncted under the orders of the Provincial Governments the 
granting of family allowances rests with the discretion of the Provincial 
Government and the Government of India have no information as to the 
~  or amount of the allowances granted. Enquiries are, however, 

bemg made, and the results will be laid on the table in due course . 

• MOTION'FOR ADJOURNMENT. 

'DISCONTENT AMONG DETENUS AT THE DEOLI DETENTION CAMP. 

1Ir. President (The Honourable Sir Abdur Rahim): 1 have received 
notice of a motion for adjournment from Mr. Joshi who wants,to ~  
a matter of definite and urgent public importance, namely, gravE' dlscon· 
tent among the detenus in the detention camp at Deoli on account of ~ 
of their grievances having remained unredressed and the apprehension, of 
some serious action being taken by the detenus. The Honourable Member 
has also enclosed a copy of a ~  which I need not ~~  ~  I take ~  
it is only a justification for his motIOn. Is there any oOJectlon to thIS 
~  being considered 1 

The Honourable Sir :Reginald KaweU (Home Memoer): No, Sir. 

Mr. President. (The Honourable Sir Abdur Rahim): The motion will be 
taken up at 4 o'clock unless the business of the ~  is finished earlier. 

Sir 1'. B. lamea (Madras: European): Sir, before you proceed to 
take up the Resolutions, may I raise one point? In view of the absence 
of two large Parties from this House for the Session, would it be possible 
for you to allow those seats to be occupied so that the remaining 'rump' of 
this House might dispose itself more comfortably? 



110 LEGISLATIVE ASSEJ(BLY [29TH OCT. 194-1 

Mr. Presid8Q.t (The Honourable Sir Abdur Rahim): I shall consider thilt 
matter. So far as the Congress Members am concerned, they have not 
given any formal notice, so ~ as I .am aware, ~ they will not attend 
the sittings .of the Assembly this Session. But ~  the Leader of t?e 
Muslim League Party gave us yesterday a formal notice that the MuslIm 
League Party will not attend. So far as their seats are concerned, I shall 
consider what I can do. 

RESOLU'l'ION HE INDO-BURMA IMMIGRATION AGREEMENT . . 
Sir Abdul H&lim Ghm:navi (Dacca cum Mymensingh: Muhammadan 

Rural): Sir, I beg to move: 
"That this ~ M  being of the opinion that the Indo-Burma Immigration 

Agreement should DtJt have heen concluded without consulting the Legialature and 
public opinion ill India and being furthl'r of the opinion that the said ~ ~  
ignores the fundamental rights of Indians settled in or having connections Wlth 
BUl'ma, violates the assurances and pledges given at the time of the passage of the 
Government of Burma Act in regard to the right of free entry of Indians into Burma 
and is discriminatory and humiliating in its provisions and det.rimental to the 
interests of India, recommends to the GovN'llor General in Council not to imp)ement 
~  agreement as it stands and to revise it satisfactorily ill consultation with the 
luterests concerned." 

Mr. President (The Honourable Sir Abdur Rahim): Motion moved: 
"That this Asaembly being of the opinion that the Indo-Burma Immigratiou 

Agreement should not have been concluded without consulting the Legislature and 
public opinion in India and being further of the opinion that the said Agreement. 
19nores the fundamental righta of Indians settled in or having connections with, 
Burma, violates the assuraDCell and pledges given at the time of th passage of the 
Government of Burma Act in relJard to the right of free entry of Indians into Burma 
and is discriminatory and humiliating in its provisions and detrimental to the 
interests of India, reCDJIIDlends to the Governor General in Council not to implement. • 
the agreement as it stand. and to revise it satisfactorily in consultation with tJJ. 
intereats concerned. " 

The Honourable Mr. M. S. hey (Leader of the House): Sir, I ~ 

"That the debate on, this Resolut.ion be adjourned to some subeequent date.". 

Government are still considering this matter and it will take some-
~  and, therefore, if the debate is carried on today, they will not be in! 
a position to give a definite reply. I, therefore, move that it be postponed: 
to some later date this Session. 

Sir Abdul Halim Ghumavi: Sir, I have no objection provided the-
Leader of the House gives us an assurance that he will fix an official day 
and not n non-official day, and not later than the 5th November. 

The Honoara.ble Mr. M. S. hey: I can give the assurance that we shall 
givr an officia.l day, and as far as possible we shall try to accommodate the: 
Honourable Member. 

Mr. PresldeDt (The Honourable Sir Abdur Rahim): The question is: 
"That the debate on this Resolution be adjourned." 
The motion was adopted. 



(', 

RESOL UTluN BE 'l'RE ATLANTIC CHARTER FOR A NEW WORLD' 
ORDER. 

][&ulvt AbdUl J&uJLeecl OlIoudhury (Assam: Muhammadan): Sir, I 
move: 

"That this Assembly ~  to the Governor General in Council tha' 
immediate steps bt! taken to give effect, in the case of InQla also, to the joint 
decision of, the British Premier and of the President of the United States of ' 
America commonly known as the Atlantic Chsrter for creating a new world order." 

Immediately after the declaration of the war there was a demand both' 
from the press and platform of this count.ry that the British Government 
sllOuld clearly declare their war and peace aims so far as India was con· 
cerned. Along with these demands it was made clear that India was ~  
to help the Government with men, money and everything to win this 'o\ar, 
but the country wanted to know from the authoritative quarters what was, 
the war aim and peace aim of the British Government so far as India ,,{as 
('once:-ned. No declaration of policy came from any authoritative quarter. 
The demand was reiterated and, ultimately, the Congress, the largest Party 
in this Assembly, made this demand. Nothing came out of that. As a, 
protest the Congress boycotted this House. They left the Assembly and 
began their Satyagraha movcment, though this time it WIIS individual Satya. 
graTin and Iwt muss Sat!lagTflha fiS hefore. Things hllw been going on like' 
this and it went on for about 15 months after the war. Then on the 15th 
Mu:'ch last, the President of the United States made a declaration that no· 
nution, however small they may be, can be ruled over by others. For t.he' 
information of the House, I will read only two lines from his declaration so' 
thnt the House may refresh its memory: 

"There has never been and never will 1,., any race of people fit to serve .. ' ' 
masters over theft. fellowmen. 

That was one point. The next point is: 
"The world has no U88 for any nation which, because of its size and militarJ 

might, asserts its right to goosestep to world over other nations and other racea." 

The Honourable Mr ••• S. A1ay (Leader of the House): What is the, 
paper that the Honourable Member is reading from? 

][aulvi .AbdUl Buheed 0h01uI.llurJ: I am reading from a paper, It only 
quotes the actual wordB. After the Peace Conierence of the last war, it 
became clear that the words of even the President of the United States had 
no meaning. It is fresh in everybody's memory how the 14 points laid 
down by President Wilson were trampled under foot by the words of the' 

. British Premier at the time. But this time the President of the uuited 
States will be listened to by the British authorities. The United States have 
been giving more assistance to Great Britain in this war than they did last 
time. So we in this country consider that America has a sort of partnership· 
with the British .Premier in this world and the pan; played by the President. 
of the United States will not be taken lightly by the British authoritie!l. 

ThiB is what raised a false hope that even this country would be benefit.ed' 
by that decla!'ation of the President of the United States. Sir, five moni·hs, 
after we read in papeN that the President of the United States Bnd the 
British Premier met somewhere in the ~  and their joint decision (;f.me 
out in the form of 8 points, popUlarly known as the Atlantic Charter. it 
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raised great hopes, especially in India, that this time India can hope to get 
political advancement from the Britishauth,o,rities as the President of the 
United States was supporhing the principle. There was a reason lor t.hat 
.because one of the 8 points was the recognition of free trade policy between 
England and America. This also lent support to the hope that the ~ 
-dent of the United States will have a voice in the settlement of India's 
odestiniesthis time. But, Sir, let us see what has taken place since then. 
Two days after the declaration of the Atlantic Charter, :Mr. AttJee, the 
Deputy Premier of Britain, in the absence of the Right Honourable Mr. 
Winston Churchill, declared that the Atlantic Charter was applicable in 
the case of India as in the case of other countries. Probably this was a 
:sort of indiscreet announcement. As soon as the British Premier ri\turned 
he made a declaration that the Atlantic Charter was not applicable in the 
!Case of India. We knew him to be a straightforward and blunt man, but 
still we had a hope that Mr. Attlee's assurances would not be ~  

ullder foot by the Premier. We entertained a hope .that this Atlantic 
Charter would be applied in the case of India as soon' as possible. We 
remained in that hope. Then there were inter-allied conferences ~  sat 
in London. That conference was attended by all the allies of Britain in-
.eluding the Dominions and also by Mr. Amery, the Secretary of State for 
India, but in which capacity we do iIlot know. Be that as it may, t.hat 
contference passed a resolution and I may read it for the information of the 
House: the Resolution "declared support for the principles embodied in the 
Atlantic charter agreed to by President Roosevelt and Mr. ChurchilL" We 
were hopeful that the Atlantic Charter would be applicable in the case of 
India, if not in full at least in part. The first doubt arose in our l'lilllls 
when the Russian Delegation declared the policy of its goverlJlillent and baid 
that the political advance would depend on the economic prosperity of the 
country. I shall ~ it for the information of the House: 

. "The Soviet "Qnion defended the right of every nation to its independence and 
.territorial integrity and its right to choose its own social form and to choose 
-IIuch form of Government as was deemed opportune and necellllalj' for better promotion 
.()f its economic proaperity." .... . 

That came as a surprise to all the nations who hoped to get some bt-llefit· 
12 from this Charter. From the declaration of the Russian Dele-
• NOON. gatioll it was quite clear thalf the eCOnomic prosperity would 
play a great part in the detennination of the applie&tion of. this C.harber. 
That upset the political mind' of India and even a man like Sir Sikandar 
Hayat Khan felt doubts whether this Charter would be applicable 10 the 
·case of India at all. His loyalty to the British Crown is historic and canl.lot 
be called into question by anybody; but even he got perturbed and he 
odemanded a declaration from the British Premier to appease his anxiety . 
.of course, Mr. Churchill could not {'at his own words and so he did not 
make any declaration; but probably at his instance, his lieutenant, the 
mighty Secretary of State, came forward with a declaration for the satis-
faction of Sir Sikandar Hayat Khan and those who thought in his way. I 
:snall read it so that the House might refresh its memory: 
"The goal of Domiuion Status would be attained with the leaat pollllible delay 

-after the war un del' R constitution framed by agreement among Indians themselvel." 

There are two things here. One is that the goal of Dominion Status 
would he attiained with the least possible delay. Let us see what thie 
"least possible delay' means 80 far as our country is concerned. In the last 
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Round Table Conference the present British Premier had io give evidence 
'Oe'fore the Joint Select Committee in! .1932-84 and he said th.en: 

"No Member of the Cabinet meant, contemplated 01' wished to ~  the 
establishment of a Dominion Constitution for India for any period which human 
being. ought to take into account." 

That was the. pronouncement of Mr. Winston Churchill in 1982. Human 
nature hardly changes, and as he is now at the helm of the administrat,ion 
of the British Empire, we ca.nnot expect him to change his meaning so far 
as the date of the attainmenti of Dominion. Status by India is concerned. 

~  to him. Dominion Status for India can never be thought of in uny 
time which u humanbeiug.can think of. The Secretary of State is a some-
what cleverer gentleman. He wantilCi to keep a loophole within the decla-
ration through which he could bring himself and the British Empire from 
the application of that declara'tion. 

Then comes this second thing. I ~ the House h&8 by this time .1ot:t 
sight of the Atlantic Charter and I shall bring it to the notice of the House 
again. It was meant to recognise the right of every nation, European or 
non-European, to live its own life and manage its ~  affairs, unhampered 
by the enforced trusteeship of outsiders. Let us see how it applies in our 
case. As I said, the Honourable Mr. Amery kept a loophole in his dec-
laration and said that Dominion Status will be aUainedwithout deias Lnder 
a constitution  framed by agreement amongst Indian!!. That is a very big 
thing. The Secretary of State knows full well that the agreement he C;>n-
templates will never be reached amongst Indians so long as his trusteeship 
is here. H'ti knows full well that the Government have set one party f.£,uinst 
the other, one nation against the other, that this vast sub-continent of India 
is divided infel so many heterogenous groups,-the Hindu nation ha!'l "een 
divided into different sections like the Hariians· and non-Harijans, the 
Muslims have been divided inJto Sunnilt and Shias and Momins and so on. 
He knows full well that an agreement like this is not pOllsible of attain-
ment in India so long as his trusteeship exists. So this shows thut he has 
kept the loophole when he says that the question of granting any substftlltial 
reforms to India would be considered after the termination of the war, Hnd 
he says: "Well, you are not able to come to an agreeInent among ~ 
!Ilelves; what can we do, how call' we help you so long as you remain disunited 
.and disorganized". 

Now, Sir, so far as the statements of British statesmen are concerned, our 
experience is they are like the two sets of teeth of an elephanir--<Jne set 
represents the tusks of the elephant for exhibition and the other set for 
ehewing. In the same way, whatever declarations or announcements are 
made, the British administratof& mean one thing and do quite a .iiffercnt 
thing. They say something for the ear, while they don't mean to carry out 
their promises. In this connect·ion, I wish to refer to the famous words 
which Lord Lytton wrote to the then Secretary of State in the year 1878. 
This is what he said: "I do not hesitate to say t!rat both the Govemments 
of England and India appear to me up to the present moment unable to 
answer satisfactorily the charge of having taken every means in their power 
-of breaking to the heart the words or promise uttered to the ear". So like 
the pl"overbial elephant which has got two' sets of teeth, pronouncements 
are made with two meanings in whatever they say,-one for the ear fJJ'ld 
one for the heart. But Mr. Amery could not; deceive the people of this 
country with his pronouncements and assurances 'although he could satisfy 
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Sir Sikander Hayat Khan and men of his way of thinking. But the intelli:" 
gelltsia knlew full well that these declarations were all hollow without llIuch 
meaning, and so· long as the British people do not show their sincerity in 
granting India suitable reforms which the people of this country demand,. 
there can be no real political advancement of this countr.y: 

That is the position so far as the meaning given to the Atlantic Charter 
by the British Premier and the Secretary ·of State for Lndia is concerned .. 
But, Sir, the situation is really very grave now, and this sort of equivQcal 
pronouncements will not be to the advantage either of Britain or of India· .. 
The enemy is practically knocking at our door. The Britishers can of COUl"-Je 
afford to remain indifferent, because they have taken lots from this country 
and will be satisfied with what they have takeIll, but ·we cannot remam 
content with the present position. Weare determined that the slavery of 
India should end with the exit of the British. A very big effort is necessary 
to keep the enemy out of door, alid. if our overlords are determined not to. 
assist us, it will not matter to us if they go away bag and baggage. But, 
Sir, in our own interest a.nd for our own benefit we have to keep the enemy 
out of our country, and how ~ we do it? A very knotty question arises. 
in that connection. At present there are differences of opinion, and we 
Hindus and Muslims are running at each other's throat, we are breaking. 
our heads as is clear from the riots at Dacca and Bombay. In these-
circumstances we ca.nnot render effective help or devise effective means to 
keep the enemy out of our coun1iry. Even at this stage when different 
communities are breaking each other's heads if the Government come £Iud 
say: "Well, you agree among yourselves about a constitution and we will 
give it", knowing full well that such an agreement is not possible, so there· 
is no hope for the future. Sir, the time has now come wheh sober loE'lJds; 
will have to think over and find out mea.ns of keeping India safe from the 
enemy. Sir, the empty benches opposite is a clear indication that the 
country at large is not with the Government. The CongreB8 represents the-
biggest political group in this country, and the next largest group is the-
Muslim League. The :M:uslim League represents some nine crores of pEople, 
of this country, while the Congress represents another 15 crores. So these 
vacant benches indicate that the country is not with the Government. As 
SOOn as you are in difficulty, you will find that you have been deceived by· 
your advisers and others who say. that the country is with you, that it 
will come to your rescue when you are in trouble. It is time, Sir, that the· 
British Premier and the Secretary of State reconsidered the whole !)osition1 

and tried to extricate themselves from this difficulty and took India on the-
road to the political goal without waiting for the termination of the war .. 

Jlr. President (The Honourable Sir Abdur Rahim): The Honourable· 
Member has got two minutes more. 

Kaulvi £.bdur Rasheed Ohoudhury: It will not do if :vou merely try to' 
keep this country out of the arena of warfare. It will bring endless mieery 
Rnd trouble to botb the British Government as well as the people of this 
country if you maintain your present attitude. The British Government 
should now show their statesmanship and they should try and bring together 
all the people holding different views on one common platform, ,80 that in 
time of necessity the Government could count on the help of these people 
lind take joint action against the enem:v, If that is not done. then the next 
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:step will be this country will have to fight them so that the enemy might 
not be allowed to ~  inside the country. That step will be very tragic, 
and I .am sure that step will be inevitable, unless this catastrophe is averted 
by the ingenuity and statesmanship of the British authorities. Sir, I move. 

JIr. Presidenf(The Honourable. Sir Abdur Rahim): Resolution ~  
"';I,'ha.t this Aaaembly recommEllds to the Governor General in Council that 

:immediate steps be taken to give effect, in t.he case of India also, to t.he joint. 
deci8ion of t.he Brit.ish Premier and of t.he PresidEnt. of t.he United States of 
AmeriCa commonly known as the At.lant.ic Charter for creating a new world order." 

Sardar sant Singh (West Punjab: Sikh): Sir, before I make my 
observations on this important subject which has created some disturbance 
in the political life of India, I want to point out. that the principal Group 
that ought to have been here to hear us is conspicuous by its absence, I 
refer to the European Members of the Government of India and the Euro-
pean Group, because my observations are addressed more to the Europeans, 
l mean Britishers,-l will not use the word "Europeans", I will rather 
try to use the term "Britishers" than anything else. 

The Honourable 1Ir. It. S. Aney: Don't call them Continentaiist" I 

Sardar Sant Singh: I would not call them "Continentalists". It is not 
11 new phase of American statesmanship to intervene at the eleventh hour 
and deceive the world with their "points". There were the 14 "points" 
of Mr.W:lson, the then President of the United States of America who 
intervened in tJ1e war of 1914-18, and today it is another hypocrite of 
Mr. Roosevelt's fame who has come and reduced those 14 points into eight. 
We .are accustomed to the hypocrisy of the European nations, we are 
accustomed to the duplicity of the Americans, and it is not surprising that 
that duplicity should be shared by a diehard of the type of Prime Minister 
Mr. Churchill. It may'be an impotent rage on our part to call those persons 
who are in Il position to hurt us as hypocrites and given t.oduplicity in their 
dealings with our people. 'rhey play with our feelings, they have played 
with our feelings in the past, and they continue pluying ~  om feelingCl 

today. 
The posit:on is this. In' the last war I remember,-I can give t.he 

substance of the reply given by the then Prime M"mister of England, 
Mr. Lloyd George, when he was questioned by a correapondent of &It im-
portant newspaper while he was explaining the theory of self-determination 
for all nations, what the British people intended to do with India and 

. what the status of India would be after the war. Mr. Lloyd George then 
replied "Well, if we can conquer Kaiser and his military hordes, surely 
we ~ capable· of finding a solution for the Indian problem ourselves" .. 
Worda pregnant with mearii!!.g. The above words raised great hopes in the 
breasts of the politicians in India. .There is a long distance between 1918 
and 1941, a distance of about a quarter of a century, and we know that 
we Ilre worse off todav than we were in 1918, so far fiB the political statuR 
of India is concerned.' Therefore, I regard Mr. Churchill to he more hOnest 
than Mr. Lloyd George. I regard Mr. Churchill to be at least free tlrom 
I,hat char!re of fraud and deception towards India. He has plainly-'fulll liS 
that the Atlantic declaration does not apply to· India. I will presently 
explain in the short t:me that is at my disposal what ~ Atlantic declara-
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tion is and what· it amounts .to. But I have MthiIig btit praise for the 
honesty ~ straightforwardness of :Mr. ChurchiH. Mr. Churchill is the 
hero ·of the Britishers today. He· commands a very high respect amongst 
his own countrymen, and I know that he was the bitte!"est opponent of 
Indian constitutional advancement whim the Act of 1935 was before· ·the 
Parliament in England. Therdore, Sir, I have no pel'8Oll8l complaint or 
complaint on behalf of India to make towards the attitude of Mr. Churcltill. 
He hal> been consistent and he has been very frank. 80, it need. not dis-
appoint us when we know that he has not done anything which was O~ 
consistent with his previous policy. 

Now, coming to the declaration itself, the first item out of the eight 
items which the declaration contains, is that their countries seek no 
aggrruuEsement, territorial or otherwise. Why should they? Why should 
they seek uggrandisement? Aggrandisement? British Empire-the sun 
does not set on it: They want to maintain that empire. So, they are 
perfectly right when they say that they seek no aggrandisement. If they 
seek no aggrundisement we have no quarrel. But our present purpose is to 
deprive them of the right of ownership of this country, called India. We 
de, not want them to be our owners. Therefol"e, . our case does not fall 
within the first item of this declarat:on. So far as India is concerned, 
this first item is irrelevant to our argument. I said that no greater 
hypocrite and deceptor was born on this earth than this Roosevelt, 
and I will prove it by the first item in this declaration. May I ask some of 
my European friends, representatives of the Britishers in this country, 
what about Lease and Lend Act? How many parts of YOllr empire have 
you been deprived of by this Mr. Roosevelt in the name of establishing 
naval buses? What parts have ynu kindly given away to America? Is it 
aggrandisement or is' it not aggrandisement? The British Empire is being 
split up for ~ benefit of America. 

Mr. I. D. Boyle (Bomba:v: European): Rubbish! 

Sardar ~ SIDgIL: What do you mean by rubbish? I know it wiII 
trouble you. it will disturb you. I am here to disturb you. I am disturb-
ing .vou. I am deliberately disturbing you, bringing home to you how mBlI.V 
ptort. . .of the British Eblpire ',.,11 have qllietly given away to America, and 
yet America says that ij; is not aggrandisement that they seek! That is • 
curio\HI thing. Hypocrisy caDDot go further. 

Let me take the 86QOnd item of this declaration. The second item says: 
".y daiiteto .... .. tMritOrial chUJN that do not accord wiUl the' freel, 

expreued wiaht'l of the peapl .. concerned." 
Did you take the wishes of Iceland before A.mencan troop. occupied that 

pla.ae? Did ;v-outake the free expression of .Syria when you occupied that 
OOUhtr:v? . . 

Kr. I. D. BOJI.:- It is not ocoupied. 

IKdar ~ liIl8h! You say it is not. We see ·it differentl;.. We look 
upoo. it differently. D6 you say that you took a referendum of tile Iraniarr 
people when yOU S$l't your forces there and occupied Iran! 
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II:r, President (The Honourable Sir Abiur Rahim): The ~ 

Member should addresl! the Chair. 

Sardar Sant Singh: I am addressing the Chair. The fac1;s are entirely 
'different from what they are represented to be. You say that without the· 
(,xpress wishes of the peoples concerned you would not go 1;0 thoSe places. 
Well your conduct belies your words . 

• 
'.l"I1e lI0n0arable Sir 1I. P. lIody (Supply Member): It will all he differ-

ent after the war. 

samar Set SiDgh: That is the right position. Sir Romi Mody for' 
whom 1 have g ... eut respect has been our colleague for the lust 12 years .. 
He knows the difference and I wish him good luck on that Bench when he 
tries to 'bring about what he thinks now. I will wait to see that blessed 
duy. . 

Then I come to No.3. It suys that they respect the right Qf all peoples 
to choose the form of Government under which they will Ii ~ and they 
wish to see sovereign rights and self government restored to those \\'ho have· 
been forcibly deprived of them. This item clearly refers to those countries 
which have been overrun by force of Hitler. In a very joking mood, 
yesterday at question time I told the House that that declaration will be· 
applied to India provided India is prepared to be overrun by Hitler's forces .. 
I thought that slllall slogan mllst have broughf horne to the Seerdar.y of 
Stnte and His Majesty's Government in Great Britain in whitt light this. 
declaration has been received in India. This one sentence which I uttered 
yesterday has a very interesting. history behind it. When we were in 
Lyanpur, we were discussing this declaration.' Somebody remarked' 
very cleverl.v and probably to the point 'Don't you see that this declara-
tion is not intended for India '. I said 'Whv? '. He said 'Don't vou see· 
t.he word 'over·run '. That word 'over·run· carried SODle light to &Ii of ua_ 
On that very day when this declaration waR made, we would anticipnte 
Mr. Churchill Raying that it tloes not ~  to Indian conditions. We· 
know it. and that ill the reason why there was uIlconscious knowledge-
to 1111 Indin that fhiR declaration was not intendec1 for Indill. At tJu. 
time thrtt this declRrntion WIlS mlldp. even Mr. Satvsmurti did nl)t issue 
Il statement. about· it. None of us iSl'Iueti any statement. Only we were· 
surprised to I!ee 11 csblt> sent hy Sri Savarknr to the ~  of the. 
Unitt>d StatE!R Hllking whether tht> Charter will ~  to THelin. 

Ill. PruidlDt (The Honourablt> Sir Abdur Rahim): The Honouruhle-
lfemht>r hllR ont> minute mort>. . 

Sardar Sut Sblgh: Very well. Sir. I .hall hurry up. Tha.t cable atilt 
l'emains unan.wared. Then I come to No.4 which referS to obligatiom: 
subject to existing obligat.ions, to fulfil the enjoyment by all states great 
01' small. victor or vanquished and 80 on. I shall not go deep into this 
hut the fact·,remains that Mr.ChurchiII ~  that the British have ~  
obIigatiODs .in India on account of their long connection witb India. Who 
is to break these· obligations. Is it considered that Hitler will break these-
obligations. and then India will get freedom. . '. 
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Mr. PreaidlDt (The Honoumble: Sir Abdur Rahim): -The: Honourable 
M ~  time is up. 

, Sardar 8uLt SiDgh: Finally Sir, 1 will tell Britishers and Mr. Churchill 
that India. does not look to Britishers for its freedom .and that India 
will look to itself, to its own effort to get rid of this ownership of the 
British 'people of our country. If we are capable of doing it, we shall 
do it. If not, we will remain slaves . 

•• Oovlnd V. Dubmukh (Nagpur DiVision: Non-Muhammadan): Sir. 
the subject matter of the Resolution is the Atlantic Charter. Now let 
us see what brought this into existence? It was tbe helplessness of the 
Britishers that brought into existence this Atlantic Charter. It was then 
a matter of self-preservation. Of course it is only natural. Every 
human being and every animal tries to preserve itself. That is the law 
of nature. It is this instinct of self-preservation that brought into exist-
ence this Atlantic Charter. When the tide was changing in the begin-
ning of the war in favour of Gennany, when the Britishers could not-
make any headway in France and France was at the point of capitula-
tion, Mr. Churchill came out with a declaration to identify the interests 
.of the British and the French and to have one empire and one constitu-
tion. Mr. Churchill is a man given to making bold statements and adopt-
ing a very bold policy on important occasions and his instinct of self-
,preservation is certainly very strong. We can see that the Atlantic 
Charter was brought into existence merely to save the Britishers. Now, 
the tenns of the Charter have been read out by the Mover as - well as 
by the S'peaker who preceded me. The Resolution asks that certain 
immediate steps be taken. Does anybody mow that ~  certain 
'immediate steps .are being te,ken to give effect to the Atlantic Charter. 
'The Resolution is wOl'ded so as to imply that no steps are being taken 
1;0 give effect to the Atlantic Charter. It has been forgotten that certain 
-steps are being taken to give effect to the Atlantic Charter. The steps 
:taken are such as to _ .promote the interests of the Britishers at the 
-s:lcrifiee of Indian interests. This was the subject matter of my Adjourn-
ment Motion. After this Atlantic Charter came into existence, an Allied 
-Council met in Londop. Such countries as have been overrun by Hitler 
-and who are the allies of the Britishers met in London and had a Con-
ference to guard and promote their own interes.ts. Those were their 
:aspirations as regards the reconstruction after the war so far as their 
Tespective countries were concerned. _ Now. India happens to be amem-
'ber of this Allied Council. There are also the delegates from Australia 
and other countries who attended this Conference and who are the 
members _ of it. Mr. Amery is also taking 'part in theJile Conferences. 
'Unfortunately. I have not brought all the pape", regarding the origin 
of the Atlantic Charter and the papers connected with the Allied Con-
ference because we never expected that this Resolution will come up for 
aebate. But God is on onr side. Th;s subject which 'hAd heen ove1TUlerl 
110 many times haa anyhow eome DOW before the Rouee and we are given 
fin opportunity to express our opinion on it. 

If the B*ishers do not wish that India !lbould have anything to do 
'With this Atlantic Charter' and that it is inappilcable to India. then whv 
take our help? Wby do you want to make it applicable to India so ~ 
.s Art"lCle4 is concerned which deals with the economic recoDstruetion. 
They should be ashamed toO take this kind of help from this country 
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when they do not wish to raise its political status as a free country and 
as a country which should enjoy the same standard of equality and free-
-dom as they are themselves enjoying or those delegates are enjoying 
who attended this Conference. This is extremely selfish of them and it 
is this selfishness Himalayan in size and pure and simple in nature on 
their part which is compelling me to spill my blood and to part with 
my money to preserve the British Empirt:. H, any other person bad 
behaved in this manner, he wo.uld have been called mean and selfish 
.sad all sorts of bad things would have been said of him. But bere is o!. 
country which poses to practise the principle's of justice, equity and 
:good conscience-I do not know what has happened to their conscienue-
which comes forward and swindles me of my money and makes my 
people to shed their blood in order to save the British E ~ and to 
bring about its economic reconstruction after the war. .TWey want ~  
Indians to shed their blood in France, in Persia; in NOrth Afries and other 
places to save their Coloniel! which have not shown the aligbtest _gaM 
for oui' self-respect. It is all very well to say that our sOldiers luwe 
<done very well and that they are brave and courageous., But let them 
~  these compliments do not count with ~  Whatever 

-may have been the case some years ago, let me tell them that these 
-compliments are not going to stimulate us to any further action, either to 
-part with our money or to help them vc.1iuntarily and eI;lcourage t.heir 
oeffort to the extent that we would have been able to do had they said 
·that this Charter was applicable to India also and that they were going 
to raise our political status. , 

Now, let me come to thiS-Atlantic Charter. How was it received in 
India? As ~  as this Charier was broadcast by Mr. Amery-and there 
:Wae a special broadcast for it-, Sir Tej Babadur Sapru came out with 
.Ai,a statement and he condemned Mr. Churchill's 'statement that it 'was 
.,inapplicable to India in the Itrongest possible tenns. A very responlible 
Minister of the Punjab also eondemned Mr. Churchill's statement and 
:said that it was most unwise and that it had hampered tile etlorts of 
-those persons who were trying their level best to· promote war effort . 
. He further said that if there was any statesmanship left amongst the 
"Britishers, an immediate. declaration should be made that India's statUs 
.would be that of a self-governing colony within two or three yearBafter 
the war. Bil said that a declaration to this etlect was to be made im-

'Dll;ldiately. A similar suggeetion was made by Sir 'rej Bahadur Sapru . 
. "Sir, I am 'Pleased to see that there is today an HOnourable Member in 
ihis House who condemned Mr. Churchill's ~  mean the Hon-
·ourable Mr. Nalini Ranjan Sarker. He forms a part and parcel of the 
'-expanded Council, a Council which is going to look after our national 
'aspirations and our prosperity and I hope he win be the first to see that 
1Iome action is being ~  ~Y ~  . Government ot In?ia. to bring. the 
.Secretary of State or HIS MaJesty·s Government to theIr senses and to 
:make them think that if they want India's money and India's men then 
.it. is very' necessary that they ~  come out with a ~  that 
."this ~ Charter is. 8S D!ueh ~  to India as ~ il to an1 othe.r 

~  which has ~~ Itself WlUt them and ill trying to aave their 
.EapH'6, to savethell' lives and to 'save 'other parts of the 'British Com-
;manweaItiD, It .·aeema. to me th .. t '··weare ~  merely ~ Great 
$ritain.; bat we are going to saft America also ~  it appeatstbat; _.JJw. .. ~ .t.m,,,, • 'cOIi.qwir put.if ..,.. the· ... &o1e df "menea.·· So, we . . 

o 
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have taken upon ourselves a Herculean task of defending these people .. 
Let them take this fact into consideration that India is a country ~ 
can supply any amount of man-power and material. As a matter of fact,. 
we are the key country which is supplying raw material" for the manu-
facture of ammunition to all the different parts of the Empire as well 
8S to America. Let them consider, therefore, the whole matter from the-
point of view that India should ~  them voluntarily and should sup:ply 
as much man-power and raw material as she possibly can, and expand 
her voluntary response, and this can only be if this country is given the-
same status as other Dominions enjoy within two or three years after tlie· 
war, and a declaration be made to that effect immediately. 

1Ir. Pruid.eDt (The Honourable Sir Abdur Rahim): The Honourable., 
Member has one minute more. . 

1Ir. Govtnd V. Deshmukh: I have finished, Sir. and I resume my seat".. 

QUi Kubammad .Ahmad ltumi (Meerut Division: MuhammadaIl! 
Rural): Sir, the question ~  the ~  ~  and of its .non-applica-. 
tion to India is such a Simple one m Its significance that It does noti. 
require much argument to condemn the attitude of those who have made 
that declaration. Sir, in books of constitutional law and history we-
read that at first there is the government by autocracy, then it changes. 
into the government by hypocrisy and, ultimately. democracy comes in. 
There have been days when there was autocracy pure and simple in 
hldia. We all know of it. Then it was followed by ggvernment of 
hyprocrisy which continued for a sufficiently long time. We have been 
quoting English Viceroys and Govenrors General and other big persOna-
lities who admitted the fact that promises made to the ear were brokeD 
t(l the heart. These .are the words that have been quoted by one of my 
pl'edeceasors taken from an English Viceroy. So, the fact that the-
British were carrying on the Government of India by hypocrisy is • 
well established fact. We may complain of it, we may not complain 
of it, but it was a foot, it was admitted by everybody con-
cerned. But we were putting up all these hypocrisies in the· 
hope that according to the law laid down by constitutionalists, this is 
to be followed by democracy; But today we find that the British people 
.realise that it is no more desirable to continue with that hypocrisy ancJ 
so they have come back to autocracy pure ~ simple. This is a retro-
gression pure and simple. 

My Honourable friend, Sardar Sant Singh. admired Mr. Churchill 
for his frankness. I do not admire his frankne88 because I think what! 
b" has done is to speak the mind knowing our feelings, knowing thai; 
India is so weak that he can speak his mind to India. They call a man 
the best statesman when he is a hypocrite. I do not feel why Mr. 
Churchill is not a statesman. He is Qot equally frank in other things, 
but here he is frank because he realises that he was to tell the truth too 
t.he people who are so weak as not to be able to protest against _ 
~  or even if we protest, it would be of no matter to that gentle-

man or to the ~  Sir, at a time when Britain is involved in a-
·war. of this ~  at 8 time when they are talking ~ 
freemg the coun\ri.ea that have heeD overrun by Bitler, pnibably the idea . 
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of Hitlerism is prevailing in their very minds themselves. They are pro-
bably taking lessons from Hitler in his methods. Whatever we know of 
Hitler, we know only through our Britishers. We do not know what is 
reality. But from what the Britishers tell us, we conclude that ~ 
is an autocrat. Are' the Britishers going to learn le880ns from Hitler 
who is an autocrat himself, and declare that people who have the mis-· 
fortune to come under their sway were not to be liberated for all time ta-
come .• This is what in reality the declaration of Mr. Churchill amounts. 
to. 

Now Sir a nation which is 80 surrounded by enemies, day after day 
it is ~~  the help of other nations, day a!ter de:y, it is ~ ~  
one friend after another for its own safety, a nation which tells Its friends 
that when it becomes succeBBful, it will see that the sacrifices they have 
l'e'udered will be awarded-that very nation comes to India and says: 
.• we are not going to consider your case as those of the other free 
people". They do not want to give even a false promise to the effect 
that India would be a Dominion after two years after the close of the 
war. Even if such a false promise had been given, many gentlemen'in 
this country would have come forward voluntarily and said: "we are 
prepared to help the Government". But even that false promise was 
not considered necessary. So, what the British statesmen are feeling 
are that India is so weak, Itldia is so helpless that it can be told to its 
very face that it is a slave country and it will continue to be 80 for all 
times to come. Now, Sir let me tell them through you that India does 
not depend upon others for getting independence, it does. not depend 
upon others for ~  boons or any favours. India does not depend for 
the breaking up of her chains upon Hitler. India is not caring for the 
favours of this nation or that nation. If India is to get her freedom, it 
will be by standing on her own legs. When we reaijse the situation in 
the world, we are no longer hesitant to censure or to record our protest 
not only against any aggressor, but against the British G ~  
itself which, we are convinced, are nothing short of aggressors and 
want to perpetuate that. aggl'ession. This is 80 far as the constitutional 
l\IIpect is Concerned. Now let us look into the moral -aspect. T~  
again the matter is too apparent to require any comment from me. 
What rignt have these gentlemen to say' that freedom should not be 
gJ:anted to India even after the war. What right have they got to exploit 
men and materials of this country when they do not consider us fit to 
be free? ~ ~  have these gentlemen got to .m"ke an appeal to 
~  that thIS IS your war and that your country IS in danger. What 

right have these gentlemen got to ask us, help us in freeing the world 
of Hi.tlerism. It is an. absolutely inconsistent position they are taking 
up WIth respect to IndIa itself. These are' conditions which are too 
apparent to require any comment from me . 

. Now, Sir, ~ us see whether this position is accepted even by the ben 
frlE'nds of E ~~ themselves. I mean. in the sense not of English-
men but of the BntlShers who are ~  India. People who call 
themselves Moderates or who call themselves Liberals and who 
co· operate with the Government from beginning to end. how 
have they reacted to this declaration of' Mr. Churchill? I 
Bee here one. of, my Liberal friend,s . .,nting in this. Honour-
ahm H1>U8e and·l hope he will rise to sneak the opinion rI his Party and 
of persons of his mode of thinking. They have aU denounced the de-

02 
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claration of AUantic Charter because it is not made applicable to India. 
Everybody whQ understands India and who understands politics and who 
has any knowledge of India has denounced the declaration of Mr. 
Churchill regarding the Atlantic Charter. The Premiers, the Moderates, 
the Liberals have been crying against it. When there is denunciation 
of this Charter from all sides, it is useless for me to speak more about it. 
Let them satisfy their friends and say where they stand and where are 
we. Sir, I support the motion before the House . 

. ' Mr. LaltMand 'Navalrai (Sind: Non-Muhammadan· Rural): Sir', my 
Honourable friend, Mr. Deshmukh, mentioned the difficulty 

: 1 P.M. about discussing this Resolutio,n "because he has not ~ 

:the U11l.terials thinking that this ·Resolution wpuld not be reached. That i6 
illy condition too, but UllYWUY it has been reached. and we have got _toO 
.·d.iscuss it. To begiI;l with I must say that I do not see eye ~ eye WIth 
mv Honourable friend, ~  :Sant Singh, when he eloquently paid a 
.tr[bute to Mr. Churchill's frankness in saying that the Atlantic Charter 
·will apply to other ~ ~ ~  not to India,;. ~ that is not a ~  
'CIJ which he should be complImented and I thmk It was a great mIstake 
.Qn his part to take up that. attitude. Apart from that,. I have read a 
blok on Mr. Churchill's biography and I formed the impression that it 
j", not only now that he is ~ to India but that from hi's very early 
lik when he was a military officer in India his attitude and his viewi 
with regard to India were most adverse. He has maintained that hostile 
attitude a.nd I tio l)ot understand why? He himself has not said any-
~  that we· Indians are inferior or that we are not entitled to the 
same privileges and rights AS .are enjoyed by other countries within the 
Empire. Therefore, I do" not know why he comes into ~  way, but it 
is ciear that his statements cannot he supported. by any arguments or 
any reasoning. The. attitude of the Secretary of State towards India has 
8("1 far been one of most unreasonable persistence and dogmatism. From 
jihe very beginning Mr. Amery has been singing the same song and 
eve.ry now and then he puts forward the view that the different Indian 
dommunities should prepare 8 joint demand which he says will be consi-
~  that it will be accepted but considered only. The question 
is whether it if! possible 'to agree upon .,any point formulre I say for this 
India is not. responsible but it is (I, responsibility which lies upon them. 
because from the very beginning they have been ruling India by a 
policy of divide and rule. By . following that policy they have 8ucceedeil 
~  estranging the feelings of the communities, by giving jobs to one com: 
!',unity and titles to another. a'nd so on. 

An JloDOQnble Kember: Are you not & Dewan Bahadur? 

Mr. LalcbaDd If&valrat: No, t am not. My title of Diwan is a heredi-
~ ~  given by my society and not by Government. ,! • .  • 

:  . ~  the .Secretary·of State said. that we· would put forward a joint 
demand and.. -that will be COJiaidered. Silioe then statesmen in Englanc1 
ADJ in :!n4iia belQQ.giDg to allpa;rties' ·have -asked that the Secretary of 
tnnte ·Should not -ataM st.ill .. ~  but sh()uld ·at any t'ate "eotisider the 
~  made by all partIes and fiRd out: a'1Way: ~ tht.t "has'iloi beeil 
~~  ~  ~  tJse:r .do,in 'the caBe offite. ~  Awam?' .TIl:e 
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parties did not make a joint agreed demand and still the award was given. 
Therefore to sit stagnant and not to rally round the parties is absolutell 
wrong. 

With regard to the Atlantic Charter it is wrong to say that it does 
noc apply to India. .It ~  ~  ~  by ev.ery. one as ~ ~  
to all nations and there 1S no ind1catlOn anywhere ill It that IndIa will 
be excluded. Then why should there be this subsequent interpretation 
by Mr. Churchill? 1 say it is a dishonest after-thought interpretation. 
After tills Charter was signed the first statement that came out was the 
oue made in the British Parliament by Major C. M. Attlee, who said 
that the declaration was applicable to Asiatic countries also. Now,·1 ask 
is India a nation or not? Has he taken India out of the map of Asia? 
Therefore, according to the first announcement that was made, in other 
words, the first interpretat:on which was put upon this Charter waf' f'lX-
pressed by Major Attlee. we find that he alBO said that they respect the 
right of all people to choose the form of Government under which they 
wiil live. The Charter itself also says BO. I will read ~ 

"(3) They respect t.he right. of .II people to ehooee the fonn of Govenunent llDdu 
which they will live." 

Now is this geQeral, or ~  The ~  may read it for ~ ~  and 
give a verdict whether it applies to India or not and whether 1t 1S not 
a second thought. When in other countries, even in America, it waS 
said 'that this would apply to India also, then the hostile eyes of Mr. 
Churchill were opened and he carne forward and said, "No, it applies 
to European couqfries only". But why should it apply only to European 
countries? Is not India also threatened by ~  war? Is not India ~ 
to suffer on account of the war and was it not 8 critical moment for 
India also when this Charter was made? So why make this invidious 
difference which not only injures India but adds an insult to injury. l 
also find further that Mr. Cordel Hull, Secretary of ~ for ~ 
Affairs, United States of America, made an announcement in the press 
wit.h regard to the. aforesaid declaration that its principles were universal 
and meant for practical application. I, therefore, say, Sir, that this 
principle should also apply to India, and there is absolutely no ~ . 
why it should not. Fairness requires it, justice requires it and ~ 
mOllsense requires it. But to exdude India and say: • Well, you will 
remain as slaves, you will remain as subordinates to other countries' is 
a.n insult to injury. Time has come now when we must have equal 
rIghts and freedom. We have been helping in this war-at any rate 
if ~  are not helping, some are with materials as well as men-and there: 
fore to ~  them equal rights is to deny what they are justly entitled ~ 
Now, SIr, anybody ,who has read the ~ of Sir George Schuster, 
who was once adornmg the Benches here, WIn be eonvinced that he is 
not R ~  with the attitude of Mr. Churchill or the Secretary of State 
for Ind1a when he says, 'If you want to keep India with you, you must 
proceed further and consider the demands that have been put forward' 
and not to follow the policy of unexampled opportunism. 

The Assembly .then adjourned for Lunch till Half Past Two of the 
Cl6Ck. 
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The Assembly re-assembled after Lunch at Half Past Two of the 
<.:lock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

1Ir. N. :II . .Josbi (Nominated Non-official): Sir, I rise to a point of 
order. This debate on an 'important subject has been going on for some 
time and the Government of India are keeping quiet. The debate really 
cannot take place effectively unless the spokesman of the Government of 
India tells the House what his attitude is to the Resolution. I would, 
therefore, 'request you, Sir, to ask the representath'e of the Government 
of Indi!l' to speak immediately so that the other speakers will kno\\, what 
the attitude of the Government 'is and make their speeches accordingly. 

lit. Deput.y President (Mr. Akhil Chandra Datta): I CaD only convey 
that request. 

. . 
lit . .Jamnadas •• ]lehta (Bombay Central Division: Non-Muham-

madan Rural): That is also the parliamentary practice as I have seen it 
in the House of Commons, that as soon as the Mover has finished his 
speech the Government place on the table what their intentions are, so 
that the debate can be concentrated and does not become a wandering 
aimless debate. 

1Ir. Deput.y Prtatdent (Mr. Akhil Chandra Datta): Apart from the 
practice and rule, it is certainly desirable for useful debate that the Gov-
ernment should express their attitude soon. But Pandit Maitra has 
already been called. 

The Honourable 1Ir .•• S. bey: May I say that immediately after 
Mr. Lalchand Navalrai finished, I got up? 

111'. Deputy Prelident (Mr. Akhil Chandra Datta): It seems to be the 
desire of the House that Pandit Maitra should be called upon to speak 
after the Leader of the House. 

'.l"he Bouourable 1Ir. :II. S. bey: 8'ir, the question raised in this Reso-
lution is one in which, no doubt, the people of India in general are bound to 

. take very keen interest. The important pronouncement that has been 
made and goes by the name of the Atlantic Charter has attracted attention 
of people all over the world, and India, as one of ~  countries fighting along 
with Great Britain, was bound to feel interested In the pronouncement that 
was made to clear so to say, the war a'ims once more. Therefore, I 
was very anxious that this 'House should get an opportunity of discussing 
this matter and I am very glad to find that the House got an opportunity 
and some Members by this time have expressed their opinions. 

Now, Members are anxious to know what views the Government have 
thereon. I believe it should not have been difficult, at least for experienced 
.d:embers of this House like my friend, Mr. Joshi, to know what the attitude 
of the Government to anything like that would be. In the first place, there 
were a few questions addressed on this point and a number of supplement-
ary questions were put. Replies were given to those questions and those 
replies by themselves were sufficient to give some indication of the position 
of the Government of India as regards this particular point. I am men-
tioning this fact for this reason that the House cannot say that it WSII 
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absolutelv in the dark and had no inkling of the views of the Government 
on this point. It had something to go upon as to what were the view.; of 
the Government of India . . . . . . 

Kr ••••. .Joshi: No views! 
The Honourable Kr .•• S. hey: 1 wish the 'Honourable Member toO 

-wait and listen to what I am saying. The Government of Indill may ha .... e 
-their own views: it was expressed yesterday in reply to certain questions 
:that we leave it to the House and to Members to draw their own inferences 
:frQm the pronouncements made by them. Constituted as we are, it will 
mot be desirable for them to comment upon or criticise in this House the pro-
mouncement made by the Premier. In the first place, the Government of 
Ind1a are not a party to the Charter that was signed by President Roose .... elt 
:and Mr. Churchill. Those who signed it are the proper persons t.o say what 
'was in their minds when they signed it. Others can only interfret it in the 
~  of dictionaries and grammar and other things; but as to what was in 
-the minds of those who put their signatures to that Charter, they ar:e the 
.only proper persons who can say what they exactly meant. We have got 
:an authoritative interpretation from one of those signatories that certain 
-clauses which appear to be somewhat more comprehensive have got a cer-
7tain meaning about them. I am referring particularly to clause 3; it is this 
-clause which seems to be the subject matter of criticism and discuilsion in 
:the House. It says: 

"They l'eIIpt'ct the right of all people to choose the form of government under 
which they will live and they wish to Bee sovereign right and self-goverument 

IJ'8Btored to thoee who have been forcibly deprived of them. ... 
That is one of the clauses of which the House was anxious to know what 

'.was its precis; implication, and whether it had any application to India or 
'not. On that point the Honourable Members of this House know that Mr. 
Churchill himself made a statement on September 9th to tMs effect: refer-
ring to the Atlantic declaration in the course ,?f the war review, he said: 

"The Joint declaration does not qualify in my opinion the varioW! .tatement. of 
policy which had OOen made from time to time about the development of constitutional 

,govemment in India, BIll'ID or any other part of the British Empire." 

Then he refers to the Declaration of August, 1940, as the one by which 
they stand pledged and then he goes on to say that they will make every 
endeavour for the fulfilment of the obligations arising from their long con-
'nection with India and their responsibility, etc. The point is this: what is 
.it in the first place that is laid down in this clause of the so-called 
,Atlantic Charter? Anybody who reads !it will see that it is the principle. of 

~  laid down in that clause. What is stated ~  is • 'they 
'respect the nght of all people to choose the form of gO\'ernment under which 

,-they will live and they wish to see sovereign rights and self-government 
Testored to those who have been forcibly deprived of them. .. Evidently 
-the latter clause indicates that the framers of this Charter had before them 
rthose countries which have lost their independence during this war . 

Kr .•••. .J0Ihl: So have we before the war, 

".l'he Hcmourab1e JIr .•• S. An.,.: I am just putting before you the 
.clause as it stands and what was before them when they signed the 
Charter. Whether it was the right thing or the wrong thing is a different 
~  altogetbet'. I am trymg to place before you. what Vias probably 
1IVOI'1riBg in tbe1li1ndsof these two big plenipotentiaries when they met. 
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somewhere in the sea and signed this declaration. If we go by the wording-
of this, it appears to me that they mean to restore the rights of those whO' 
have been forcibly deprived of them. It ,,! well-known that in this war n 
number of countries have lost their freedom by the aggression of Hitler or' 
SOInE<body else. The Atlantic Charter is a charter which was signed by 
thlll.! when America and England, so to say, became allies in a common' 
caulle. That being the case, my own inference is this, that they were pro-, 
bably referring to those countries which have lost their freedom in the 
course of this war. But it does not mean that the case of other countrielt 
which have lost their freedom is altogether absent from the minds of the: 
British statesmen. Therefore, it is stated here that by this principle of 
self-determination or whatever is stated here it should not be understood as' 
laying down the principle that the pledges that have been given with regard' 
to India have disappeared or have been so modified as to have no applics-· 
tion whatever hereafter. What is stated there is this, that thib Charter 
should not be construed to mean that the pledges that have been made from 
time to time with regard to India and Burma in the form of Several, decla-
rations have disappeared or they no longer .tand. That fact is reiterated bi 
the Premier. 

Now, I should like to explain as, to what would be ta. exa(\t position: 
assuming for the sake of argument thai this Charter applies to India. Let. 
us assume that this Charter applies to Imdia, although Mr. Churchill'!, state-
ment creates a position of ambiguity em the point as to whether that; 
Charter applies to India or not with certain: modifications in the light of the 
statements made before. If it is to apply, it can be use4 only in this. 
lienlie,-"-"-that it applies to India with such modifie&tions as are necessary in 
view of the pledges made before with regard to· India. ~  it applies 
to India,-what does it come to? The people of India are free to choose: 
their own constitution: Now whetherthat ri«ht·of choosing their own' 
constitution is conceded to the people of India or not in the Declaration of 
August, 1940, or Dot is a point which we have to consider. Now, Sir, before. 
I answer that question, I wish to say aomething more. The people of "India,. 
whether there was a European war or not, have made up their mind to. , 
make a supreme effort for getting their liberty and freedom in this 
country; also the Government of India and the people of India 
have evolved certain policies which they have been pursuing 1ill these years 
to create certain institutions which might ultimately lead to the establish-
ment of Dominion Status in this country. India has been making progress 
in this direction. and in the same direction both the Government of India: 
and His Majesty's Government are proceeding step by step. Even if there. 
was no European war, people thought that the particular line of progress. 
at present followed, was so slow that it required to be accelerated. The· 
grievances on that ground exist and they have been ventilated many :\. 
time. Even when there was no Atlantic Charter, it has been ~  
stated that the August declaration is defective, although it concedes ill' 
one place the principle of self-determination. It is defective, because it is 
~ ~  by certain ~  But the ~  of the Indian people-

WIth the BrItISh Government IS to secure some kind of declaration which 
will be ~  to the people of this country. But do you think that 
by merely declaring that the Atlantic Char&er does apply to India and if' 
nothing m9re ia done, you will get what you want? That win not satitdy' 
ua. I ~~ IDUf,)h;wiIili tAM .. leas ~  ~ .. " 
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but by merely statmg the fact that the Atlantic Charter does apply t<>-
India, India's cause will not and cannot progress. On the other hand, I 
may bring to the notice of Honourable Members of this House the remarks-
which Sir Sikander Hayat Khan, the Prenrier of the Punjab, has made· 
about this matter. In criticising the pronouncement made by the British· 
Premier with regard to the Atlantic Charter. in a statement Sir Sikam1.er· 
Hayat Khan, the Premier of the Punjab, says that that Charter, even if it 
applies to India, is not going to help the people of India any more than what 
the Satyagraha movement is going to do. Meaning thereby that even 

~ who find fault with the statement of Mr. Churchill for having made· 
the position ambiguous or harmful do not share in the convictionthab Il 
mere pronouncement about the application of the Atlantic Charter will 
really satisfy the aspirations of the people of India or will help them to go-
forward in reaching their politlical goal . . . . 

Mr. L&1chaDd Bavalrai: Can't that be regarded as a promise? 

Dr. P. B. B&Jl8I!jea (Calcutta Suburbs: Non-Muhammadan ~  
They will break that promise. 

'!'be KOIIOIIIISb1e Kr ••• 8" .. ill.,:. So far as tbat promise is concerned. 
if I have correctly understood the observations made by some of my' 
esteemed frieilds, for whom I bave great respect, it comes to this. Some 
of them began with a denunciation of British statesmanship for its 
hypocrisy; some of them' stated' that it iS3' story of broken pledges. If' 
that is the real conviction, then I believe we need not bGther ourselves 
about gettmg aiY ~  ~ ~ ~ ~~  it has .any meaning, if' 
the implication cames anythmg WIth It! It IS ~  i;rhat youhnve to sta!ld 
upon something else, than a bare promise commg eJther from the Premier' 
of Great Britain 01' from the United. States of America· or.· from any other' 
quarter from any other part of the world.:So either we· should accept the 
'pronrise given by a statesman of that eminence as having, Bome meaning-
and you should expect the British Government· to carry it out, or WE' should 
not accept it as having no meaning at all. If you believe in the first 
thing, then the Atlantic Charter can be applied and can be made effective 
only at the end of the war. That fact must be remembered. The present 
Resolution makes it somewhat very difficult for ~ to follow. It. 
says: "they must take immedi&te steps to give effect to the At.lantic· 
Charter" and so on . . . . . 

Mr. GoviDd V. DubmuklL: Article No. 4: of the Charter is be'ing given. 
effect to before the ·end of the war. 

"IJIe Hoaoarable Mr .•• S. ADa1: I am speaking on Article ~~  3. 

Mr. GoviDd V. Dahmukh: Sir, you were dealing with the "eneral us-· 
peat as to whether anything can be got out of the Atlantic Charter and' 
whether that Charter is applicable now or it will come iuto force after the:· 
end of the war, and I am saying that part of the Atlantic Charter .... 
-; 

Honourable Member does not give way. 
1Ir. Depa'J ~ M  Akhil Ch.aradra ~~ ~  ~ ~ T E  
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TIle HODODr&ble Kr ••• S. Aney: I am prepared to give way. I want 
·-to hear my Honourable friend. 

JIr. GoviDd V. Deabmukh: You said that the Atlantic Chart.er means 
·the Charter as a whole and that will come into force after the end of the 
war. I want to suggest . . . . 

The Honourable .r ••• S. Aney: I am only discussing clause 3 here, 
~  I believe all the criticism with regard to this Atlantic Charter maillly 
-centres round the ~  that has been put upon clause 3. That is 
·my main conten11ion. I have said that it has no reference to chlUse 4. I 
-will read the clause 4 for my friend's information .... 

Kr. Govind V. Deshmukb: The general observation wail that the 
.Atlantic Charter will come into force after the end of the war. 

The Honourable Kr. K. S. AD.ey: I am not talking of the Charter as a 
. whole. I was concentrating my observations only on clause a which has 
.got an important bearing on the political goal which is envisaged for us by 
~  British Government. That was my point: 

"They will eodeavour with due respect. for their existing obligat.ions, to farther 
; t.he enjoymeot. by all St.&t.ea, great. or II1II&11, victor or vanquished, of accey on equal 
-terms to t.rade and to t.he raw materials of t.he world which are needed for their 
.economic prosperit.y." 

N ~  can take any exception to that clause at all. The terms of 
.equality in the matter of trade and other things which are promised here 
·do certainly hold good in the case of India also, there can be no doubt 
about it. This does not modify in any way the pledgethatehas been given 
'with regard to the pronouncement of August 1940-the pronouncement of 
August, 1940, does not deal with the subject which is dealt with in clause 4 . 

. Therefore, my Honourable friend need have no apprehensions at all on that 

. point. If the charter appliea to the whole world, theu India is included 
;in it because the limitation that has been suggested does not in any way 
.apply to clause 4 of thls charter. It does not apply to it at all. 

I, therefore, state this that in a matter of this kind it is impossible for 
Honourable Members to expect that the Government of India can form or 

·express its own conclusions on the floor of this House. All that the Gov-
ernment of India can be anxious for is to ascertain the views of the public 

·on the pdint, and I believe the Government of India has afforded this 
House a proper opportunity for ventilating their views on this very import-

. ant question. It shall be the duty of the Government of India to keep His 
Majesty's Government duly informed of the feelings and sentimeuts which 

:have been expressed in this House and which have been strongly aroused 
by certain pronouncements. The attitude of the Government towards 

. this Resolution would be to leave it free for the non-official Members of the 
House to decide their own attitude and the whole debate will be sent on 
to the proper authorities for keeping them duly informed of the views of 

;this House. 

S1r OowuJl oTebangir (Bombay City: NOll-Muhammadan Urban): 
it going to be put to the vote? 

'I'he Honourable Mr ••• I. AD.,.: Yes, if they want to. 

la 
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Pa.ndit I.kBbmj Xanta Kaltra (Presidency Division: Non-Muham-
,nadan Rural): Mr. Deputy President, my first reaction to this Resolu-
tion has been one of int-ense dissatisfaction and even of disgust. This 
Resolution asks for a recommendation of this HouRe to the Government 
of India to transmit a request or another recommendation to the Home 
Government in England that the Atlantic Charter may be made applicable 
to India. As i stand up to speak, I find only about a quarter dozen 
Atlantic people in the House, I mean people who would benefit by the 
Atlantic Charter, and this shows the importance the Government of India 
also attach to this question. On an important discussion like this it is 
only by accident that we find the Honourable the Finance Member to 
,"'hom the Atlantic Charter is applicable. sitting in his place. 

The Bonuurable Sir .Jeremy Batsman (Finance Member): The same 
:.accident as that ·by which you are standing in your place. 

·Pa.ndit r.1mbmi Kanta Kaltra: I mean no reflection on you person-
~  It has been held that the Atlantic Charter does not apply to me, and 
1 know that no Atlantic Charter or anv charter other than the Indian 
(Jcean Charter, a charter of bondage an'd humiliation is applicable to me 
;and to my country .. 

Sir, a good deal of furore has been created of late on this question of 
:applicability of the Atlantio Charter to India. I pity those of my country-
men who have pursued that path. Today I am pained to see that an 
tf:steemed friend of mine has taken it into his head to have a Resolution 
moved on it and a debate is being raised over it. Askling the Home 
tGovernmen\ if the Charter is applicable to India. is like asking the men 
!Of Great Britain whether two and two makes four in India also if it makes 
lour in England. It is quite as simple as that.· In the body of the 
Charter itself there is Article 8 which ought to set all doubts at rest, as 
to its applicability to India, notwithstanding anything the British 
<Government may now try to do to wriggle out of the uncomfortable 
position to which they had been driven by the force of circlJmstances. It 
.cannot be made inapplicable to India by any stretch of imagination, by 
.-any torturing of the language. The provision is so clear and comprehen-
·sive. But nevertheless it has been subsequently declared inapplicable to 
India.. 

Now, Sir, what is the genesis of this Atlantic Charter of which we 
have heard so much today? We have to carry our minds back to the 
position of Europe immediately before the war. Vanquished and humili-
-ated Germany was smarting under the Treaty of Versailles, but she was 
biding her time. She prepared herself when the so-caHed victorious 
.countries, infatuated with victory and with the Treaty of Versailles had 
~  to sleep. When the greatest mil,itarist oi the world began to take 
('ountry after country, when coup d' etat after coup d' tHat took place 
-without any let or hindrance and when at last came the turn of 
Poland, then the British militarists furiously set about thinking how tQ 
~  the further progress of this man, Hitler. 

Sir OoWUji lehaqir: Mr. Deputy Pres!dent, I am sorry to interrupt. 
~  heat of this Hall is great and could not the cooling apparatus be 
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[Sir Cowasji Jehangir] 
worked a little? I do not see why we should not take advantage of the, 
apparatus which is here. 

Pandit Lak8hmi Kanta KaUra: I do not mind the interruption but t 
Rm sorry it has broken the thread of my argument. . ' . 

Sir Oowasji Jehangir: I apologise. Now, you can take off vour' 
muffler I . 

Pandit LaJarbmi ltanta ][aiua: When Poland was threatened with. 
invasion, promise to help her and to defend her came frOln the ~ 
Three weeks demonstrated to us how they helped Poland and what fate 
Poland met with. The Allies were not at all serious about the war and 
there was absolutely no enthusiasm in the peoples. And why?- Ever since: 
the declaration of war by the British Government there had been persist-
ent demand in England and in this country for a declaration of the war 
aims of the Government. Inside Parliament ana outside and throughout. 
the country there was a whirlwind campaign and people wanted to know 
from the warmongers or those who declared war, what it was they were 
fighting for. Various war aima were propounded from time to time: 
according as it suited the purpose of persons in authority, but they sati.-
tied nune. Those who have read the reports of those days will remember-
ths.t even no leBS a personage than George Bernard Shaw exposed the: 
British Government in one of his finest articles as to their. war aims. 
Sometimes it was said that it was the restoration of freedom of ~ 
Again. &fter several other European countries had been overrun, restoration 
of freedom to the lost European countries was the declared iim. Later 
on, it was said, destruction of Hitlerism in Europe was 'all that they 
fought for. All these aims failed to enthuse the people not only in this. 
l'ountry but in Great Btitain itself. Also America which held aloof at the 
beginning and had been carrying on only on the basis of cash and carry, 
could not be persuaded to join the British as their ally, because in America 
itself there was a strong andpo'Werful isolationist group that refused to· 
take sides unt:l there was a declaration of the war aims of the British 
Government. But, when in time Nazi steam roller swept over the whole-
nf Europe, John Bull, beaten, l:Jattered and brought to bay, rushed out to 
grasp the hand of Uncle Sam in a comer of the Atlantic, unknown. un-
noticed, unperceived by anybody, in order that they might evolve 9;. 

formula by which the imagination of the peoples could be captured. 
l!iventually they· came out with a joint declaration, because that was: 
necessary. If the trouble was great in Britain it was not plain sailing for 
them in the United States either. There was sabotage on a ~  scale. 
War material could not be produced in the seale it was expected to be-
produced. Men like Colonel Lindbergh, Henry Ford and others were 
against participation of America in this war because they did not believe-
in the war aims. So something had to be done to fire the imagination of 
and to enlist the genuine sympathy of the peoples of both the worlds and 
the result was the joint declaration of Mr. Winston Churchill and Presi-
dent Roosevelt now popularly called the Atlantic Charter. 

When tha Atlantic Charter was published, big men in England and 
ill this .country ~ from their houeetops 10 Indians. 
llere is a Charles- ~  you ~  ~ ~ ~  gam, to r-.p ..... 

. . . · 
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lull benefits after this war in pursuance of this Charter. I do not remem-
'ber one single journal in this country including the English journals 
'Which held any different view from that. There was almost a concensus 
.of opinion among the public men and journals in this country that after 
.till some. great. step forward had been taken by Mr. ,Winston Churchill 
and President Roosevelt and that it had finally set at rest the aoubts of 
Indians who refused to believe in the bona fide8 of the British and Ameri-
-cans. Nevertheless, having regard to the past, there were yet people who 
4:efused to ~  in the ~  fide8 of this declaration lind Vinayak 
:Savarkar, the redoubtable President of the Hindu Mahasabha, sent a 
:teJegram to President : Roosevelt enquiring 'if this declai;iltion was, going 
,:to be applicable to India as well. At once the bubble was pricked, If 
it could be made applicable to India, then the Britishers would lose all 
'their claim to ,remain here as Rulers or as trustees of this country. How 
oCan Great Britain and America consent to a cia,rmcation of this position 
when the interests of both were unsolved and when America was prevailed 
;upon to give war materials and all manner of things under the ~  and 
Lend Act. How can President Roosevelt allow tha,t India also should ,be 
iooluded,in this when America's interests might be prejudiced by it? No. 
They were not going to hypothecate India's future beforehand. That impU-
(!ation was simple. Today we ate told in this House that even if. the 
.Atlantic Charter was made applicable to India, that would have made no 
yital difference. With great respect to the Honourable the Leader of the' 
Bouse, I join issue with him 011 that. There is a great deal .of difference 
Jrom ,the point of view of international law between the declaration of 
.August, 1940, and the Atlantic Declaration of 1941. 

• 
The Bonomable Mr. K. S. Aney: I never said that the August Decla-

ration of 1940 and clause 3 of the Atiantic Charter mean one and the same 
thing. 

Pandlt 'alrtlhrna Kaata Main: Nor did I. I understood the Honour-
able the Leader of the House to say that even if the Atlantic Charter was 
.made applicable CD India, that itself would J;l.ever htrva .olved India's 
(Jroblem,-would not have met India's demand. My point is this. If 
'you think that the Charter by itself does not give away India to Indians, 
then why should Mr. Winston Churchill be afraid to make a straightforward 
.aeclaration here and now that it also applies to I'fldia? 'The position is this. 
Britain's connection with India during the last 200 years iaone' lbng 
unbroken record of dishonoured pledges and broken promises. Words of· 
promise !1olemnly, uttered to the ears of Indians have been Qroken ,to. their 
.' hearts. 'rhat has been the greatest indictmel'.t of India against Great 
Britain. What happened during the last great European war? It 
. was indian soldiers who really ,saved Britain and France.' But for the 
'J;'ecIdess courage, bravery and patriotism. of Indian sold.i.el:s, the history of 
'the las11 European war 'fould have been writtdn ina different way and the 
whole political map of t,he worl<\ would ~ heen changetJ. During the 
. last. war, India's ~ in men ~  Doney was so immense that it 
-Compelled ~  then Secretary ~ : for India to make the Declaration 
·'.of Xugust,.1917. proX¢s.ing ~ ~  ,to Inella. After ~ war, we 
~ ~~ ~  ~ .. !l'hls time ~ ~  G ~  toad 

~ Y ~ ~ ~ ~ ~~ w .. , the" :great.eat political 
'. t ~ •••.. . • 
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organisation of this country, the rndian National Congress could not: 
believe it and it also demanded a clear declaration of war aims from the 
British Government in relation to India. At that time eleven autonomous" 
governments had been functioning in this couni:l'y" 8'Ild the Secretary of 
State and other public men o1! Britain paid eloquent tributes to the. 
manner in which Provincial Government was being carried on in the. 
provinces. The Central Legislature was also functioning. Yet when thb 
war came to be declared. the Provincial Governments and the Centra .... 
Legislature were not even formally consulted, and yet we were asked 
to believe that this was not an imperialistic war. During the last war it 
was said that it was fought to make the world safe for democracy. This. 
time that. expression has not been used because Britain had been foundi 
out after the last War. Having made the Atlantic declaration in August 
last Britain recanted and now we have been told by the spokesman of the 
British Government, Mr. Winston Churchill, that the Atlantic Charter-
was an entirely different matter having no relation to Illdia and that thb 
British Government stood by the August offer of 1940. The implication 
seems to be that. When proposals for peace will be considered or wheD 
the peace treaty will be signed, India will be treated as a domestic concern 
of the British Government and the powers participating in the Peace-
Conference would have nothing to do with India. If on the other hand .. 
the Atlantic Charter is declared applicable to India then India would benefit 
by Article 3 which expressly lays down that the Governments of America 
nnd Great Britain respect the right of all peoples to choose the form of 
Government under which they will live and they wish to se6" sovereign 
rights and self-government restored to those who have been forcibly 
deprived of them. 

Mr. Deputy Ptuldent (Mr. Akhil Chandra Datta'): The Honourable 
Mpmber has one minute more. 

PaDd1t L&k81nai Kantl. Maltra: May I point out that I have beeD 
lIubjected to an interruption which took away five minutes of my time. 

Mr. Deputy Pn8ldent (Mr. Akbil Chandra DattB): The Honourable-
Member can have three minutes more. 

PaDdlt 14lc1bml Kantl. Ka.ttra! May I ask the Britisb Government 
wbether long lapse of time has deprived us of the right to restoration of 
our lost ireedom, a right they have promised to other nations? We were 
robbed of our freedom 150 years ago by Britain whereas these nations 10s1; 
their freedom only two years ago. Is the" Bar of Limitation going to. 
operate in ease of India? can hypocrisy and ehicanery go further t1um 
that? It has been declared by Mr. Winston Churchill that India was 
never in their mind when they framed the Atlantic ~  and this decla-
ration has removed the last vestige of India's faith in that extremely 
illusory and hypothetical entity caned British justice and British faimeo. 
jo'or myself, I "am ~  1;0" the." Britblh Premier for this fnJ,nk and ou.\-
spokeri declaration of his with"regaM to India for I know where I stand. 
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There has been no disappointmE.'nt in my case as I was never under any 
delusion about it. 

Now let us see what is happening today. America today has become· 
the arsenal of demooracy. Remember, Great Britain got India about the 
time she lost America. In the course of 150 years America has reached 
such a position that Britain is now going down on her knees before her' 
and with folded palms beseeching America to save her ~ this plight. 
But ..... hat is the position of India in these 150 years? India With her vast. 
man-power and inexhaustible resources is nowhere. There is not a 
single factory in this country for the manufacture of automobiles, tanks, 
ships or machine tools, locomotives etc., there has been no large-scale· 
industrialisation here. See the difference. Ill. 150 years America haa 
developed so much that today she has the whip-hand over Great Britain· 
and she can make Great Britain stand or fall as she likes. But what is· 
the position of India? Britain's sordid selfishness and distrust of Indiana' 
have reduced India to a position of utter impotence and she today is. 
helple88. Everyday we are threatened that the war is at our gates and.. 
that we shall be conquered, as if it will frighten my people out of their· 
wits and they will fall flat on the British feet. If the war comes to the· 
gates of India, will the white people be spared? My funeral will be their' 
funeral. Let there be no mistake about that. If there is going to be a 
funeral, it will be a joint funeral of Indians and Britishers in this country. 
Therefore, we are prepared to shed every ounce of our blood for the defence 
of our country, for the defence of our motherland and in that process to· 
defend Great Britain also in her plight. But she must for once in her life· 
and. in ~  extrtfme plight, shake off her hypocrisy. Let her in a straight-· 
forward manner tell us: "Look here, we are in this plight. If We can 
I!omehow get through this muddle, we will live 88 equal partners. We do-
not want domination nor do we want exploitation. We want mutual good-
will and co-operation as between self-respecting equals." I want it to be 
understood that India 88 a free country would be infinitely more helpful' 
to Britain than India as a Dependency. Students of International history 
will bear me out when I say that all the greatest wars that had been waged' 
in this world during the last 100 years have directly or indirectly some· 
relation to the' conquest and possession of India by Britain, which con .... 
sists of one-fifth of the human race. With what face ean you tell the· 
world that 'Great Britain is prepared to sacrifice everything for restoring' 
freedom to Czecho-Slovakia, Poland, Belgium, Yugoslavia and to such· 
other countries as have ~~  robbed of their freedom by Nazi aggression· 
but not to India which has made Britain what she is in the world today?' 
These pompous promises will delude nobody. IIi CMe of India there' is 
the convenient bogey of communal differences, Indian princes etc. Do. 
not place the bogey of minorities before the issue of freedom. Those. 
things will not carry you very' far because even if you make the Atlantic 
Charter applicable to us you can settle all these details if you like later· 
on, as you did in connexion with the Treaty of Versailles after the last 
war. There was a Committee to go into all these details. All the impedi-
Dlents that Britain is now putting in the way of India's freedom are. 
IIbsolutely Britain's own creation. I submit that Britain has created a. 

~ ~ in ~  which has made self-government· absolutely impossible. 
ScientiSts ~  be ~  to ~ that there are .soniany things which. 
are ",ned meompuibles. It IS UDpClBsiblet.bat water; oil and minerals.: 
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.shOuld form a homogeneous mass. Britain would not grant India 
freedom unless she is a united and homogeneous .mass. 

JIr. Deputy President (Mr. Akhil Chandra Datta): The Honourable 
Member has exhausted his time. 

. Pandit La.kahmi Kanta Jlaitra: In conclusion I say that it is dero,gatory 
-to our national self-respect and national honour and prestige to maKe any 
request to the British Government who have declared that the Atlantic 
.-charter is not applicable to us. Let her vindicate herself if she can before 
·the Bar or world opinion 'and world conscience. ~  us, if we want free-
;.dom, we must stand on our own legs regardless of what R Cllli:rchiU here 
;or a Roosevelt there chooses to blurt ~  . 

Kr • .Jamnadas •• Mehta: Sir, I cannot escaope thefeelitJ.g that there 
:is some degree of unreality about this debate. In the first instance, the 
..mief culprit, the Right Honourable the Prime Minister of Great Britain. 
is not in the box here to answer the indictment against him. In the 
-second place, we have the Government of India sitting here who are 
:notorious as a subordinate brsnch of ~ Secretary of State. They admit 
that they are impotent to make any comment on Mr. Churchill's inter-
~  so far as the constitutional position of this country is concerned. 

·Thirdly, we have rather an unpleasant spectacle of our countrymen who 
.are promoted to the expanded Executive Council; compelled to be 
dumb and mute; they are in a very unenviable position. 1 deeply symP&-
tbise with them. Even if they want to, they cannot de'clare what is in 
"their own minds. Such are trammels of office. Therefore, I was 
very much amused when I heard the speech of the Honourable the 
Leader of the House who tried to beguile a quarter of an hour of tht-
House's time without telling us where exactly the Government of • Judie. 
·were. The only impression he left on me was that the Government of 
:India were in a bog, that they did not know what to do and, therefore, 
they should be sympathised with and not unduly criticised. That ill. 
:really the impression which the Leader of the House gave to me in his 
speech. Being an intellectualist, he tried to read something which was 
not there and not to read something which was there. Somehow. he 
tried to make the best of a bad job. For these reasons I have a grea.t 
-deal of sympathy with the Government. of India. I accept ~ promise 
of the Leader of the House that the one result of this debate will be 
that the proceedings will be communicated to the Secretary of State for. 
India for what he might do with them. I am told that he simply throws 
them into his wastepaper basket which is so capacious that all this debate 
:Can go down into it without filling it at. all. Anyway, what we are 
'promised is that these proceedings will be communicated to the Secretary 
-of, State. Therefore, I shall try in the few minutes that are allotted 
to me b tell the House what I think on this question. -: / . . 
, I think Mr. Churchill muSt be pronounced to 'be the most honest Diari. 

Re did not want to play or -to sport with the feelings of the' Indian pedple 
by promising something or by leading us t6 believe that something WM 
going to be given. Therefore, we must congratulate Mr. ChUrchill 01!l 
. lria frankness, .brutal though' it is. The. Charter itself is unequivocal. 
~  thai; Ja .. IMIep. pla.oei 011, cla1llie a is ~ to all' knowa 
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rules of grammar quite j,ustified. Article 8 although it is written in a 
foreign language to me, can only mean one thing; it is not capable of an} 
other meaning. That one thing is that if the signatories to that Charter 
had their wav in the future international relations all countries in thp.-
world will ~ free to live under a Government freely chosen by them-
selves. There is no' equivocation about it. There is no doubt that it 
means what it says. It cannot mean anything else. Let any Professor 
of English in the Oxford University come to interpret it. It cannot mean 
anythipg except this that after the war is ove!" this country will have 
fihe right to frame a constitution freely chosen by its representatives 
and that they will be free to live under that constitution. As the Leader 
of the House said, Article 8 is an unequivocal proclamation of self-
ciet.ermination for all races of all countries. That is borne out not by 
the interpretation which Mr. Attiee, the seccmd in command to Mr_ 
Churchill in the present Coalition Government in England has placed on 
it. I have got in my hand the quotation from Mr. Attlee's speech and 
I wish to read the relevant portion out Of it. He says: "You will not 
find in the declaration which has been made on behalf of the Government 
of this country on the war any suggestion that the freedom and Rooial 
security for which we fight should be denied to any of the races of 
mankind". This is Mr. Attlee, the second most authoritative person in 
the British Govemment today after the Prime Minister. He says that 
there is no reason to believe that, the freedom and social security envi-
srrged in the Atlantic Charter is to be limited to any race or country 
and to be denied to any of the races of mankind. After this, it wae 
fruitless for the Leader of the House to attempt to read into that that 
Mr. Churchill might have meant one thing or'Mr. Roosevelt might have 
meant another. tt is the greatest violence' on the English language, it 
is a violence on commonsense and an insult to the intelligence of anybody 
in this House or outside to sa,\' or to profess t,hat Article·S of the Atlantic 
Charter means anything else than complete freedom t-o all races anti tn 
all countries freely to choose the Government under which they are going 
to live. • • 

Sudar Sant SiDgh: Where are the raw materials to come from "t 

Kr. l&DI.Didu K. Kehta: That is the fourth clause to whioh I shall 
.ome later on. In the meantime we should declare what the Government 
of India's duty is. Its duty is not merely to transmit these proceed-
ings. but to tell the Govemment in England that Mr. Churchill's attempt 
~ modify t,his Charter will not be anything but violenl"9 on the English 

language. They must tell the Government in England as clearly as they 
possibly can that the interpretation of the Prime Minister is wrong. 
While they are powerless to do anything else they must make it clear 
t() the Prime MinisteI1 that he was notl 'honouring his own signature. 
Mr. Churchill, as the Prime Minister of England, by the interpretation 
~  he has placed on clause 8 of this Article, has been repudiating the 

signature of the British Government solemnly given on a most solemn 
oc.casion. In brief, Mr. Churchill is guilty of a gross breach of the 

~  word of the British people. He was there as the Prime M ~ E  
of England. He put his signature on behalf of the British Governmem. 
The British Government are the representatives of the British people. 
Therefore, there can be nb doubt of two things: the meaning of clause 8 
of the Atlantic Charter and Mr. Churchill's most, ~  shall r say, 

• 
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imprudent repudiation, not to say anything worse, of the meaning, the 
plain meaning of this Atlantic Charter, cla.use 3. That is the position. 
We are thrown back to the declaration of August HMO. 

Well, Sir, there seems to be some fatality with all important declara-
tions relating to India that they seem to come only in the month ()f 

August. Mr. Monta.gu made his declaration in August 1917. His 
Excellency the Viceroy made his declaration of Aiugust 1940. "While 
Mr. Montagu's declaration, though very limited, was at least not open 
to objection, Lord Linlithgow's declaration of August, 1940, on which we 
are thrown back by Mr. Churchill is a declaration not of freedom, but 
a declaration of bondage. What we wanted was freedom in our own 
country as other people are free in their own. The declaration or 
August, 1940, says, no freedom for India. Therefore it was no use Mr. 
Churchill telling us that we should'refer for Our rightll·notdothe' Atlantic 
Charter but to the declaration of August, 1940. The declaration of August, 
1940 is a declaration of the intention of the British authorities in this 
country and outside to keep Iildia in bondage as long as they can under 
Ilny guise or disguise. The declaration of August, 1940, is the resurrection 
of the dead and erploded theory of trusteeship on which we were fed for 
forty years after 1857. For a number of years the British professed' 
to be the. trustees on our behalf. After the Nationalist agitation for many 
years that exploded theory of trusteeship was given up. It was unhappily 
not" given tlp,Mally. It· was having a, rest cure and has come out again 
in ,a· new· form. That, new form is that the British G ~  on 
account of its long connection has got certain obligations to certain in-
teNsts and in the future constitution of India, it· is ~ interests that 
wiD dominate and not the people of India. The August, 1940, declaration 
is the charter. of bondage which gives power of veto to vested interellts, 
to medilllval and feudal order, to communalisJD to thwart tbe progress 
of the country. That is the August declaration of 1940. The August. 
19ltO declaration says that the long British connection with India imposes 
certain obligations on the Britishers. I am sorry to say to my British 
friends here that the declaration of August, 1940, 'perpetuates their hold on 
me and does not give me any freedom. Their position is made secure, 
they are being given perpetual rights of being the top dogs of this country. 
'l'he Princes, about whom the less I say the better, are the second vet\ted 
interests, I have only one view about the Princes. If Lord Dalhousie 
had finished them off in 1858 by one stroke, we would not have been 
in ·the present unhappy position as we are today. If the princely order 
had been abolished by Lord Dalhousie and if he had not shed our blood 
in their favour, we would have had a -clean slate to write all over India· ... 
Today, these 670, or whatever their number be, these Princes and Rulen 
and Chiefs, these Princelets and Chieflets some of them not having n 
revenue of even Rs. 20 'Per annum are B real stumbling block in our 

~  In Kathiawar there are Darhars who are Rulers of the sixth 
class and, when a Durbar is held at RajImt hv the A!!ent to the Governor 
General some of these Chiefs have not got ~  ~  for travelling 
to Rajkot from their place of residence. They are called Chiefs.. From 
their own homes they cannot afford the railway fare to go to Rajkot toO 
attend the Darb8l'. Such are some of the members of the Princeb 
order. One of them borrowed £1 from me in England in 1000 whit,it 
he has not repaid. 
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SJr OowuJl oTehaDgir: Are we not all suffering from such absent mind-
edneBB? 

1If. oTamnadaa K. Jbht&: Yes, but the Princes should not. If tbia 
'was carrying interest at the rate of six per cent., today I should be 
entitled to get £3 from him in spite of the rules of damduput. I am 
not in the habit of charging interest. 

The HOnourable' sb;' B. P. Kooy: What did he borrow it for: 

)(r. oTamnadaa )[. )[ehta: For going to the theatre. I do not wish 
to name him. He holds a fairly prominent. position in the Indian 
Princely order today. What I want to say is that this August ~

tion of 1940 preserves their autocratic rights over1ihe people and thelr 
subservience to British rule. Again, by this declaration the Viceroy has 
given an eternal veto to the so-called minorities over the progress of this 
·country and he has camed it out today in the e:rpansion of .the Execut.ive 
·Council. And what is Mr. Attlee's later statement about 1t? He sald: 

"We the' Labour Party have always been conscious of the wmngl done by the 
-white races to races with darker skins." 

I will request the white races in this House to remember it. I say 
;in all friendliness and in all humility that they should realise that they 
have done serious wrongs to the darker races. Let them not be a party 
to the perpetuation of these wrongs any further. These are the words 
-of Mr. Attlee, not of Pandit Maitra or anyone else. 

"We hay. been glad ~ 188 how with the pUling of years the old concept.ion of 
_lonies all p1acea inhabited by inferior people whOle fllDction 'W88 only to II8rft 
.and produce wealth for the benefit of other people hal made  way for jailer aDd 
GObler ideu." . 

I ask you whether after the interpretation of the Prime Minister 01 
what the Atlantic Charter means Mr. AttIee has got any place in the 
British Govemment. Mr. Churchill has given an interpretation which 
is a slap in the face of Mr. Attlee, to the whole of the Labour Party 
·8Dd to the majority of the British people who, I have no doubt,  share 
the views of Mr. Attlee. But today their wishes are repudiated by 
Mr. Winston Churchill in an unequivocal manner. 

There are other clauses in this Charter about 'which there is not much 
to be said. One part says: 

"They desire to see DG territorial changes that ,10 not accord with the fJMlr 
expressed wishes of the people concerned." 

But they want to maintain the t.erritorial changes which they have 
made. The  first clause says that their countries seek no aggrandisement, 
territorial or otherwise. Sir, lor the English people to say that they seek 
n? territorial aggrandisement is rather an irony. In the last war they 
dld not wa!lt any territory, but still they got two million square miles 
of land whICh did not belong to them in 1914. Just as India is sup. 
posed to be an absent-minded possession of the British people, so also 
m the last war without any territorial ambitions they got two million 
-square miles of territory which did not ~ to them. And today they 
have. got, whether they want it or not, the whole of Abyssinia aDd neigh-
bounng lands without any territorial ambitions. This poor Emperor of 

• D 2 
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Abyssinia after the Italian conquest ~  to England. There was not 
one soul to do him honour; not one Minister saw him. He was kept 
waiting at the doors of the League of Nations . ,and -allowed to enter with 
great difficulty. Therefore, I appeal to my British friends here not to-
read any wider into Haile Selassie's return. It is the Britishers whO is 
there for good or for evil,-I hope it will be for good. But it is today· 
a 'Possession of the British and of no one else. Therefore, there is no 
land to win. The Britishers in their absent mindedness would have 
acquired more land but there is no land left to win. 

Kr. Deputy President (Mr. Akhil Chandra Datta): The Honourablp. 
Member's time is up. 

1Ir • .Tamnadu K. Kaha: Very well, Sir; I will wind up in two minutes 
with your permission. 

So there is no merit in Article I at all. Article II is really a corollary 
of Article I and has no meaning. Article III is, according to the-
olearest meaning of the English language, an assurance to the .people of 
India that they would have a free Government freely chosen by them 
under which ~ should live. That is now repudiated. Article IV 
assures to the people of the world free access to the raw materials. If 
the Burma Agreement. were discussed today we would have seen what 
raw materials will be freely accessible to the Indians. While Britain is 
using Indian soldiers in various theatres of war, while these soldiers are 
freely shedding their blood for the liberation of other countries, 
it is somewhRt of a cruel irony that the Englishman should sit ~  and 
think that the Indian soldier who liberates other lands delrervesto-
remain a slave. This 'cruel irony must- appeal to the English ~  
hecause essentially. whatever may be British Imperialism, it is tempered 
\\rith democracy. I do not agree with those ""ho compare Hitler with. 
British lniperialism. For me Hitler remains an enemv bf the . civilisation , 
of the world, but the Britishers should be as far away from him as they 
can. They are too near to him today, literally as well as ~ 
They should be far away from him, but they are not; they are' 
rsluctant to go away from him where India is concerned. Therefore, 
my appeal to the British Members .of this House is,' lay your hands on 
your heBrts; look Rt the blood of the IndianR which is being shed on the 
fields of Syria' and Iraq; Iran. Abyssinia and Tobruk to keep away ~~ 
enemv; let them realise, if their tribute to the Indian soldier is honest 
and if there is no mental reservation, the wretched condition of the 
Indian people. Mr. Churchill should' be told in the clearest manner 
posllihle by t.hem even more than by us that the British name is being 
tamiRhed by his interpretation. If Hitler's word cannot be trusted 
according to Mr. Eden. can the word of the British Premier be trusted 
aflter hi!'; Ri!mature of the At,lantic Charter and his repudiation th.ereof? 
It cannot be. 

)[y. J. D. Boyle: Sir. I should like to start. if I may. by paying a tribute 
to the fi"9t fO"'l1lBl and set sneech we have yet heard from our old and very 
hononred friend here. t,he nTesent T,eader of t,he House. I 'Pay a tribute 
wit.h (,p'"t.ain ot,her feelings in mv heart all well because he has made mv 
posit.ion in speaking extremely difficult. He has cut in at an early st-age', 
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and I daresay quite rightly, and has used a great number of the argumSDts 
'that I had carefully prepared myself. 1 must refrain, in the short time 

at my disposal, as I know there are other Members who are going to speak, 
from being led into bye-paths that have attracted so many other M;eIlibers 
of the House. It was quite uilbelieveable, the number of subjects that 
bave been debated at great length today that had little, if any, reference 
to the Atlantic Charter; and, as usual, a spate of wrong statements wp.re 
made en passant. I may refer to one recent one to indicate what I mean, 

• by saying that my Honourable friend, Mr. JaIDDadas M ~  referred. in 
rather slighting terms to Haile Sel8Bsie who was for a considerable period 
a guest of His Majesty's Government and was not waiting on anybody. 

lIr. Jamnadaa II. lIehta: He was a guest in a private ge.lltlell1llll'i\ 
house. 

lIr. J. D. Boyle: The Honourable Member has. had 20 minutes already. 

This Resolution recommends that immediate steps' should be taken t.O 
include India within the scope of the Atlantic Charter and the Leader of the 
House has already dealt with the question of the possibility of the word 
• immediate , . It is obviously true that not even a Resolution of this House 

~  produce freellom fol' Poland but only u stlccessful eonclus:on of the war, 
:and that, therefore, that word is inappropriate. But my object in standing 
lip is to point out that the whole of the Resolution is inappropriate and 
inappropriate in the greatest degree. 

The argument is that India has been specifically excluded from the )Jur-
-view of the Atlantic Charter. The Lord Privy Seal is quoted and correctly 
38 having-said that that Charter applied to all people, all ~  all ~ 
:and so forth, and the argument is that the Prime Minister susbsequently 
-and specifically excluded India from the scope of that Atla.ntic Chal'tcr. 
Now, Sir, without wishing to cover any of the points which my Honourable 
.friend, Mr. Aney, has made, I must make this position clear. Artides 1 
1\nd 2 and 4 to 8 of the ~  Charter are ge.neral articles relating to 
lapour welfare and the question of peace generally, abandoning of the use 
of force and so forth. and as Mr. Aney has quite rightly said the item which 
,has created interest in India is Article 3. Now, that Article has been read 
.and quoted several times in the course of this debate and so I won't re-read 
it but I would Msk Honourable Members to take that particular Article 
.and to eX!.lmine it very carefully in conjunction with the similar general 
;articles announced in August, 1940, by His Majesty's Government as to the 
future of India. What is quite clear is that aD exactly parallel declaration 
to that which is contained in Article 3 of the Atlantic Charter is contained 
in His Majesty's Government's Declar8.tion of 1940 as to the future of India, 
and, therefore, it was perfectly true, as the Secretary of State said, that 
there was no new principle in the Atlantic Charter in regard to its application 
to India. The truth really is that far from the Atla.ntic Charter not apply-
ing to India, Tndia already had that exact Article given to it nearly 12 
months before the same Article was given to the world in the form of the 
Atlantic Charter. There is no question whatsoever of whether the Charter 
applies to tndia or whether it does not apply to India. India had her Obarter 
12 months before the rest of the world. 

I must make one brief reference to Sardar Set Singh. He made certain 
observations. Among others he referred to a ~ ~ with ~ JaW!er 
friends of his in Lyallpur, and I would say that It)S such meetings which 
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have caused the whole of this confusion on this otherwise easy point. He 
gave us to understand at one ~  that the British Empire was being 
frittered away in large quantities'to America in order to purchase ber Sllp-
port. The very smallest application of his mind to the facts and It little 
less application to foreign broadcasts-because, I would point out, that 
the first time that statement was made in India it. was made from the 
·German Broadcasting Station-would have led the Honourable Member to< 
realize that no greater nonsense could possibly have beeI;1 spoken. I do not 
think it is worthy of him to produce such a statement in this House, nor' 
do I thinl, it behoves his dignity to make such disgraceful references, fie; he' 
has made, to President Roosevelt. 

Sardar Sant Singh: Will you refute them with facts and figures? 

JIr. 1. D. Boyle: I am not giving way. Sir, that is all I have to bay. I 
have just to repeat once more that there is no question of India bein'" left 
outside the Atlantic Charter, that a Chart€r on identical terms was ~  ~  
months before this Charter was produced and there is no question of India. 
heing brought in or left out. 

Sir Oowaaji leha.Dgir: Sir, 1 will begin by saying that every Indian must 
sympathise with those amongst us who have great aspirations for self-Gov-· 
ernment in their own country. This question of self-Government for Indi&; 
has been agitated ever since the National Congress was t6D. years old, vnd. 
therefore, when I heard some of my Honourable friends speak in lapguage 
which must have been considered exaggerated I could underst.md' their 
feelings. But whatever their sentiments may be. howsoever eamest they 
may be in their desire for self-government. however prepared they may be 
for self-sacrifice, I would' beg of my own countrymen to face realities first. 
We can cry for the moon but we shall not get it. We have to make s3rious 
endeavours to face realities and then fight for what we want. Mere wishful 
thinking is not going to bring us any nearer the goal of our achievement 
than the sort of language that we have heard to-day. 

Now. M;r. Deputy President, I will just echo one 86D.timent that felf 
from the lips of my friend, Mr. Boyle, but I will put it in a different way. 
I will say about the Leader of the House that although he may have changed 
his seat from my right to my extreme left, or shall I say been elevated from 
Illy right to my extreme left, he has lost none of his logic nor his pt)wers· 
of putting his point very clearly. My friends on my right---his followers of 
last year-may not now agree with him but I am sure they will all agree 
that he has lost none of his powers of exposition or his logical method of 
examining a point and placing it before the House for their consideration. 

Qali Kollammad Ahmad Kumi: It was never appreciated before. 

Sir Oowuji lebaDglr: Now, Sir, I would like to examine this Charter a 
~ more' clbflely:' . r have always been of the belief ever since this agita-

t.ion arose that it was rather a storm in a teapot. Nobody would ever agree 
with me nor will the large majority of my friends here. 

Sardar San, 81qh: Nor the country. 
! \p!. ; \I. • 
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Sir 00w1l11 lehaDglr: But I will try to explain aho!tly what I meaD. '!he 
first three lines of Artiole m are relevant. 

"They (that ii, Pf'eBident RoollewZt and Mr. Ohurch.ill) respect the right of all 
peoples to choose the form of government under which they will live." 

When we read that--and I ask my Honourable friends here when t.hey 
read that the very first day, did they believe that Mr. Churchill was giving 
an undertaking to India that it should have independence if it so desired? 
Did \hey come to that conclusion? I did .not, Did it convey that to their 
minds? It did not convey that to my mmd ... 

8ardar Sant SiDgh: Not in· that sense. 

Sir Oowasji Jehangir: That is exactly what you have stated, what ~  
Honourable friend Mr. Jamnadas Mehta has stated-that Mr. Churchill 
was gua.ra.nteeing by those three lines ~  ~  for .India, if 
India chose to take it, after the war. I cannot for one mmute beheve that 
the Prime Minister of England had anything of that sort in his mind, ('ven 
if those three lines applied to India. . . . 

An Honourable Kember: What is your reason for not believing that:' 

Sir Oowasji lehangir: Because 1 face realities and I have commonsense. 
That is why. Now, unless you believe that those three lines conyeyed to 
you the promise that, if you chose you could have independence for Illdia. 
then you believed that you were getting something by those three lines. I 
did not ~  nor did the majority of my countrymen believe it. ~  
last three lines of that article cannot apply to us and are irrelevant. A 
great deal has been s3id ahout Article IV. It applied to us even before the-
Charter-it always did apply to us. It guarantees "to further the f.njoy-
ment by all states, great or small, victor or vanquished. of access on equul 
terms to trade and so on. . . 

.... GoriDd V. Desbmukh: If Article 3 of the Charter does not apply. 
why should Article 4 be given effect to? It is too shameful and too selfish 
to do so. . . 

Sir Oowuji .JehaDgir: I do not say it applies; 188'" that it is in existence 
today. There is nothing new about it as far as we ;n.e concerned. If i'bat 
is the position; then why this huge outcry when the Prime Minister made 
his statement in the House of Commons? Let us see what that statement 
is. Let us examine it. "The Joint Declaration does not qualify in any way 
the various statements of policy which have beE'n made from time to 
time .... ". I have heard it said that Mr. Churchill has declared that 
the Charter does not apply to India. He has not said that. He has E'f!id 
that the Charter does not qualify anything that has been said in the post. 
Now let us see what it is that it does not qualify. It has not qualified •. in 
any way the various statements of policy which have been made from time 
to time about the development of constitutional government in India, Burmn 
and other parts of the British Empire." Then he continues: 

"We have pledged b, the declaration of August, ]940, to help India to obtain 
free and equal partnershIp in the British Commonwealth of Races, . . . . . ." 
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Ii he had stopped there, I feel confident that the vast majority of m., 

,'.:uuntrymen would have accepted that statement. But he went further, as 
d:d the !'Itatement of August, ]940. He say!'l: 

"Subject, of course,--(the8e ale the worda 10 which the !/reat"st "bjection hoe 
oee" taken th:roughout ~  to t.he fulfilment. of the obligations arising from our 
long connection with India . . . . ." 

What does that mean? !t means, to a certain extent, the protection of 
lily friends of the European Group. Now, 80 far as I am concerned J urn 
not oue oj thOSE who desire to kick them out of the coun.try. I am grateful 
for what little they have done for India-it may be little, it may not be 
much: I also state with pride that we have done them very well during 
their long connection with India. It has been reciprocal; it may have beeD 
more for them and less for us; but I am prepared to state thaii there are 
very few Indians in India today who, in their heart of hearts, desire to kick 
them out, even if we get independence. If this reservation means this, tuen 
I for one would not object to it. Let us see the next reservation which is of 
the grl:'uttlst importance: 

"and our responsibilities to its many creeds, races and interests." 
If those few iines had been left out of the declaration of August, 1940, 

ask my friend behind me, Colonel Rahman-I ask my friend, M!· . .Lt\lj.ee, 
ask other Muhammadans, what they would have thought of that Stbte-

luent. Mr. Jinnah has already expressed his opinion, as the leader of the 
.J.\lllhHllunadans in India. How would they have accepted it? What'7iould 
they have said? We ~  me not. add fuel to the ~  do not desire 
to make things more plain than they are today to those who can see-I have 
kept my ears open-but I do beg of you not to drug your collllCiences. With-
(JUt those words, no statement made by the British Government would have 
been acceptable to millions and millions of our people in India. . . 

Mr. Govind V. Deabmukh: Sir Sikandar Hayat Khan himself did not 
want those restrictions. 

Sir Oowasji J'ebaDgir: I am not going into petty quarrels. I am talking 
of millions of people and of those who lead them. I state that without 
those words millions and millions of our countrymen would have felt ..;neasy 
and unhappy. They may have been tempted to use much stronger language 
than we have been listening to today in this House. Let us face realities 
whatever they may be. I know my friend, Mr. Jamnadas Mehta, called it 
u communal statement. I Jmow he said it was encouraging minorities sud 
factions and it was helping disunity in this country. It may be so; out it 
is a reality. Unless you get these vast minorities, these millions of ~  
to feel contented, to have some confidence, you are not going to help self-
government in t.his country, and unless you make them feel-you the ,najo-
l'ity, my friend, Mr. Jamnadas Mehta, you the intelligentsia, you the HinduB 
who lead your countrymen. . . . 

Mr. J'&DlILI4aa K. Kehta: 'rhis is Amery speaking! 

Sir eo-alli J'eh&D.gir: 'rhen Mr. Amery was right and you wrong. Un-
less, 80& I say, these minorities feel confidence in you, you will not get self-
Government. Therefore let us face realities. Let us not blind ourselves. I 
~  these words were essential-not for me-I am an insignificant minority; 
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!>.ut they were esseJ?-tial to satisfy. millions of people in this ebuntry, and it 
IS up to you, the Hindu Leaders In India, those who have influence those 
who have power, those wh08c .,"oiee .:Jounts amongst their pe.ople. ~ ~  
them ~ ~ mak!'l them reahse that the minorities, of millions of people 

:IInust be ~ wIth that confidence which is required. 

An Honourable Kember: Veto' 

• Sir Oowaaji oTahaqlr: I do not say that the power of veto should be given. 
I do not say so. No. If there is sweet reasonableness on all sides, t·hat 
fear of veto will disappear, that imaginary fear of veto will disappear ... 

Mr. Deputy President (Mr. Akhil Chandra Datta): Order, order: it is 
4 p.m. now 4 o'clock; we must toke up the Adjournment Motion. 

MOTION FOR ADJOURNMENT. 
DISCONTENT AMONG DETENU$ AT THE DROLl DETENTION CAMP. 

:Mr ...... oTOIh1 (Nominated Non-Official): Mr. Deputy President, 
I move: 

"That the Assembly do now adjourn." 
Sir, when I sent notice of this adjournment ~  I had ~  learnt 

-that there was grave discontent among the detenus In the detention C&D!:P 
at Deoli and there was also an apprehension in my mind that this 

~  might result in some serious action. But, Sir, soon after-
Winds, on Monday morning, I learnt from newspapers and from a 
communique issued by the Government of India that 208 of the detenus 
in the Deoli Camp had gone on hunger strike in ?rder to ~  redress 

. of their grievances. Sir, it is on account of this hunger stnke ~  I 
wish to move this adjournment motion in order that the attentIon of 
the House may be drawn to the grievances of the detenus at Deoli and 
in order that our discussion here may result in a satisfactory settllement 

. of the hunger- strike, so that the detenus may have their grievances 
redressed and we may all be free from the anxiety which that hunger-
strike is causing us. Sir, you will remember that in ~  IUFt l' 
moved a Resolution in this Legislature asking the Government of India 
to appoint a Committee to investigate the conditions under whieh the 
detenus were living in Indian prisons. That Resolution was again dis-
cussed in the month of February. Unfortunately, Sir, the Government 

-of India did not accept my suggestion. If they had done BO, perhaps 
this hunger st,rike which is fl\Cing us all today coulrl h'lve heen Avoided. 
In the meanwhile, the detenus in the Deoli Camp formulated the griev-
ances under which they were suffering, and they placed these griev-
ances before the Govemment of India through the Superintendent of 
the Detention Camp at Deoli. I think they made a representation to the 
Government of India either in the month of April or in the month of 
May. 

~  heard about these grievances through the newspapers, Bir, t 
dec!ded that I should pay a visit to Deoli and see with my own eyes 
their actual condition and also learn from the detenus themselves what 

.. their ~  were. The Government of India were very kind to give 
me permISSIon to go to Deoli and spend some time in examining the 
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situation there. I went there in the month'of July. I am very grateful. 
t.o the Government of India for having given me permission. I am 
very grat.eful to the ~ ~  ~  ~  for having ~  me 
an opportunity to see the condltlOns m ~  I. had an opportumty. of 
hearing the detenus themselves about theIr gnevances. After havmg 
returned to Bombay, when I had time, I wrote out my impressions and 
suggestions regarding the conditions in Deoli and sent them to the news-
papers for publicity. Sir, when the detenus had made representations 10 
the Government of India they naturally expected that the Government 
of India would give prompt attention to their grievances. Unfortunately, 
SIr, a good deal of time has been allowed to elapse, and their griev-
ances still remain unredressed. I am not suggesting for a moment 
that. the Government of India have been entirely sleeping in the mean-
while. Some of their grievances were redressed to some extent, at least 
partially; but, Sir, the important grievances of the detenus remained 
unredressed, hence, the hunger strike. Now, the House will naturall:;, 
like to know what the grievances of the detenus at Deoli are. Their first 
and most fundamental grievance is that they should be repatriated to their' 
f)wn provinces. They do not like to be detained at Deoli, Sir, Deoli 
is not exactly a health resort. We must remember that it is in Raj-
putana. The Government of India have kept in detention Italians and 
Germans in such nice places as Deolali, Ahmednagar and so on, and some 
of them are kept in the cool air of the Himalayas. Therefore. Sir, IT 
the detenus from Bombay and Madras complain about the weather or 
climatic conditions in Deali, we cannot blame them. 

Then, Sir, the second ground on which they ask for being ~  back to· 
their own provinces is that it is difficult for their relatives and friends to 
go and meet them at, Deoli. Deoli is very distant from Madras. even 
distant from Bombay, Bengal, Punjab and Peshawar and other places. 
Sir. it is on these two grounds they asked that they should be sent back 
to ~  own provinces. Their second grievance is that there should be 
no differentiation among the detenus themselves. At present the detenus 
are divided into two divisions ,-Division A and Division B. 
1,)etenus in Division A are being given somewhat better treat-
ment than detenus in Division B. These detenus gene-
rally belong to the rank of politicians and generally speaking belonging to 
one group. They have worked together, they have lived together, 
and they do not like that some of them should be classed as Division A 
detenus and others as Division B detenus. Tbey would like to live 
together as equals 'and under the same conditions. I feel. Sir, that this 
grievance of theirs is a very reasonable one and should be remedied by 
-the Government. 

Then Sir the detenus have a third and important grievance, and 
that is, 'that 'as they have been put in jail by the Government of India, 
not because they have committed any offence, but because the Govern-
ment of India consider that their freedom at this time. in the oplDlon 
of the Government of India, is against the interests of this country. Sir, 
these people are not tried and found guilty. Therefore, their demand is, 
whether there is any justification for detaining them in jail or not, Gov-
E'rnment must take upon themselves the responsibility of maint.ining 
their families during their absence in prison. 
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Then, Sir, the detenus also suggest that they should be paid. an· 
adequate allowance when they are in jail. Well, Sir, this Deoli camp is-
not a new camp. The Government of India first established it in the 
yeal" 1982 to keep there some detenus. At that time the Government of 
lndia used to pay Re. 1 per day wIth some other allowances per month 
for certain amenitIes.' Sir, prices now are much higher than in H)32 , 
and at present det.enus in Deoli belonging to Division A are paid twl'lve 
annas a clay and detenus in Division B njne annas a day. If thel'efl)re 
they a$ that their allowance for food and other matters should be 
increased,' they are not making a very exorbitant demand. I do not 
wish to go into the detaited grievances. the time at my disposal is very 
short. I feel, Sir, that the grievances of the detenus have remained' 
SUbstantially unredressed, and the detenus, most of them, have now 
gone on hunger strike. At least 208 of them have gone on hunger 
strike. I do not know what is the total strength of the detenus lD 
Daoli, but when I visited the camp the total number of detenus was 
215. 

1Ir. ~ .avalral (Sind: Non-Muhammadan Rural): Since when 
have they gone on hunger·strike? 

1Ir ••• II. 108b1: So far as I know. the first announcement, was made 
bv the Government of India on the 26th. I do not know when the' 
detenus actually went on strike, perhaps it was on the 22nd or 28rd. It 
is the duty of this Legislature to consider this subject, to examine, 
whether the grievances of the detenus are reasonable or not, and then 
try to find a way to end this unhappy situation. The Government of 
India in their cOijlmunique state tliat they have been examining the 
grievances of the detenus, that thev have to consult the Provin-
cial Governments, and, therefore, they may take some time before they 
come to conclusions. I would like the Government to· realise, we an 
know that the wheels of the Government of India move very slow, but 
thl' minds of the detenus cannot move so slowlv. They think fast. 
Therefore, the subject from the point of view of the detenus is of greta 
importance, and a solution must be found very promptly. It may be-
said. and the Government of India ~ Rtated in their communique . . . 

[At this ~  Mr. President (The 1l0DOurabie Sir Abdur Hahim) , 
resumed the Chair J. 
that there is no justIfication for. the hunger strike as they themselves 
were considering the subject. But the detenus have waited for four 
or five months. I am not suggesting that they should not have waited 
a little longer, but there is a limit to the patience oJ. people ~  have 
to suffer grievances. Then the Government of India say that as they 

~ gone. on strike no. consideration can be given to their grievances 
dunng theIr hunger strike. I have got Mome experiencp of industrial 
strikeR. " 

1Ir. Pruid8JI.t (The Honourable Sir Abd!Ir Ra.!Jim): 'The Honourable 
Member has only one minute more. 

1Ir .•• II. loahi: The grievances are not considered till the workers 
~  on strike. If they go on strike, then the Government and the em-
ployers will say, that as they had gone on strike we cannot ~  any 
consideration to your grievanres during the strike. I would suggest to-
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the G~  of India and to thtl Members of the Legis: aturfl , let them 
11(-1j stand on considerations of prel!ltige. Let thelll remember that dis-
<:ipline is not best maintained by refusing, to comlider the grievances of 
people who have got grievances. Let th'ern, thp;refore, give up their 
wrong notions of hunger strikes or any other strikes being subversive to 
discipline. What we have to consider is whether the grievances are real 
or not. If they are real, they must he removed, and I hope that the 
Govt-'rnment of India and this Legislature wilJ consider this" subject 
'Seriously and sympathetically and ~ theRe people who have ~  
on hunger strike to end their striIte. 

Kr. President (The Honourahle Ril' Ahtlur Rahim): The Honourable 
Member's time is up. .. 

Kr. If. II. Joshi: I hope that the House will give sympathetic consi-
{"If)]·ation to the proposal which T have made. . 

1Ir. President (The Honourable Sir Ahdur Rahim): Motion moved: 

• 'That the Assembly do now adjoum.'· 

Ueut.-Oolonel Sir Henry CJldney (Nominat.oo Non-Official): I have 
1llways paid the greatest attention to anything which has emanated from 
my Honourable friend, Mr. Joshi, and it is for thi(l. reaRon that I very 
carefully read his report on his vi!lit to 1he .Deoli Det.enn CRmp. T can 
.assure him that I have read it witb care and not without sympathy. 

What are the complaints that he has made out fn his report.? To 
my mind they CODE'isted of a series. of impressions. generalisati?ns, e:l[-
pressions, and in some parts dep.resslOns. ~  the many pomts . he 
cdemanded, one struck me as bemg most orlgmal, and I should think, 
very expressive, and that was, he suggested tha.t the detenus in Deoli 
.fbould be provided with a radio. I was almost tempted to ask whether 
he would admit the necessity of ice creams being served up hot to the 
detenus. .As a matter of fact, I was not very impressed with the report 
of Mr. Joshi. He went there for a l'eason, to satisfy the agitation 
in the press and to satisfy himself. It meant a lot of trouble and in-
(lOllvenience I know. and he deserves very great credit for what he did. 
But. after all, what was done? The prisoners made statemE!nts to him. 
He collected them and recorded them in a report, and submitted them 
to Government for redress. He complains bitterly that the detenus were 
kept in detention without t,rial. I have jll) "nnC'ern wlllttever with that. 
That relates to the policy of the Government, and the Honourable the-
Home Member wil1 no doubt reply to that. But the differentiation 
between A and B classes must have been done with some object. Mr. 
J" oshi in one part of his report also advoC'ated that socialistic literature 
should be supplied. 

111'. If. Jr. 10Bh1: Why not? 

Lleut-Oolonel Sir Henry CJidney: Considering that those people are 
more. or less communists in their ideas and propaganda, I was rather 
-surpnsed.to see such a recommendation by him. As regards the health 
d the pnsoners. he had not. much to say. He "ot out of it bv sRvin" 

~ .. . :-" 
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not being a doctor he could not say much. As regards food, he had DOt. 
Tery much to complain about. He complained ~  they were divide.d 
into two categories. As to why they should be diVlded, I shall aW81t. 
ali answer from the Honourable the Home Member. Then he referred 
to the two sets of allowances, 12 annas and 8 or 9 annas per day. Deoli is, 
1 know, far away from tile Railway and I know th.at comforts are got.with a 
great deal of inconvenience ~  ~  There 18, however one ~  my 
Honourable friend made whICh claIms my sympathy, and that IS, that. 
Deoli is ,ituated at a place very far removed from the howe centres of 
these detenus, and that their families find it very difficult if they wish to. 
visit the detenus. 

An Honourable Kember: Is it on a railway station? 

Kr. 11. K. loahi: Sixty miles away from any railway station. 

Lieut.-ooJone1 Sir Henry Gidney: That certainly is one of the points. 
that deserves consideration. !But considering that Mr. Joshi went there-
with the consent of the Government, considering he made his report to-
the Government and he received an assurance that these grievances. 
were being enquired into, I cannot see any reason, except it be to hang 
the sword of Damocles over the head of the Government, why the· 
detenus shoUld have gone on hunger. strike. It seems to be the prac-
tice, a pastime in India for anyone who objects to a Government order, 
to go on strike and I feel the Government has at times been stampeded: 
in bending to such gestures of discontent in jails and political prisoners-
ill jail and have in a measure encouraged such practices. But why 
should Mr. Joshi b"iug it before this TI()use as an adjournment motion 
at ft time when he knew the grievances of the detenus were being' looked 
into and I believe, they are on the point of being redressed by the 
Government of India? I ask why have the detenus, so soon after Mr. 
Jo;>hi's visit, have gone on hunger strike, unless it he to force the hands 
of the Government. Mr .. Joshi by this motion of adjournment, in a measure,' 
~ helping them to force the hands of Government. In my opinion this is 

thE' motive behind this adjournment motion. I sympathise in a measure 
with these misguided people. They are far removed from their homes 
and there must be discomforts and inconveniences. The} must have an· 
the ,!,menities that it is possible to give them but I do not see why Mr. 
JoshI should take advantage of this House and advocate on the floor of 
this House a course which he had already placed before Government and 
which I ~  Government are on the eve of redressing. I do Dot 
impport tbiR motion at all. 

111'. Amarendra lfath Ohattopadhyaya (Burdwan Division: Non-
Muhammadan Rural): I congratulate our friend, Mr. Joshi, on being 
aUowed to go and see for himself the condition of tt.e detenus in Deoli. 
He is a man wht) would never judge anything without, Imowing the details 
lind whateTer has come out of his inspection Flhonlrl be taken to be> true. 
He is one who looks at things from the real perspective and this House 
can rely upon his report which clearly shows item by item the grievances 
which thest3 DeoJi Camp detenus are suffering from. This is an old tale. 
f'inoo 1915. we have been hearing of these detenlls who were sent to jaiI 
without any trial, having no evidence against- thpm. either documentary 
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.or aye witnes$es, except evidence brought by informers paid ~ .the serVice .. 
And . people who lose their liberty in this way should not be treated 88 
common prisoners. What Mr. Joshi has asked for is pure and simple 
fairness and justice. Government must look to the ~ of these 
people' with sympathy. These -men belo.ng generally to the IDlddle ~  
intelligentsia. They have a status of ~ owD:' They have ~  ~  
habits' of their own and they are not supplied WIth all the amemties of life 
t-owhich they are accustomed and particularly when they are confined in. a 
place which is far frc·m their homes, where their own people canD,ot go a.nd 
have an interview with them. It is, therefore, incumbent upon Govern-
ment who are responsible for keeping them there to look after their ~ 
forts without which it will be impossible for them to go on from month to 
month, from year to year, suffering this incarceration without knowing 
why they are ii-tcarcerated. There are 120 communists in this Deoli camp. 
The British are now allies of, Soviet Russia and Ilre fightingsboulder to 
shoulder to protect their country against N I\zism and these communists are 
.only intellectual communists.,' They have only read from books what 
communism means. They have liked the idea of communism. It is 
therefore necessary tlhat Government of India should think of releasing 
these 120 prisoners at once. They have no reason, no justification, to keep 
these communist prisoners confined at the present moment when really 
the, Soviet Government has become the ally of the British Government. 
'Fot, the rest, ,the grievances show that they are not impossible of being 
redressed. They want to go back to their own provinces. It is not an 
unreasonable demand. They are not habituated to this sort of domicile. 
'They want to go to their own plae.es where they can live'more comfortably 
and with better health. They can have their own food according to their 

~  in their. own distriots or in their own provinces and it is not a large 
order .to ask Government to do it in as short a time as possible. It does 
not take a very long time to decide whether they should be repatriated or 
"Dot. 

There iF; nnather grievance aqout the differentiation in the matter of 
·<iiviRion. Either make them class I or class ll. Let there not be two divi-
·siqns as has been done. They have been incarcerated on the same grounds, 
for the same reasons. They belong to the same class of people and there is 
'no reason why this differentiation should be kept up. They do not want it. 
J1 they do not want it, why should Government insj.st on keeping up this 
difierentiation, which can be redressed at a moment's consideration. Mr. 
Joshi has pleaded for family allowance for people who have been taken away 
from their families which depend upon these men for maintaining the • 
families. These families have been deprived of the bread earning members 
-or the prospective bread earning members for no cause known to them and 
the parentiS of these men do not know why their sons have been takeIL 
away. A family allowance was allowed formerly and I do not know why 
it should not be allowed now. It is 3 reasonable demand and if Govern-
ment havE' really some sympathy with the families which have been 
deprived of the bread-earning members, t.hey ought to fix up a family 
allowance for them. As regards the personal ~  without paving 
them money you can buy them the articles which they want. If' the 
Government cannot pay them money they can buy the things, without 
which these men will feel very ~  
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Then, Sir, the pinpricks which these men suffer from are many and it is, 
.therefore, natural for them to go on hunger strike to bring the matter to a 
.he&a aDd· to draw the attention of the Government and the people to have 
their' grievances redressed. Mr. Joshi has brought up this adjournment 
motion only to· draw the attention of the Government and the legislators 
to the situation 'that has been created by neglecting to redress the griev-
.ances of these people which have been long standing. I believe the 
:Honourable the Home Member who is in charge of this Deoli co.mp will be 
jlleased to form a committee here to go and see for themselves the real 
.'(!ondition of these people in Deoli. so that they might justify if it is requir-
.ed from· time to time as to be familiar with the real condition of the 
.detenus and relate their grievances according to their notions. Govern-
ment have been carrying 011 this system of confining the patriotic and 
.young educa.ted men for years without any trial and without any evidence 
and depriving them of their future prospeets and depriving their families 

·of the future prosperity. If Government had real evidence against them, 
.the public could not have any grievance against the Government. But 
.here the Government are in the wrong. They are putting innocent people 
in confinement whose grievances are ventilated in the newspapt:rs by 
public men, It is for the Government to appease them. It is for the 
·Government to explain the position. Now that a person like Mr. Joshi, 
-who has been there and who has taken it upon himself to ventilate their 
:grievances, it should be the duty of the Government to take up this matter 
in right earnest and try to redress their grievances without waiting for the 
'withdrawal of the hunger strike. The hunger strike . is there. We know 
·that the Govemment did allow a person to die of hungeI: -strike in the 
Punjab. Fo, 64 days he remained without food and died in the jail. 
NoW. this is a question of 200 people. It is not for the Government to sit 
tight and ask these detenus to go on continuing this hunger.strike so that 
they may die in great numbers. That will- be quite inhuman. If there 
is any human sympathy in this Government, it should Dot· sit over this 
matter but should at once take steps to redress their grievances. With 
these words I support the motion. 

Ki, OO\iDtl-' V.. DeIIlm1lktt (Nagpur Division: Non-Muhammadan): 
'Sir, I rise to support this motion. But before I give my reasons for sup-
porting it, I would like to deal with some of the arguments advanced by 
-Colonel Gidney against this motion. IHe spoke against this adjournment 
moilion and said how silly it was of these detenus to go on hunger. strike, 
beeause the matter is being inquired into. He fails to see that Mr. Joshi 
sent the report to which he has referred in his speech to the Government 
in the month of August or September. It is more than a month and a 
half that the Government got this report. We know that it is the habit 
-of this Government to move slowly. Not only lid this report bring these 
grievances to the notice of the Government, but my friend had already 
moved a Resolntion regarding the grievnnces of the detenus in the ~ 
-SelfBion. Now, if the Government are still inquiring into the matter ~ 
camlot say when they will be able to come to any definite conclusion, 
then it is all rilrht for my friend, Colonel Gidl1ey, to say that the matters 
are' being inquired into and you should rest quiet but not; for those who 
take interest in their countrv. I am quite certain that when matters affect-
ing the Indian Medical Service as a whole or his own ('ommunitv all a ~  
are being placed before the Government nnd if the Govemment or we BRJd . 
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that the matter is being inquired into, he would have become wild and red 
with anger. He would have said: "Well. gentlemen, you do not realiSe, 
under what pressure we are being worked, how we are being groUnd down. 
We need itntnediate redress". What was there to prevent the Govern-
ment, if they so wished, to redress the grievances from the time the 
last Resolution was passed and the report was handed over to them? Did. 
they-make any inquiry after the last Resolution was passed to do anything? 
Therefore, it· is the conduct of this Government which is responsible for 
this hunger-strike. This Government ought to be censured because it is 
really the cause of this hunger strike. It is all right for my friend to· 
IlIIoY that there is no cause for them to go on hunger strike. 

i'oiow, i::lll', 1 come to another powt. '.rhese detenus have beeu put into-· 
pritiou auti tlltly !lave been tiepllved of t1lerr freedom becaUSe the uovern-· 
ll1ellL thougut tUat they were a <langer eIther to them or to this country or: 
IiO his ~  i; Uovemment. '111e H.ome lViemlJer will say t.nat they 
were a <langer to everybody. oupposwg you treat tUtlIl1 propelly by gIVing. 
them gOOti 100<l and other luneIllliles 01 Ute. 1 Wlll oolinue myseu Only 
to LhIS. i:lLlpposwg you treaL _uem at; WC61y <I.I:l you are treatIng the 
vtisonerti ·01 war WllO were your avowea eneUU6t; and who had done overt 
IWLI> a.nd woo were IeB.<ly to LliKe tue ufe 01 tiUCh persons who were nghting. 
against them, whether they belonged to the civil population or the army,. 
can you tell me that by doing this i.B., giving them better food and other· 
amenities the danger would be increased? Jl:ven it they are put in the 
same plaae and under the same guard, can you say that the ~  will be 
increased! Why should they not" be repatriated? EVel"Ybody knows; 
that even in the case oi ~  ordinary criminals it is not merely the physwal. 
amenities which count but it is the psychological ~  of the treatment 
which tells on the person who has been deprived of his liberty. Look at 
it from that point of view. If the danger is not going to be increased, 
then why not do it, give them better treatment, remove their grievances? 
It may be that the Provincial Governments have made distiIwtions such as 
A, B, etc., amongst them and they may have their own reasons. Bu' 
.upposing you remove the distinctions, would the danger to this Govern-
ment increase even when the restraints are the same, even when the. 
persons are kept in the same place and when your powers of supervision. 
are the same? It is very difficult to imagine tha.t if these persons are 
given these amenities of life, if they are given good. food and if t.heir 
relatives are allowed more opportunities to see them, any more danger 
would arise. It is hardly reasonable for anybody to urge that these pel'BOna 
should not be given all these t.hings because the danger to this Empire 
will increase. The question of money really ought not to count with the 
Government because they are spending so much money on war and when 
they are spending so much money to carry on a propaganda to win over the 
people in tr.t' country to their side. Let it not be forgotten that there is 
a good deal to be sQ,id in having public opinion on one's own side. The 
Government sh\luld look at this question from that point of view, and as 
a matter of fact when they have really brought into existence many re-
sources of carrying on propaganda with that object .. Well, if you wish to 
have public sympatlty on your side, you can certainly not do anything 
better than giving better treatment to these persons if not release them. 
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You must have known about the oonference in "{lOODS. and the demands 
made at tha,t conference, that these people should be liberated. Even if 
you, are not prepared to go to' that extent, what prevents you from giving 
them better treatment, if you believe ill the strength of words? For 
instance, JOIl say, let there be prayer on sueh and slleh !l. date for t.he 
success of the :British Empire. You believe in prayerR-in the strength of 
words, When a' certain 'number of people'rai!;1e their voice to do a certain 
thing, you believe victory will he achieved; Thnt is your point of view. 
If ~ win the hearts of these people, they will also pray for the success 
of the British arms, You have got an ally, Russia,' whom for rea&lns 
best knoWn to YOIl you once disowned, You IISE-d to say all sorts of things 
against Russia, ngainst their social. economic and political doctrines. At 
that time the Russian Armv was treated as a third rate power. But now 
fleeing the magnificent fight they are putting lip for themselves and you, 
you are eulogising them to the skies', When you are the ally of a cOl;ntry 
like Russia who;;e professed doctrine is communism, what prevents you 
from releasing these people who according to you profess the, same prin. 
ciples and same doctrines, As It matter of fRct. I read in the newspapers 
that a certain sum of money had been ~  as Indian Soviet. Fund to the 
Russian Ambassndor. This sum is to be preRented t{) Russia, If y(')u 
beli,eve in having public opinion on vour side if VOll believe in hR'\'ing a 
considerable maSR of opinion on your !'Iide, if you believe that it will promote 
your cause, then what other WRy there ill to win Tndian opinion as weH 
as the opinion of tllese people to strengt.hen vour Cllllse ani! to win yOllr 
cause? If prayerg, for one's welfare have gopn. effects, then if t,heir heart" 
are lAcerated if you do not win their ~  then their prayers nnd ~ 
result therefrom may go against you. If tlley harbour "grievance" against 
you, then Uleir-prayers will go against you, Then why follow the wrong 
path? I thinl{ considered from every point of view, it is desirable to 
meet the 'situation lind act immediately Rnd ,promptly_ in such a manner 
thnt det,enu'iI would get the treatment that may induce them to ,give up 
the hunger strike, Sir, I support the adjournment motion., 

Qui )(ubammad Ahmad Xazmt (Meerut Division: Non-Muhammadan 
Rural): Mr. President, the issue that has been 'raised ~ the motion of 
Mr. Joshi is a very limited one. In the previous Session we had a full 
discussion about the detenus. Reasons were given as, to why they were 
detained in Deoli. It was said by the Government that they were kept 
~ without trial because it would· be dangerous to lead evidence against 
~  and it would not be in the public ~  to ha"e them under trial. 
But whatever may be the crime, so far as I know no violence· has been 
attributed to those who are detained in Deoli, It was more or less some 
alleged communication with 'Russia OT a deep study (o.f communist literature 
which was responsible for their detention in Deoli, As has been said by 
many speakers before the views of Government themselves have now 
changed and probably they do ,DDt consider communist ~ to be 
88 bad as they thought before because they probably think that communist 
litera.ture is better than the literat.ure of Germany Ilnd it is a literaturt' 
which can absorb German literature and .finish Hitlerism. As has been 
said before, it will be very difficult to see the justification of keeping a 
body of, men who are versed in literature ~  can absorb German litera-
ture a.nd saye British literature, , But anyway even that point is not before 

~ HO\lse today _ 1 am 80ttr that ope Qf ~  friends? though he supported 

• " 
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all the demands of the detenus, wants to press upon the House that the 
only re:1S0;1 why this demand shollld not be conceded is the hungp,r strike to 
which detenus have, 'resorted. 

Now. ,so far as I ullderstand, Mr. Joshi put in his motion at a time when 
there was no hunger strike or any report of hunger, strike had reached this 
place. There rilight have been one. So the House has to consider not 
the position of the hunger. strike nor the prestige of the House nor of the 
Government, because certain persons who were aggrieved and wanttld to 
get redress for their grievances have resorted to hunger-strike. It is they 
who have suffered. Their demands have not been met. Probably few 
t)f the gentlemell on the Goverl1luent Benehes have gut any idea of hunger 
ytrike. Prol)!lbly they "annot have even a lunch strike. Even if they 
l"esort to lunch i:Mike for ono day, they ~  find the afternoon sitting 
quite tedious. 

A(lcorJillg t.o the Government communique itself the hunger strilte 
hilS continued for the lust four or five days. The punishment is only 
to them. If they do not want sufficiently long for this slow wheel of the Gov-
ernment of India to move, then they have to slIffer starvation for a period 
of five or six days. Does t,hat in any wily come into consideration or weigh 
in any possible manner with any person who has got II balanced mind? 
My submission is this is an irrelevant consideration altoget.her. We have 
to loolt to the issue itseU. Government, say that Deoli is a far off place. 
Of course it is situated at It distance of 65 miles from any railway station. 
It is very difficult for relations and, friends of detenus to reach that place. 
Though the. allowance at that plnce is as much as twelve ann8S and ~  

IInnas, yet the price of things at that. place are double the price ~ 

ing anywhere else.wp.en these difficulties are admitted and when it iii! 
remembererl that. lTovineial Governments have got accommodation for 
thousands of pri!!oners, whnt is ,the reMon for these persons to be-detnined 
in Deoli? Is it not possible to repatriate them to their own places where 
<they have greater amenities of life? 

'l'hen again the question is of keeping them in separate classes. men 
t.bese persons do not themselveF; want to live in lIe'parate' classes I should 
like to know the reasons why they are kept in separate classes. Thev 
themselves protest ngainst it and T have heard ,-Mr .• Tosbi knows bett;r 
of course,-that the two classes are so distinct that one class is not allowed 
to eommunicate in any possihle way with the other class. 

The Honourable Sir lteginald Jla,nreU (Homp Member): They play 
games t.ogether for two ,hours daily. 

Qui ~  .Ahmad K,um1: Then this repatriation, so far as I 
understand, ~ Oile, of the chie.f things they ~  demanding, because deprivn-
tion from the 30C1ety of theu' own people IS a verv great trollble and a 
great grievance of these gentlemen. .' 

. .. -

Then again. I have been told that Government were pleased ·to ailow 
friends of the detenus to send them books and other articles, but I, hav!! 

~ just heard that some person II wanted to send some hook!; or sOl11e 



other articles to the detenus at Deoli and ufter a.pplying to t.he (Joverll-
Ulent of India. they had permi:s!;i:m to I>elld· them but they were told that 

· it would' be withii! the discretion 'Of the l:iuperintendent of the Deoli Camp 
to give thein to the deten1l5 or not; Ulld ill elise they are not handed over 
to the· aetenlls the,Y would be rlltuined by the l:iuperintendent and not 

~  the sender. 1 do not ,fiud any justifieatioi} for thi:s straugtl 
,procedurf:. This means that if any' person sends anything he will have a 
fine imposed O~  liim. und the 811IJf.lrintcndtmt \\ill have a right to things 
WhICk. belong to other i)cople. :::iiI'. instead of importing unnecessary heat 
into·this debate, we shouid consider it in t,he spirit in which it has been 
bl'01,!ght by Mr. Joshi. Whatever be the crimel> of these gentlemen we 
are not asking for a. trial at ~ stage alld we Diay have another Uesolu-
tion for that purpose. Hut what we Wllnt, today is only a redress of their 
grievllnces which have ~ E  in the hunb"G!strike £roll} which they o.re 
lIufIering; flud things whil!h can ~~  be givell them ~  be given 
to satiRfy t.heir dt·mlmds. Sir, 1. support the motion. 

The Honourable Sir RegiDald ltaxwell: :::iir. 1 will first give the 
H0use the latest i.nformation I have about the position at Daoli. I ba.ve 
11 telegram. dated the 29th Octobersta.ting that 214 prison81's are now 011 
ly.mger strike. ~  generoi health is satisfactory und none seriously ill. 

· The hunger IltJrilw started ()ll the 22ud October, that is" 4B sO(liulists 
'declved a lmnger strike on ihe 22nd October and 160 communists on the 
23rd. These Ilre fncts which were nsked for during the debate. 

Now, Sir, J Illlve nn c10ubt of the· 'siJlcerity or Mr. Joshi's motion of 
'adjollrnment ~  the ~ mUl't remember that Its reception 01 this 

· adjournment motion will ~  son Ie e-ffect on the ~  
attitude Rnd the pos,;ibility :>T a prolonged "trike. Had the nllega.tJon been 
that Govenunent were neglpcting the physical well-being of these prisoners. 
t.h8t th.,were ~T  from ~  of any necessaries which peNOIl8 in 
completof: oontrol and clIRtody of Government were entitled to expect. then 
there might ~ been some reason for ,the Hause to/) consure G ~ 
for its handling of the whole affair and t,o tlemand explanations But we 
shall find on going into' the' actual grievances of the prisonet'tl that their 
demands aM of 1\ very different fllmracter. So far its dema.nds connected 
with ~  physical ~ urc concerned, these have been considpred 
and a large llumber of them have bpen granted from ~  to time. It is 
not correct, to say that these priRoners have made petitions without finding 
any notice t,aken of them. When they dem'Bnded an increase of dietary 

· allowance it was increased. us Honourable lfembers know. When ~ 
asked for Rssociation with one another on the plRyin!!, field ihat ~  
i!r'anted,-thatwRs in Mav last. Again. when they Bsked for an increased 
supply of shoes and clothing. tliat was sanctioned in. April last, Again, 
mosquito nets. tooth-brushes, nillows. extra cookine utensils and one or 
two other improvementfl were given to them in Mav.last., So it is not tnH' 
to Ray that dema.nds bearing on the physical well-being of these prisoncl'l1 

~ Tlot a.ttpnded to . 
. Now. Twill t.l1rn to thp df'mnnd4;l Al'tl1AHv hrouqoJ,t forward RS 'll'ollnd .. 

fOT the Rtrike. 'I'1le fil'l\t demand is that they should he repatriat.ed to 
their horne provinces. I submit tllat that is not 11 demand for which anv 
prisoner is entitled to go on hunger Rtrike. ThRt is a ~ wh!ch 
practically amounts to saying that 8 prisoner can choose where he IS golDg 

. ~ 
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to ,'be kept" imprisoned. I cannot raise questions here as >to tMjuati-
fication ~  the detention of any of the;e people; there is not time to go 
into ~~  matters in' the short space of time allotted for my reply. But 
we have to assuPle that there are reason!! for keeping these persons' in 
GovemmElnt custody; and I maiIitain that' if they are physically' well 
looked after, in that custody it is not tor them to demand where they shall 
ip,e kept by G ~ ~  who have POSSeSSIOn of their ~  , 

The next demand is that all security prisoners may be uniformly classi-
fied. ,Some questions were asked of me about that. I will oniy explain 
that, that ~  into two classes wassdopted after consideration 
with all the representatives of the Home Departments of provinces in 1940; 
and it was generally agreed ¥>have a common arrangement of that kind on 
!ts merits. It is not possible for the Central Government to suddenly 
alter a scheme of that kind without Qonsulting other provinces 'as to 
whether it will fit in with their arrangements. Actually the reason 
adopted in our cuse is that a.mong the persons detained at Deoli SOlDe are 
of definitely high status. They are well educated people, some ;with 
university degrees and some engaged in professional work before they were 
detained; ~  othel'l'l ~ down to the lowest type of Sikh ~ ~
tor of the PunJab,......,personsof the very lowest status. There is no lElal 
reason for giving 'Lo these people exactly similar treatment. 1'hat was the 
reason for which we adopted the classification. There are possibly ot.her 
schemes which Plight have ,removed a feeling of inequality. 

Another demand is that the daily allow&Dces may be increased to 
Rs. 1J6/ -Q day from the present rates of 12 aDDas a day for first class and 
nine annas for second class prisoners.' I will tell the aouse a little ~  

if ~ is time, how theBe allow1l.D.ces provide for, their da.i.ly needs, but I 
will leave that f.or the, moment. At any rate I think 1 should Q.e able to 
satisfy the House thtit their physical well-being does not require a dietary 
.allowance of Rs. 1/6/-;per' ~  per prisoner, 

Then they ~  a personal allowance ofRs. 32 a month each. A"" 
" explained in Mr. Joshi's own report which has been publishC'u, 
6 1'... even the former BeI:lgal d,etenus got only Rs. 11 a month; but 
thes6 people consider them.selves three t,imes ~  valuable. I shall c.ome to 
that question in 'a momentr ,Another demand ~  that all depend,e.nts of poli-
tical prison&s may be ~  adequate famlly allowance. 

Thft'S ,a ~  on which orders nave already been passed with full 
agreement 6f all, Provinces namely, ,that in necessit?us cases family allow-
ancee should be granted and, in ~  ~  ~  bemg granted. Then the 
next de.mand,is that the rule regarding ,ProhlbltIOn of correspondence bet:.-
ween ~  confined ~ different jails s.hould be'rela..xed. 'That 'is obvi-
~  a matter of Jail-discipline. It does not concern their physical wall-
being. Another is that the censoring of let,ters, newspapers, etc., should 
be stopped. -Well. the House has had an opportunity of seeing BOme of the 
correspondence which was attempted to be smuggled out of theejail. ~  

that knowledge beforetJlem they might perhaps see the point of lit least 
,eading these prisoners' letters' before they are allowed to be transmitted. 
Then they demand' the abolition of punishment of solitary ~  in 
cells. In fset there have been only three cases since Deoli has been selected 
as II' place for detention and in fact the confinement is nothing like as severe 



~ 

as it is in the ordinary jail. I have seell the cells in which they are put for 
jail offences and they are in full sight of people walking about out,side. lhen 
they have asked that release ori. ;,parole should be allowed in case of serious 
illness of relatives, etc. We do so. In a very recent caBe one gen1Jemun 

named Aziz Hindi was sent all the way to Amritsar to see his sick daughter. 
Gove.n:uneut offered to ~  the hospital expenses and, ill fact, paid. , 

Those are all the demands for-which they are going on strike anll l1'y 
point in quoting them to the House is that' they are nat demands bearing 
on (heir physical well-being for which theyniight be entitled to strike. riley 
are what I might call political demands, demands that their status shoultl. 
be at' a different character, ~ they should be allowed to say where they 
should be conPned·.and give.n freedom to ~O ~  with, the Qutl!ide 

~  . fact lihey !lhould be allowed to lay dow,n. their olWn terms. li 
Government is keeping these prisoners in fpirlygood conditions t;hey IJre 
not entitled to he (}eDSured if these people go on ~  for demands \\l!ich 
are in DO way neceslJary for their physical well-being.. ~  •. Sir, ;Mr. 
Joshi mentioned that he went to Deoli and sawall these pond,itions for 
himf>elf. and I should say that auyone· reading his report would immediately 
observe one thing and that is that he has not pointed out any serious ground 
for holding that these prisoners are not being well looked after. The sug-

.gestions which ~  has made cover aU the demands which·I have just men-
tioned, i.e., they are not suggestions hearing on the real needs of these 
prisoners in order to keep them in good health. 'l'hey are matters of gene-
ral treatment and of course raise the question of wnether they should be 
confined at Deoli at all or be sent back to then-provinces. Now, Govern-
ment made no secret of that report. They allowed ¥r.JolJhi's report to go 
into the jail t.nd to be seen by ~  prisoners themselves and before the 
strike started they told the prisoners that Mr. 'Joshi's suggestion;; were 
going to receive very careful consideration ana th_t that consideration would 
only be prejudiced by aIllY headstrong action on .their par(;. ~  
that vfarning had no effect. Actuall;)1 1 ~  ta:lring. up Bome of the tiugges-
tions made by Mr. Joshi because 1 welcomed what I regarded roe .. incerc 
outside opinion on the general questiOn of the treatment of these people. • 1 
wasaboul· to take !JP CBl"taWpoints with. ~  ,Provinces bUL of course fronl 
the moment this strike starts the whole thing ialls . to the ground. 'No 

action whatever will be taken on .any suggestipn bearing on their demand" 
so long as the strike continues in being. . . . . . 

Now, as regards the actual conditions in'Deoli, I !laid I ¥,ouj.d give the 
House a lit.tle more information about them. I am afraid 1 ;havenot very 
much time but I will allude to what they can get out of their TtIiOwance of 
~ snnas and -/9/- annas a d!foY. J:maY,te.ll ~ House that tlieircater-
iug is done by a kitchen committee chosen froin ai.llong the prisoners· them-
selves and this Committee has. been able to supply .first class prisoners at 
annas -/12/- a day allowance with man·y luxuries .. For instance during the 
month of ~  last alone 47 one pound tiu of Polson's butter were 
consumed. and 20 half pound tins, . 

36 tins of preserved pineapples, 
30 Uns of Sardines, 
32· . tins of green peas, 
66i packets of biscuits; 
12 tins ~  Ovaltine, 
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19 bottles of Australian honey, 

~ Ibs. of cake, • 

~ OCT. 1941 

lnd 19 tins of Lipton's tea at Rs. l/15 a lb. 
In udditlWl, there were some twenty other delicacies in· lesser quantitie,,;. 

Sir Oowaaji ~ ~ ~ City: Non-Muhammadan ~  Is 
there ~  honey avaIlable III IndIa? Why are they being supplied "ith 
Austrulian honey? 

The HooOlll"able Sir Reginald llazwell: I have no time to answer these 
questions. Similarly from the -/12/- anna ration allowance the Kitchen 
Commitiee were able to ~G  403 apples, 24 seers of grapes,' 827 banutllls, 
,14 seers of almonds and many other fresh and dried fruit in lesser quantity. 
'rhey even had poultry to eat. That is how these hunger strikers hava },t>en 
receiving attention. 

A8 regards the 2nd Class prisoners, the same sort of Kitchen Committee 
were able to provide 

84 seers of grapes 
1,005 bananas 
12 seers of almonds 
7 seers raisins 

10 fowls 
6 tins of Sardines 
9 seers of fish 

87 lbs. tinned butter 
8 packets of tea at Rs. 1/2/- a lb. 

19 tins of preserved pineapples. 

• 

• 

I have here a report actually giving all this sort of information about Leoli. 

Pandit Laksbmi ]ta;nta Maika (Presidency Division: ~ Muhall1madan 
Rural) : The Honourable Member i8 misleading the House. May I know 
the number of prisoners who received this ration a.nd the period over which 
it was ~  

The Honourable Sir Reginald Jluwell: I propose to make the whole of 
this report public and I shall have it published and distributed to the entire 
press of the country so that the peoI)le may know how these people have been 
living and t.O show that they have no grounds for complaining of ill-treat-
ment. In tact the real 'tea son of the strike is political. I think the House 
has read the letters of Jai Prakash Narain and it is hardly necessary to() 
remind them ~ one or two things that were stated there. "Generally 
speaking", he says, "there is nothing much to complain of in the Deoli 
Camp" but "the Communist Party fellows are thinking of the strike 
entirely in terms of party propaganda. They were telling that they !Oust 
do something to bring themselves before the public eye", and so "instruc-
tions were received from the Communist Party headquarters outside that 
the hunger strike should not be started till schools and . colleges open and 
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the Central Assembly. meets". He goes on in his letter: "that is, till 1t e 
have the platforms ready to tom-tom their great struggle." That is an 
extract from his letter which was published. 

I must finish now: all I can say is that these prisoners are not ill-treated: 
there is nothing that they are really entitled to ~  for. and it is not fair 
that persons, regardless of their scale of living before arrest, should he 
given the privileges of first dass prisoners at the expense of the genel1l1 
tax-payer when many workers in the towns and countryside are living on 
n fill less generous scale of living and have to pay the taxes out of ... ·hieh 
these prisoners are expected to be supported. I would, therefore, 1I.S1>: this 
!-lo\l.Se not to give any support to this strike bllt to make it clear to these 
persons that by endangering their own lives they a!"e not furthering their 
cause; and if the House g1ves such a verdict on this Adjournment 'fotion 
it will. I think, have!\. definite effect in discouraging these persons from 
putting their lives into further danger. Tn ~ meanwhile, all I need ~  is 
that they will be looked after as well as possible-I have sent for ~  
medical officers and compounde!'S and I will do all I CRn to keep t.hem nlive; 
but. giw wn.v to 1\ 8tri1i:e of this kind, I will not. 

Itr, Jamnadas M. Mehta (Bombay Central Division: Non-Mulll\mlllllllnll 
Rural): Hir, T huye heard with 8 degree of l'elief some of the stnt.ements 
which have been made by the Honourable the Home Member shout the 
actual physical condition of tbese detenus. The House hns also heard with 
some degree of amusement the enormous amounttl of luxuries which they 
are supposed to consume. But I will beg of the Home Member to teU' us 
for what periocl this volume of ame'nities wltsooDimmed. . . . . 

The Hono1fraeble .Sir Reginald Maxwell: In the month of September 
only: one month. 

'Ill'. Jamnadas M. Mehta: In the month of September, for 30 dttys, 200 
prisoners, if they conswned 25 tins of Polson's butter, what does it ';ome 
to? 1,000 bananas he says ... 

TIle HOIlO1I1'abie Sir ltegiDald 1luwe11: In Rddition to their ordinal'v iuil 
diet. .. -

1Ir . .Jamnadaa •• Mehta: Still, let us consider what it comes to. In 
one month if you consume even 1,500 bananas, it comes to ;;0 per day lind 
the share of each of these 209 persons would come to about quarter of a 

llanana. 1 do not think it is right to call this a luxury. 1 think "his \\iU 

present a very wrong picture . . . 

The Honourable Sir BeJiDald lluwell: What about the pineapples? 

1Ir • .JamnMas •• Mehta: Tben We were told about certain tins of honey. 
If I heHrd the Honour3bJ& Member aright, the honey could have just murle 
their teeth wet--but it could not have gone down their throot--the 11Iu.ll-
tities that were mentioned. I am so:-ry to say thnt the Home Membc,' 
introduced some very tantalising descriptions which I think might well 
have been spared. If you analyse the period over which these amenities 
were spread and the number of prisoners that. were there, I think it iq II 

cruel joke to describe them as anything of a luxury. It is the barest of bSl'C 
amenities to people who are used to ,. betteT standard.of 'living. Iln fl,(, 
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Home Member's own admission many of them are: highly .educated ulliver-
sity people, . some of them are professional men; many of them' are of high 
status; and to say that one-fourth of a banana is any luxury to them is 
really .to practice a joke on their susceptibilities. ReIpember that these 
people are not tried or convicted. In war time society will tolerate some 
kind of restraint even without agreeing with Government. The people who 
are detained today have not been convicted of any' crinie;' and there ill an 
uneasy feeling in my mind that some of them, at any rate, must be abso-
lutely innocent. To such people, to be thrown along with 209 others I'Wi\Y 
from their homes, hundreds of miles awav, it is no consolation that their 
bare physical ~  is looked after. • 

The fact that they are kept in confinement without conviction entitles 
them to smne hc,tter treatment us f;ome {·ompt>hsntion for their not being 
treated according to law; and if you maintain that they should not go toO 
t.heir own provinces to' be detained there and that the Government inust 
have the last word on the subject, 'the least that the Government cando 
i!'! to provide facilities to the members of their families to go and visit them 
at fair int.ervals·. Mr. Joshi's complaint is not that they are kept in Deoli, 
but that· they are kept, away from their homes and no facilities are given 
to their wive!'! and children tt> visit them at convenient intervals !it gov-
ernment expense. I do not think that this is at all an extravagant demand, 
and I· am very sorry that the Home Member has unduly ta.ken frigbt at the 
strike of these people. May I know how long ago these people applied for 
being repatriated, before they went, on hunger strike? The Home Meluber 
complained that these people cannot go on strike on the question of repatri-
ation. T quite agree if it was 'made -only a few days aBO ~ . . 

The Honourable· Sir Reginald Jlazwell: No; ~  were asking for it 
before: it has again been under consideration on Mr: 'Joshi's report fol" 8 fflW 
months and in the meantime they have gone on strike. 

:Mr. ,JulDadas II. Mehta: If the demands had been purely political find 
~ not been granted, that is snothe\' thing.; . But the visit of Wife .' (Ind 

children is not a political demand; I am sorry if I have not followed the 
Home Mpmber aright, but Deoii, I 1!!1<lerstan<l is 60 miles away from the 
nearest railway station.. . . 

The Honourable Sir BegiDa.ld 1luwel1; There' isa bus Aervice 

- :Mr. ,Jamnadas II. lIehta: It is nfter all ,not a railway station; and in 
these days of petrol rationing there may not be enough buses. For these 
reasons there is nothing unreasonable in· the demand' that. you should 'either 
repatriate them to their Own provinces and keep them in safe custody there 
or to provide for the visits of their families.· Weare not ~  here the 
nction of the Government in !detaining them: what is said is that eYen 
after thei!' physical well-being is provided for, the fact that they are not 
guilty persQns-but, are merely detained on suspicion gives to the public 
always an uneasy feeling about their other. requirements; and I think 1,he 
Government should not take up an obstinate position. 'fhe strike may he 
an extreme form of. protest, I do not deny it-perhaps it may have been 
<lesigued to· synchronise with the opening·of the I .. egislative Assembly, but 
~~ ill ~ with that? If ~ want their complaints to ~ hE}ard, ~ ~ 
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the tOIUm; and is it going to be complained on behalf of government that 
.a strike has synchronised with the opening of the Assembly? It l'lther 
.shows th-eir belid that if they have a serIOUS grievance this House will 
listen to it. 'What is wrong about this that the Honourable the Home 
Member should eomplain that it has synchronised with the opening of the 

House? It is the most appropriate thing that ,can have happened. If the 
House had not been sitting, there will be nobody to raise any cry in their 
favour. 

£ir, we are charged with the well-being of detenu prisoners and it is our 
·duty to discharge this function as well as we can. Therefore, it ca.nnot be 
a complaint that this hunger strike has synchronised with the opening of 
the Assembly. Perhaps they know that Government will be open to public 
pressure in a House of this kind. That is not political. It is the right of 
the subject, it is the right of the citizen that he should be heard in, a forum 

which is the most convenient forum of relief to him. Therefore, Sir, IiU far 
.as the main grievances described by Mr. Joshi are ~  ,\ith 
two of them at any rate I entirely ~  say that either you should 
repatriate them, or if you don't do so, then give every facility to tiJt:'ir 
wives and children to visit the detenus lit fair intervals. Thnt i'! not being 

.done today, and until that is done, this grievance will remain in the opinion 
of the public as a just and genuine one, and no amount of description of 
honey and bananas or tins of coffee and_fish will beguile Us into the belie.f 
that a detenu is a happy being. You may give me bananas as much as 
'suu like, but I would rat,her be out, than eat one fourth of a banana in jail, 
-I may not like a banana at all. Therefore, Sir, I think the Honourable 
the Home Member should not have imported this rather amusing caricature 
.of their suppised comfort which works out at a very meagre proportion &nd 
which is more tantalising than' real and puts a wrong colour, a wrong ('ons-

truction, on what is really no concession at all. For these reasons I would 
:beg of the Honourable the Home Member not to insist on their withdrawlng 
their hunger strike before he acts, but he should expedite his action r,ud 
in the meantime try to preserve their health, life and safety as uluch as 
!he can. 

Ill .•.•• J08bi: Mr .• ~  I had stated in my speech in ~  
the adjournment motion that mY'intention was that the discussion of this 
subject in the Legislature would expedite the ending of the unfortunate 
situation. Sir, the Honourable the Home Member advised the House not 
to do anything by which the strike may be prolonged. Sir, it is not my 
intention that the strike should be prolonged. In order that the strike 
~  not be prolonged and may end soon, I have moved my adjournment 
motion. 

I am sorrv. Sir. the Honourable the Home Member said that he will 
not surrender" to dictation or strike. Mv friend., Sir Henry Gidney, said, 
that I moved my adjournment motion u;. order to force the hands of Gov-
Ernment. Sir, I have 'been a Member of this Legislature for at least as 
l.>ng a time as my friend. Sir Henry Gidney, has been, and I know how 
1he Legislature ran force the hands of Government. I know what ~  
present state of the Legislature is, being truncated and attenuated as It 
is today. When the House was full, it could not force the hands of the 
Government. and it cannot do so today. But my intention has been that 
the Government of India should. out of fairness and justice. be ~  in 
giving their attention to the grievances of the detenus in Deoli. I would . 
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like the House to give their attention, and a very sympathetic attention,. 
to the grievances of the detenus in Deoli, so that the strike may end soon .. 

Sir, I am not one of those people who generally try to foment strikes, 
much less a hunger strike. I know a strike is a method. of agitation for 
securing redress, but a hunger strike is a method of inflicting pain upon 
oneself,-and I am not a believer of that method,-I would not advocate. 
it. And if I can tell the House, 1qJ.owing the people who are in Deoli, 
that they themselves in normal circumstances will not advocate· the 
bunger-strike as a method of agitation for securing redress. We must 
remember that the detenul! are living in abnormal circumstances. It is 
not open to them to agitate or to make speeches. It is not open to them 
to write ~  uud ereate public opiuioll from the jail. 'fhey are under· 
duress, they are in imprisonment. and in that statt'> of imprisonment, 
helplessness and desperation, they have resorted to hunger-strike. There-
iore, it is wrong for the Honourable the Home Member to treat the 
hunger-strike as a sort of ~  It is a method undertaken by people 
who are helpless and desperate. I would, therefore, suggest to the 
Honourable the Home Member not to entertain a false idea of what is 
subversive to discipline. If the grievances are real, let them be removed 
today. Let him not wait till the strike is over. 1£ the removal of the 
grievances will end the strike, I am quite sure the prestige of the Govern-
mentwill not suffer. The prestige of the Government does not depend 
upon a particular hunger-strike having been successful. Is it such a weak 
prestige? I, therefore, hope that the Hanourable the Home Member will 
give up the wrong idea that if he yields or surrenders and removes the 
grievances which are ~  the prestige of the Government "of India will 
suffer. Sir, I say the prestige of the Government will not suffer thereby 
nnless their prestige. means that even if the Government of· India do a 
wrong thing that wrong must be maintained. No, Sir. The prestige of 
the Government of India depends upon the Government of India being 
fair and just. I would, therefore, Sir, suggest to the Honourable. the 
Home Member to give up the wrong idea of ~  and the wrong' notions 
of what is subversive to discipline. Let ___ examine these grievances 
properly. . 

Sir, I would say one word to the House, and it is this. I am very 
grateful to those Honourable Members who have supported my motion 
fOl adjournment, and any word of sympathy which would create a feeling 
that the Legislature will look after the grievances of these detenus will 
bp helpful in the removal of their grievances, it will be of great use on this 
occasion. 

There is one word more which I wish to say, and that is about what 
the Honourable the Home Member said regarding the views of Mr. J ai 
l'rakash Narayan. I do not wish to open that subject. because I shall have 
to make a long speech. Only one thing I wish to make clear, and it is this. 
that Mr. Jai Prakash Narain is himself not living in normal rircumstances. 
He is living an abnormal life. 

An Honourable _e.ber: He can write that letter. 

Mr. 5 ••• .Joebi: Let my friend first go there 8p.d take some expe-· 
rience; he will know what an unnatural life of imprisonment he is living. 
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Moreover, Sir, unfortunately, people holding different views having beeu. 
brought together, they develop their differences. A man in abnormal cir-
cumstances makes a certain statement that communists wanted to go ou. 
hunger-strike for the purpose of propaganda or things of that sort. But. 
they are not the statements made by a man under normal circumstances. 

Then, the Honourable the Home Member quoted Mr. Jai Prakash. 
Narain having said that there is nothing wrong in the conditions under' 
which the detenus are living. That may be his view. There are some· 
people who will very willingly live under whatever circumstances the' 
Government may choose to place them. I know by my little experience. 
One of my younger brothers waB in jail. The Superintendent asked him 
whether he wanted some fruit. " My brother said, • 'Well, it is not. 
for me to ask for fruits. . . . . . .. So Mr. Jai Prakash Narain out of 
patriotism, or out of any other motive,may have been content with the 
circumstances in which he is placed. But is that going to be quoted as an 
evidence that the conditions in Deoli camp are the best? If that is the 
view of the Government, I challenge them to accept my Buggestion and 
appoint a Committee to examine the conditions under which the detc>nus 
in Deoli are kept. Let Government appoint a Committee. 'I'hat is my 
suggestion. Let even my friend, Sir Henry Gidney, be a member of that 
Committee, I have no objection. 

Lieut.-Oolonel Sir JleDl'J Gidney: I have been to Deoli. 

Kr. N ••• .Joabi: Let the conditions there be investigated by an 
llnpartial Committee. I, therefore, suggest that it was wrong for the 
Honourable the Home Member to quote the authority of Mr. Jai Prakash 
Narain. 

Sir, I do not wish to continue this debate longer, but at the end I would 
again express the hope that this debate will persuade the Gevernment of 
India to take up a reasonable, I would even say generous attitude, over 
this matter, and remove the grievances from which the detenus are suffer-
ing. I would also hope that the Members of the Legislature will watch 
over this situation sympathetically and help in the solution of thi.s very 
unfortunate situation. I hope that the discussion of this adjournment 
motion will be helpful in ending the hunger-strike at Deoll. 

Kr. President (The Honourable Sir Abdur Rahim): The question is ~ 

"That the Assembly do now adjourn." 
The motion was negatived. 

The Assembly then adjourned till Eleven of the Clock on Thursday, the 
30th October, 1941. 
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